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LEGISLATIVE ASSEMBLY.
Monday, 25th 'Feb'ftiar'y, 1935.

The Assembly met in the Assembly Chamber of the Council H‘m;née ?t
even of the Clock, Mr. President (’I‘{le Honourable Sir Abdur Rahim) in

the Chair. B

MEMBER SWORN:

Mr. Frank D’Souza, M.L.A. (Government of India: Nominated
Official) :

QUESTIONS AND ANSWERS.

R N L O I T e 1 T C L e e
REVISION OF PAY FOR lg‘u'rm EXTBANTS  TQ. THE INDPIAN CIVIL SERVIOR AND
THE INDIAN POLICE SERVIOR.

516. *Mr. T. 8. Avinashilingam Chefiat: (s) With reference to the
answer to starred question No. 10, dated. the 2 Jenuary, 1984, will
Government bé plédsed to state if ahy rééommendations have been' made
to the Secretary of State regarding the revision of pay for future recruits
to' the Indian Civil Service and the Indisn Police Service? If so, in what
directions and when sfe the new séalés of pay expected td be introduced
in their ¢asé?

_(b) Are Government aware of the great, disgontent among the subordi-
nate ranks of the gervices and among the members of other all-Indig
services, such as the Indian Audit and Accounts Service, owing . fo the
discriminatory treatment meted out to them in the matter of reduction
of their salaries?

“(¢) Wag it .not one of thé récommendations of the General Purposes
Retrenchment Committee that' the reduction inthe scale of salaries of all
Government servants should take place all rdund and simultaneously and
not piecemeal just as Government have done at present? ’

The Honourable Sir Henry Oraik: (a) The answer to the firét part of
the question is in the affirmative. As regards the second part, I am un-
able, in accordance with the existing pradfice, to disclose tha nhture of
the recommendations made. The Becretary of State has decided to post-
pone further consideration of this questior’ until aftér the ‘passing of the
Constitution Act. ‘

(b) No, Sir.

(c) T would refer the Honourable Member to the reply given by my
predecessor in -this House to part (1) of question No. 1191 on the 28th
November, 1938.

Mr. T. 8. Avinashilingam Ohettiar: On a point of order, Bir, I should
like to submit to you, Mr. President, that this habit of referring to answers
"that were given some years back is really a handicap to us, and I would

( 1343 ) A
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submit, Sir, that answers should be referred to only if they were given
within the Session, or else the very purpose of answering questions would
be nullified. I would like you, Mr. President, to give us a ruling.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
the Home Member proposes to do so, he may read out the answer that
has been referred to.

" The Honourable Sir Henry Oraik: I shall be glad to do so, Sir. The
answer dealt with two parts of the question and it was as follows:

‘“The officer on Special Duty took up the case of the Indian Civil Service and the
Indian Police at an early stage of his enquiry. The problems arising in these two
services are more compuicated than in the services recruited solely in India, and as
they are All-India Bervices, it has also been necessary to consult all local Govern-
ments, This has naturally caused some delay in the consideration of the case.’”

Mr. T. S. Avinashilingam Ohettiar: Is it not true, Sir, that the pay
of the services recruited by the Government of India was reduced as far
back as 1933 ?

The Honourable Sir Henry Craik: I am not sure of the exact date. Pay
- for new entrants? As long back as when? '

Mr. T. 8. Avinaghilingam Ohettiar: 1983.
e Honourable 8ir Henry Oratk: I am not sure of the exact date.

. Mr. 8. Satyamurti: With reference to the answer to part (s) of the
question, may I know the reasons why the Government of India decline
to state what their recommendations to the Secretary of State are?

:iTh'o Honourable Sir Henry Oralk: Because it is not usual, or in accord-
ance with donstitutional practice, to disclose recommendations made to the
Secretary of State.

Mr. 8. Satyamurti: Sir, the Government of India usually decline to
answer ‘‘on the ground of public interest’’—that is the Btanding Order—
but they should at least say that ‘‘we consider it to be not in the publie
interest to give an-answer’’. I am asking the Honourable the Home Mem-
ber whether he considers that it is against the public interest to give an
answer to this question of a very important character concerning the pay
of our future recruits to the I. C. B. and the Indian Police Service.

The Honourable Sir Henry Oralk: Yes, Sir, it is contrary to the public
interest. The matter is still under correspondence with the Secretary of
State, and, until a deocision is arrived at, I cannot disclose the recom-
mendations made. ‘

Mr. T. 8. Avinashilingam Chettiar: May I know how many years ago
the recommendations of the Retrenchment Committee regarding the rates
of pay for the services recruited by the Government of India were made
and when the reductions in pay were made? I refer to the recommenda-
tions made by the Retrenchment Committee presided over by the Honour-
able the President. I ask, when were they accepted as regards the services
recruited by the Government of India ?
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The Honourable Sir Henry Oralk: Well, the recommendations of the
Retrenchment Committee will be found in their Report.

' Mr. T. 8. Avinashilingam Chettiar: The recommendations were glven
offect to as regards the services recruited by the Government of India in

1938, is it not s0?
The Honourable 8ir Eoni'y Oraik: As I have already said, Sir, I do not"

%now the exact date, but I believe that is approximately correct.

ARREST oF KHAN ABDUL SAMAD Kn.m

517, *Seth Hafji Abdoola Haroon: (a) Will Government be pleased o
state what the main reason was for the arrest of Khan Abdul S8amad ?.

(b) What are the proceedings of his trial ?

‘(¢). Did he stand -his trial by the local jirga or any other court of law?
if the unswer be in -the negative, why was his casé. entruster to a firge? -

- (d) Was he sedtenced as a political prisoner? 1If 8o, is he being
aoeorded equal treatment as is being done in the case of other pollttoaul
prisoners in British India?

Mr. H. A. ¥. Metcalfe: With your permission, Sir, T will answer psrts
{8) to (d) of the Honourable Member’s question together. The information
aked for will be found in the following replies already given to w]nch tha
Honourable Member's attention is invited:

(1) the reply given to his question No. 264 which was laid on the '
table of the House on the 14th March, 1934;

(2) the reply given to his questions Nos. 250 and 258 which was '’
laid on the table of the House on the 16th August, 1934;

(8) the teply to question No. 581 asked by Maulvi Shafi Daudi
which was laid on the table of the House on the ‘218t Jam-
usry, 1985.

Amms'r oF ABDUL SaraM AND HaxIM ABDUL REEMAN.

518, *Seth Haji Abdoola Haroon: (a) Is it a fact that the main cause
of the recent alleged arrest of Abdul Salam and Hakim Abdul Rehman is
due to their making criticisms on the present jirga system as published in
8 booklet which was distributed ?

(b) Are Government prepared to modify the present jirga system and
-adopt therein the system of franchise and nominations as is prevalent in
-other provinces? If not, why not?

‘Mr. H. A. T. Metcalfe: (s) No. These two men were arrested for the
‘purposes of an enquiry in regard to the publication of a book containing
-seditious poems intended to bring the Government into hatred and con-
tempt. They were, however, released on the undertaking of the Maliks of
their tribe that they would be responsible for their future good behaviour.

(b) The Honourable Member’s attention is invited to part (d) of
the reply to question No. 255 given to the House on the 80th July, 1984.

A2
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PREFERE¥OE TO EDUCATED BALUCHIS ANDP BALUGHISTANIES FOR PosTs me
BriTisE BALUCHISTAN SERVICE.

519. *Seth Haji Abdoola Haroon: (13 Are Government prepared fo give
preference to educated Baluchis and aluchistanies for posts in British
Baluchistan services?

(b) Are Government prepared to make direct appointment of suitable
Baluchis and Baluchistanies for high posts im Biitish Baluchistén?

(c) In order to safeguard the interesls of educated Baluchis, are Gov-
ernment prepared to reserve a certain percentage of posts in Baluchistan |
services only for Baluchis?

(d) Are Government prepared to enlist and take up Baluchis for high
posts in British Baluchistan Levy Corp#? -

(e) Aré Govertitient prepared & give fifat preferéfics ¢4 Balichis fodﬁ-
ing a most backward Muslim community) in Government services iri India ?

() Are Government prepsred to give first preference to those Baluchis.
who' 80 desire, in regard to high ranks in British Indian Army ?

(g) Are Guvernment sware that. enlisttment of Bualuchis i§ slow in
British Army and particularly in Bahohié -Regiments in' British Indiam
Army? If so, why?

(h) Are Government Erepared to eniist first Baluchis gs Qﬂicers and i
other ranks in Indian Police, and Baluchistan Police sérvices?

Mr. B A ¥ M&cAN: (a) The Loécal Administration doés recrift
suitable educated youths of the indigetbus tribé§ of Baluchidtan for all -
services in the Province.

(b) “High posts’’ in Baluchistan are usually filled by promotion; but,
should occasion arise for direct recruitment to such a post, a qualified local
man would certainly be preferred to an outsider.

: {c) -Goyernment cannot glve any such undertaking nor do they consider:
it desu-ahle to discriminate in {:‘he matter of appointments between the three
main tribal divisions in the Province, i.e., Pathan, Brahui and Baluch.

(d) There is no Levy Corps in British Baluchistan. The composition
of the Mekran and Chagai Levy Corps is almost exclusively Baluch and
Brahui, and thid is true also of their Indian Officers.

(e) Government regref, that. they are upable to trea the Baluchis as a
sepa'rate entlty in regard to representatlon of minorjty communities in
public services, but otherwise the field is open to them to the same extent
as to other communities.

f) No. Government are not prepared to give preference to any one
class over another in this respeot

(2) No Baluchis are enlisted in the Bntxsh Arm Baluchis from..
Baluchistan proper were formerly enlisted in the l"ntian Army, but they
were found to be unsuitable: the desertion rate among them was abnormally
high,. and it was found very difficult to obtain suitable recruits. Their
recruitment was, therefore, discontinued in 1925.

-Baluchis settled in the Punjab are enlisted as Punjabi Mussalmans on
exactly the same conditions and terms as other Punjabi Mussalinans.
There were 441 such Baluchis servmg in the Indian Army on the 1st
January, 1984,
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(b) Direct appointments to the Indian Police in B-ritia_h India, i_nclu_d-
ipg Bind, are ordinarily made by competitive examinations held on a
provincial basis, and appointments to other ranks, i.e., Provincial and
‘Bubordinate Services, are made under rules and regulations framed by the
Local Governments. As regards appointments to such services in Baluch-
istan, the position is as stated in (a) above.

Seth Haji Abdoola Haroon: Is it a fact that there are three Baluohi
regiments at present in India and the recruitment of sepoys to these regi-
fients is not made from the Baluchi tribes?

Mr. H. A. Y. Metcalfe: | am afraid that I can give no detailed informa-
tion on that point. The question should probably be rather addressed to
the Army Department. But I have explained as far as T know what the
position as regards the recruitment of Baluchis is, namely, those who live
in Bind are recruited.

Seth Haji Abdoola Haroon: My question ié not for the Sind Baluchis:
my question is for the Baluchistan itself. How is it that previqusly the
Government used to recruit from Baluchistan sepoys for these Baluchi
regiments, but they are not so recruiting now ?

Mr. H. A. P. Metcalte: That information I have already given in reply
4o the original question. I have also explained the reasons why Govern-
ment have ceased recruiting Baluchis actually from Baluchistan itself.

Mr. Ahmed Ebrahim Haroon Jafter: May I ask the Honourable the
Foreign Secretary whether the recent Resolution of the Home Department
,.gving 25 per cent. of services to the Muhammadans will also apply to

aluchis in Baluchistan ? o

Mr. H. A. T. Metcalfe: [ am ufraid I must ask for notice of that ques-
#ion. It is much too complicated for me to answer straightaway.

Seth Haji Abdoola Haroon: Is it a fact that the Baluchi tribes have
.always been regarded as brave and faithful and yet the Government say
that they are not suitable? May I know the reasons of their unsuitability
for recruitment to these Baluchi regiments ? o

Mr. H. A. X. Metcalls: The only reason that I am aware of is that
there was & high rate of desertion. But there may have been other rea-
soms. If the Honourable Member wants more reasons, I think it would
be better for him to put down s question on the paper.

Dresar, -'EI_.‘EQTIEIOI ' iboogomns. ,
520. *Papdit Nilakantha Das: (s) Will Government be plgased to
state ‘whether Diesel ' eléctric locomotive is' a patent ?ﬁ.?? Tf 80, to whomw
does the patent belong, and which is the manufacturing firm? )
(b) How are purchases made of these locomotives? Are they pur-
<hased by arrangement or by tender syatem ? ’ B
(c) How many electric locomotives have been purchasgd yp fo date,
and how many Diesel locomotives, "givingtheit pm?a 'm&ggdea&ipﬁn
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Mr, P. R. Rau: (a) It is a long time since the Diesel engine wus in-
vented and the original patents have expired many years sgo. I unders
stand Diesel electric locomotives are now being manufactured by a largg
number of firms. The locomotives manufactured by each firm incorporate
special features some of which may be patented. -

(b) The recent purchase of two Diesel electric locomotives for the North
Western Railway wus made through the Indian Stores Department and
after calling for world wide tenders. Lo i

(¢) The total number of electric locomotives used on Indian Reilways
is 75. Details of prices paid are not readily available. Two Diesel electric
locomotives of the 0-4-4-0 type of 850 horse power costing approximately
Rs. 1,41,000 each were purchased in 1930 for the North Western Railwa‘yl._
Two more of 1,800 horse power, costing approximately 3% lakhs each.
are expected to be delivered during the course of the year.

Pandit Nilakantha Das: heard the Honourable Member say that parts
of this Diesel engine are patented. Is it 80 ?

Mr. P. R. Rau: I understand that some parts of the locomotives manu,
factured by any firm may be patented. ;

.- Prof. N. @G. Ranga: Is it impossible to manufacture these locomotives in:
this country ?

X
Oy

Mr. P. R. Rau: No, it is not impossible. Nothiug:‘is impossible.
Prof. N. G. Ranga: Will Government try to manufacture them ?

Pandit Nilakantha Das: If some parts of the locomotive are pat.ente&i.
may I know how tenders are invited from all over the world ?

Mr. P. R. Rau: The tenders are invited according to the specification;.
and the actual locomotives tendered may be in accordance with this speci-
fication. : .

. s
. Pandit Nilakantha Das: May I ask how many firms have supplied these
Diesel engines in the past? One or more than one? :

Mz, P, R. Rau: I should like to have notice of that question. "

Mr. 8. Satyamurti: Are any attempts being made to investigate thé-
possibility of manufacturing locomotives in this country ? ‘

Mr. P. R. Bau: Yes, Bir. I think I have explained to this House more-
than once that the question is under investigation.

‘: Mr. 8. Satyamurti: At what stage is the inveetig;t.'ion standing now ? ..
Mr. P. R. Rau: I am afraid I cannot say.
Mr. 8. Satyamurti: Will it ever be completed?
Mr. P. R. BRau: I hope 80; certainly. #
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‘Pandit Nilakantha Das: Ts it rot a fact that this investigation begon
some time in 1927-28?

Mr. P. B. Rau: No.
Mr. 8. Satyamurti: Then, when did it begin ?
Mr. P. B. Rau: Some time last year i

Mr. V. V. Girl: May I ask, Sir, who are the members of that Com-
mittee ?

Mr. P. R. Rau: There is no Committee. L

TrADE Oonnmsxonm IN ForEiaN COUNTRIES.

521. *Pandit Nilakantha Das: (a) How many Trade Commissioners
have been appointed by Government in foreign countries? Will Govern-
ment please state their names, qualifieations, headquarters and nature of
work in each case?

(b) How many of them, if any, have been recruited fron: the Indian
Civil Service, and if any, why?

(c) ‘Under whose direct supervision do they work, and what have they
done in pushing Indian products in the foreign markets ?

(d) What is the total expenditure, and the expenditure in each case?

The Honourable Sir Joseph Bhore: (a) There are three Indian Trade
Commiissioners at present, one each in London, Hamburg and Milan. Dr.
D. B. Meek, lately Director General of Commercial Intelligence and
Statistics, is the Indian Trade Commisgioner in I.ondon, Mr. 8. N.. Gupta,
1.C.8., Indian Trade Commission, Hamburg, and Mr. M. R. Ahuja, Indian
Trade Commissioner, Milan. The last named was selected in 1981 on
the recommendation of the Public Service Commission and received train-
ing in the Commercial Intelligence and Statistics Department, Calcuttas,
and lately also in the Trade Department of the office of the High Commw
sioner for India in London. The nature of work done by these officers
relates. mainly to the development of markets for Indian goods in the
areas for which they are responsible.

(b) Only one, namely, the Indian Trade Commissioner, Hamburg.
This officer was selected for the post in view of his experience as Deputy
Trade Commissioner, London, for more than two ‘years.

(¢) For administrative purposes these Trade Commissioners are under
the control of the High Commissioner for India in London.  As regards the
results achieved by them in pushing Indian products in foreign markets,
the Honourable Member is referred to the quarterly and aunual reports on
the work of Indian Trade Commissioners. The quarterly reports are pub-
lished in the Indian Trade Journal, copies of which are in the Library of
ﬁ% House. Copies of the annual reports are also to be found in the

rary.
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(d) The latest budget estimate for 1085-36 js £35,170 made up
follows: N ' I - L

£
Indian Trade Commissioner, London, o . 12,900
" » " Hamburg . 5,060
1] " " Milan . .. 0,810

Mr. B. Das: Have Government considered the representations of the
Indian Federation of Chambers of Commerce and yarious other Chambers
‘of 'Commerce ?

The Honourable 8ir Joseph Bhore: I am afraid I should require notice
of that question. I would not be able to answer it straight off. ~

Mr. Sami Vencatachelam Chetty: Are Government aware that at least
one of the Trade Commissioners is ignorsnt of the tariff duties on Indian
articles which are sent to the country in which he is a8 Trade Commissioner ?

The Honourable Sir Joseph Bhore: I have no reason to believe that, Sir.

Mr. 8. Satyamurti: May I ask, Bir, what are the griteria which the
‘Government follow in deciding the places in which they appoint Trade
Commissioners for India?

.The Honourable Sir Joseph Bhore: The criteria are what the Govern-
ment’ consider are the places’ where openings for Indian trade offer the
best chances.

Mr. 8. Satyamurti: Have Government considered the claime of any
places other than these three?

The Honourable Sir .'I'ouph Bhore: I believe so

Prof. N. G. Rapga: How many more Trade Commissioners do the Gov-
ernment of India propose to appoint in the next year?

The Honourable Sir Joseph Bhore: We do not propose to point any
during the comiing year as far as T recollect. There is no budget provi-

-y "
Mr. 8. Satyamurti: What are the gualifications for the selection of
these dee Commissioners ?

The Honourable Sir Joseph Bhore: The qualifications are a good know-
ledge of trade and commerce and a general acquaintance with the commerce
of the country.

Mr. 8. Satyamurti: May I ask, Sir, why is no Indmn sent to London?
Why is only a European sent to London ?

The Honourabls Bir Jouph Bhore: Is my Honourable friend referring
to the Trade Commissjonér in London ?: '

Mr. B. Satyamurti: Yes.
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The Honourable Sir Joseph- Bhare: 1 am sure that if my Honourable
friend had comme in contect with, M;eak. he would have realised that
"he 'was one of the outatl.ndmg a8 here wo far ss knowledge of Indian
“trade and commerce is concerned.

Mr. 8. Satyamurti: Is there po Indian anywhere near him?
The Hanouzable 8ir Joseph Bhore: Not that I am aware of.

Pandit Rilkantha Das: Is there a proposal to make all Trade Commis-
sioners Indians in the future?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

'Qomon OF THE INDIAN STORES Dmrm'mmc'r IN INDIA WITH THE Iunn
STorE DEPARTMENT, LONDON.

522, *Pandit Nilakantha Das: (a) Has the Indian Stores Department
in India any connection with the India Store Department, London, undér
the High Commissioner?

(b) Does the Indian Stores Department in India supply orders
foreign materials to Railways, Army and other Government and se
Government Departments?

(o) A{e such orders also placed separately with the India Store De-

London? It so, is there any division of articles of purchase in
uoh case, i.e., orders for such’ forelgn articles to be placed in India and
such and such articles to be placed in England?

(d) Is there any arrangement for centralising State purchases .in the

ndian . Stores Department? If not is there any centralised arrangement

Btate purchases? If not, in what way and through what agency are
Btate purchases made and supervised?

The Honourable Sir Frank Noyce: (a) The Indian Stores Department
utilises the services of the India Store Department, Londén, for:
(i) the inspection of stores ordered and manufactured abroad (j.e.,
outside India);

(ii) the distribution of invitations to tender;
(iii) obtaining udwce of experta on tendvrs for technical stores; and

(lv) collecting information regurding the cupacity, ete., of manutac.
turing concerns uhrosﬁ and in regard to prices and othqr
trade intelligence.

(b) Yes. Higence.

(¢) I would request the Honourable Member to see the Rules for the
supply of articles required to be purchased for the Public Bervice, a copy
of which is available in the Library of the House.

{d) The attention o; the Honourable Member b:s invited to the I‘],El-
Report of the Btores,  Printing.and Statiopery Sub-Committee of the
f;mnchment \dvisory Committee, and’ the. anougf Admmmtrstton Reports
E! Indian Stores Depart,me.nt mplea of \slnc.h are available in thp

brary of the House. S
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. Pandft Nilakantha Das: There have often been proposals to centralise
the stores purchased under the Government of India. Has that. beem
made? I know there is some recommendation for purchasing as much
as possible through the Stores Department and there are also some rules
to that effect. I want to know if any attempt has been made to. cen-
tralise under the Government of India the stores purchased ?

The Honourable Sir Frank Noyoe: I am not quite clear to what my
Honourable friend refers. 1 take it that he is referring to the purchases
for the Railway and the Army Departments which- have not been cen-
tralised in the Indian Stores Department. .

Pandit Nilakantha Das: Yes, I am referring to that.

The Honourable 8ir Frank Noyce: There are special reasons why these
two Departments have their own purchssing agency, but the amount ot
work done by the Indian Stores Departnent on their behalf is growing.

Mr, 8. Satyamurti: What are the special reasons why the Army and
-the Railways have got their own separate buying agency ?

. The Honourable Sir Frank Noyce: I think it would be better if my
‘Honourable friend would put down a guestion on the paper. i

Mr, Sami Vencatachelam Ohetty: Is it a fact that the Indian Stores
Department insists upon contractors to railways buying articles from that

Department, though the price of such articles is higher than the market
‘rate ?

The Honourable Sir Frank Noyce: There, again, I should like to have
notice. It seems to me that this question should more properly bs
-addressed to the Railway Department. ‘

Mr, B. Das: With reference to part (d) of the question, was it not one
of the recomniendations of the Stores Retrenchment Committee to reduce
the personnel of the Tondon Store Department and to make it subordinate
to the Indian Stores Department in India?

The Honourable Sir Frank Noyce: I would refer my Honourable friend
to the debate on this subject on Thursday. the 80th August, 1984, in which
1 explained to the best of my ability the exact relationship between the
Indian Stores Department and the Store Department in London.

Pandit Nilakantha Das: Was it not one of the instructions to the Lon-
don Store Department some time ago that they should buy in t?:e best
market and not necessarily in the cheapest market? Does that instrue-
tion still hold good ?

. The Honourable Sir Frank Noyce: I think my Honourable friend is
referring to the operations of the India Store Department in London.
In cases in which they do not accept the cheapest tender, a statement
is placed on the table of the House with the reasons why the cheapest
tender was not scoepted. However, cases in which the cheapest tender
is not accepted are few and far between. I shall be placing on the table
‘of the House a statement on that subject in'a few days and I think d\mng
the period it covered there were only two smell cases. )
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. Mr. 8. Satyamurti: With reference to part (c) of the second. part, may
I ask for a categorical answer whether there is such a division or not?

The Honourable Sir Frank Noyce: I would refer my Honourable friend
‘to the stores purchase rules. He will find in rules 7 and 8, the rules
governing purchases outside Indis. They show the cases in which orders.
ean be placed for stores with the Store  Department in -London. Thero

are the only cases and there are no others.

. Pandit Nilakantha Das: The rules 7 and 8 refer to stares supplied in
India on rupee tender? Are these articles purchased from abroad supplied

in India on rupee tender?

The Honourable Sir Frank Noyce: Rules 7 and B refer to cases in which-
it is not necessary to call for rupee tenders. These two rules govern the
special cases in which it is not necessary to call for rupee tenders.

Prof. N. G. Ranga: Is it a fact that the Stores Department strain
every nerve to purchase as far as possible only British goods ?

The Homourable Sir Frank Noyce: No, Sir. Emphatically not. My
Honourable friend will find that the purchases through the India Stora:
.Depertment, London, show & very great decrease in recent years.

Dr. G. V. Deshmukh: They do it without straining.

EXTENSION OF THE LARKANA-DODAPUR BRANCH LINE OF THE NGRTH WESTERS:
RAILWAY BEYOND DODAPUR UP TO JACOBABAD.

523. *Mr. Muhammad Nauman (on behalf of Mr. Nabi Baksh Illahi
Baksh Bhutto): (a) Will the Honourable Member for Railways be pleased
to state whether it is intended to extend the Larkana-Dodapur Branch
Line of the North Western Railway beyond Dodapur up to Jacobabad?

(b) If the answer to part (a) be in the affirmative, wil] Government
be pleased to state when the extension would take place?

Mr. P. R. Rau: (n) The question ir under investigation by the Agent,
.North \Western Railway, and his report is awaited.

(g) I regret I am not in, a position to say .when a conelusion will be:
reached.

TravELLING TrckET Exammvers 1IN THE Kakracni DivisioN oF THE NorTsr
: WEeSTERN RAlLway.

524. *Mr. Muhammad Nauman (on behalf 6f Mr. Nabi Baksh IMahi.
Bt:hh Bhutto): Will the Honourable Member for Railways be pleased to-
state: : :
" (8) the total number of Travelling Ticket Examiners in the Karachi-
. Division of the North Western Railway, ag it stood on the
o ist of January, 1925; o

(b) whether their number was increased afterwards; if so, to whag
extent, and since when;
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(¢) what the additional expenditure incurred on account of the
sppointment of a larger number of Travelling Ticket
Examiners than before is;

(d) the reasons for appointing more Travelling Ticket Examinera;

(e) the figure of the average income to the railways, as a result of
the activities of the Travelling Ticket Examinere, per year,
before their number was increased ;

(f) whether the income from that source has now increased owing
"to the appointment of more Travelling Ticket' Examiners; if
8o, the dverage additional income per year nmow; and

(g) whether Government are aware that some of the newly appoint-
ed Travelling Ticket Examiners are alleged to be in the
habit of harassing passengers in order to increase income and
‘thereby justify their appointment?

. Mz, P. R. Rau: With your permission, 8ir, I propose to reply to quee-
tions Nos. 524 and 525 together. The information is hot readily available
and Government consider that its collection will involve an amount of
labour and expense which is not likely to be justified by the regulte.

“TRAVELLING TICRET ExaMINERS In THE KaracHI DIvisioNn oF THE NORTH
WESTERN Rarnway.
IR AT [T

1525. *Mr. Muhammad Nauman (on behslf of Mr. Nabi Baksh Illahi
Baksh Bhutto): Will the Honourable Member for Railways be pleased to
-state: g - -
(a) the number of Mussalman and non-Muslim Travelling Ticket
Examiners respectively in the Karachi Division of the North
‘Western Railway, as it stood on the 1st of January, 1925;

(b) how many new appointments of Travelling Ticket Examiners
have been made after that and what the percentage of
Mussalmans promoted to or appointed in that grade was;

(¢) what the present number of Mussalman and non-Muslim
Travelling Ticket Examiners, respectively is; and

(d) whether the Travelling Ticket Examiners get travelling allowance
in addition to their pay? If sa, how much per day?

L

-Qu;u'nr' or Foop, FRUIT AND ARTICLES KEPT FOR SALE AT RaLway
" SraTions Ix THE KarAcHI DIvisioN oF THE NoRTH WESTERN RAILWAY.

: #P:. *Mr. Muhammad Nauman (on behalf of Mr. Napi Baksh Illahi
"Baksh Bhutto): Will the Honourable Member for Railways be.pleased to
state : .

(n) whether Government are aware that food, fruit and articles kept
for sale at Railway stafions in the Karachi Division on the
North Western Railway are generally old, stale and unfi$
for human consumption; L

+For answer to this question, see aitswer t6 guiedtion Nd. 5M.
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(b) whether Goyernme¢nt are aware that whenever any complains.

is made by public on this score, the station etaff show .
partial attitude towards the vendors; and

(c) whether Government are prepared to issue fresh orders,
enjoining upon the Railway staff to take a serious view of
the matter whenever any complaint of this nature is made
and ask the higher authorities of the division to inspect stalls -
on all stations by paying surprise visits till, at least, the
present state of affairs improves?

Mr. P. R. Rau: (a) The Agent, North Western Railway, stafes tha$
while there may be isolated complainte from time to time, the conditions -
mentionéd are definitely not general.

(b) This is possible only on the assumption that the station staff . are -
negligent or culpable, but disciplinary measures would be taken agains$
them if any connivance is noticed by inspecting officers, or . is broaght -
to light by complaints from the public which can be substantiated.

(¢) The necessity for the supply of good food and for complaints to
be investigated is kept before the staff by notifications issued periodioally.’
The last such notification was issued on the 25th January, 1985. Surprise
checks cn vendor stalls are made by supervising officers.

Mr, Lalchand Navalrai: May I know if there are Sanitary Inspectors
on the North Western Railway and why are they not engaged for thé-
purpose of inspecting the foodstuffs ?

MY. P X, R&u: T have just informed the Housé that surprise cheoks -
on these lines are made by supervising officers.

Mr, Lalchand Navalral: Are these supervibing officers Sanitary Inspee-
tors or somebody else?

_ Mr. P. B. Rau: I do not know who it is that makes these surprse -
visite.

. Mr. Lalchand Navalral: May I, therefore, request the Homourable
Member if he will be prepared. . . . . .

Mr, President (The Honourable Sir Abdur Rahim): It is not a question.

Sir, Lalchand Navalrai: Will the Héhpurdblé'Membgr see his way to
instruct the Agent to give this duty to the Sanitary Inspectors?

Mr. P. R, Rau: I do not see any necessity to give instructions to the
Agent us to the agency by which these surprise checks should be made.

Prof. N. G. Bangs: Is the Honourable Member aware that even in
the Madras and Southern Mahratta and South Indian Railways, the food
supplicd is generally stule, old and unfit for human consumption?

Mr. P. R. Rau: It is a far cry from Karachi to Madras.
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Prof. N. G. Ranga: In view of the fact that the food supplied at rail-
way refreshment rooms and at the railway carriages that carry refresh-
ments i8 80 wretched and so bad in quality, will the Honourable Member
:consider the advisability. . . . .

Mr. President (The Honourable Sir Abdur Rahim): Does the question
.refer to Karachi Division on the North Western Railway?

Prof. N. G. Ranga: Yes, Bir. Is the Honourable Member prepared
to consider the advisability of arranging for the supply of food directly
by the railway companies and not through private agencies?

Mr. President (The Honourable Sir Abdur Rahim): Over the North
‘Western Railway ?

Prof. N. @. Ranga: Yes, Sir.

:Mr. P. R. Rau: I do not think that railways should be expected necea-
-garily to embark upon such a costly venturs. '

AvLLEGED - PARTIALITY SHOWN 70 NoN-MusLiMs IN THE NOBRTH WERSTEBN
RatLway WORKSHOP UFFICES, SUKKUR.

527, *Mr. Muhammad Nauman (on kehalf of Mr. Nabi Baksh Illahi
Baksh Bhutto): Will the Honourable Member for Railways be pleased to
-state: :

(s) the number, community-wise, of clerks working in the offices
connected with the North Western Railway Workshop at
Sukkur; : '

(b) the number, community-wise, of journeymen connected with
the North Western Railway Workshops at Sukkur;

#{c) whether it is a fact that three men working in the above Work-
shop, named Kartarchand, Amarsingh and Lachhman, bave
been given promotions in preference to Mussalman empioyeu
who are said to be senior to them and more worthy of
promotion;

{d) whether it is & fact that the Head Clerk in that office is a Hindu
of the same place; if so, how long he has been in that office;

(e) the number of Mussalman aspirants for these appointments;

i(f) whethey it is a fact that there is a general complaint of partiality
belng shown to non-Muslims, at the expense of Mussalmans,
in the matter of appointments, promotions, etc., so far as
the above workshop is concerned; and

(g) if so, what steps Government propose to take to redress the
grievances of Mussalmans? ,

Mr. P, R. Rau: Government have no information. These mattors of
~detail have been left to the Agent, North Western Railway, to whom 1
am sending a copy of the question.
Mr. Lalchand Navalral: May I know what has been left to the Rail-
~way Tloard if everything has been left to the Agent to attend to?

Mr. P. R. Rau: One rupee. (T.aughter.)
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CoMMUNAL COMPOSITION OF CERTAIN APPOINTMENTS IN THE CUSTOMS
DEPARTMENT, KARACHI.

528. *Mr. Muhammad Nauman (on behalf of Mr. Nabi Baksh Illahi
Baksh Bhutto): (a) Will Government be pleased to state, community-wise,
the total number of appointments, permunent, temporary and provisional,
made since 1925 in the cadre of:

(i) Appraisers,
(ii) Examining Officers,
(iii) Preventive Officers,
(iv) Assistant Preventive Officers,
(v) Clerks (Upper and Lower Divisions),
in the Customs Department at Ksraclii?,

(b). Is it a fact that the orders of the Government of India regarding
the recruitment on communal basig were not followed, and will Govern-
ment be pleased to state whether steps are being taken to rectify the’
past deficiencies by proportionately increasing the number of new recruits
from the communities affected? .

Mr. A. J. Ralmman: (a) A statementui\:egddin‘g permanent appoint-
ments is laid on the table of the House. Information regarding temporary
and provisional appointments is not readily avsilable. -

B (b) It is not a fact that the orders of the Government of India have
not been observed in the past.

. Statement showing community-wise the mumber of permanent appoiniments
made since 1925 sn the Karaohs Custorm Howmse.

" Euro-
pesns | Indisn
and [Hindus. |Muslims| S8ikhs.| Chris. | Others.| Total.
Anglo- tians.
Indians,

" Appreisers . 2 | 3 | .. ’ 3 1
Examining Officers . . ] 2 2 1 10
Proventive Officers . 3 3 4 . . - 10
Assistant Proventive

Officers . .. .e . . 1 ‘ . ee 1

Clerks (Upper Division
and Lower Division) . 2 41 12 1 '] 3 (.1
Total . 7 53 21 1 12 [] 100
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SoreME yor oPENING Two NEw BraNoH LiNEs oF THE ASsAM BENGAL
Rawway.
] v . : :

.. 529. *Mr. Basanta Kumar Das: (a) Will Government be pleased to
state if there was any scheme prepared for opening two branch liney of
the Assam Bengal Railway, one connecting the Sub-Divisional headquarters
of South Sylhet with the Kulaura station, and the other for connecting
the Sub-Divisional headquarters of Sunamganj with the District head-
quarters of Sylhet? If so, will Government be pleased to state the full
particulars of the two projects as far as possible and to state when the
projecte are going to materialise ?

(b) Are Government aware that for want of suitable means of com-
munication with the headquarters of the district of Bylhet the people ot
the two sub-divisions are suffering great inconvenience ?

Mr. P. R. Rau: (a) A survey was made in 1929 of a line from Kuldurs
to Maulvie Bazaar. This scheme which was combined with another to
m the Srimangal—Maulvie Bazdar—(Kulsurs) project with branch to
Manunmukhl, wgs: not considered as: likely to bé remunerative.. A purvey
of a line from Sylhet to Chatak wag made as a part of the E l.het-CE.dlfﬁg
Therriaghat , project; the report on the - Sylhet:Chatak portibn— it A&W
being brought up to date.

(b) T am willing to take it from my Honourable friend that the fscts

are approximately as statsd by HIE:- ,

Mr. Basants Kumh¥ Das: Do’ Governflet oohitsibplate to open this
line in the near future ?

Mr. P. R. Rau: That depends on the results of the invesﬁgaﬁon that
is being made at present.

Mr. Basanta Kumar Das: Are Government aware that the Sylhet-
Chatsk line would open up a part of the country which produces the
celebrated Sylhet lime and oranges?

Mr. P. R. Rau: That, Sir, will no doubt be brought out by the investi-
gation.

BraNcH LINES OPENED BY THE ASSAM BENGAL RATLWAY.

530, *Mr. Basanta Kumar Das: (a) Will Government be pleased to-
state. how many lines of branch lines of Railway were opened by thé
Assam Bengal %ﬂﬂway within the last ten years?

(b) Are Government aware that the Assam Bengal Railway Company
has not put any fencings as required by law on either side of its branch
lines in the districts of Sylhet and Cachar? If not, are Governmént
prepared to make an enquiry about this and insist on the Railway to put
up fencings at an early date?

(c) Are Government aware that accidents on these lines are very
frequent? If not, are Government prepared to make an enquiry to
ascertain the number of casualties due to such accidents?

.. Mr. P. R. Rau: (a) Nine.
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(p) and (c). There is no legal obligation for a reilway to fenee every
line. The views of the Government are embodied in a statement laid
on the table of the House on the 2nd September, 1929. ’

Mr. 8. Satyamurti: What was that statement placed on the table in
19297 ’

Mr. P. B. Rau: The statement covers about four or five pages of typed
matter, and I do net think it is necessary to read it at present.

Mr. 8. Satyamurti: Do Government accept the obligation to fence. these
lines at least when they pass through crowded villages or towns and
through erowded localities generally ? .

\

Mr. P. B. Rau: Yes, Sir. I suppose so.

My, 8. Batyamurti: It is not a question of supposition; I want to know
what the policy of Government is.

Mr. P, R. Rau: I would invite my Honourable friend to read tka¢
statement.

. Mr. 8. Satyamurtl: Sir, I make an appeal to you. We are given 1
statement which is five years old, and we are asked to look into it, although
it is not laid on the table. How can we ask supplementary questions ?

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member’s answer is that the information is given in that statement which
is a lengthy one. '

Mr, 8. Satyamurti: But it should be placed on the table. Otherwise,
bhow cam we ask sypplementary questions?

_Mr. President (The Honoursble Sir Abdur Rahim): If any question
arises upon that statement, the Honourable Member is at liberty to put
down a question on it. '

Dr. Ziauddin Ahmad: Has the Inspector of Safety ever reported against
or in favour of these fences?

‘Mr. P. R. Bau: I should like to have notice of that question.

COVERED AND RAISED PLATYoRMS FOR IMPORTANT STATIONS ON THE ASSAM
BeNGAL RaiLway.

531. *Mr. Basanta Kumar Das: (a) Are Government aware that the
Assam Benga] Railway Company has not provided many of its imjortant
stations with covered and raised platforms? If not, are Government pre-
pared to make an enquiry into this and ascertain how many stations
have got raised and covered platforms and how many have not?

(b) Are Government aware that on account of the fact thit the Assam
Bengal Railway lines pass through districts in which there are excessive
rainfalls, the passengers suffer great inconvenience on account of the
sbsence of covered platforms? !
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Mr. P. R. Rau: (g) and (b). It is left to the discretion of the Railway
Administrations to provide high level platforms and covering for them at
stations where the traffic offering justifies their provision. I would, there-
fore, suggest that this matter be brought to the notice of the Agent, Assam
Bengal Railway, through his Local Advisory Committee.

Prof. N. G. Banga: Is the Honourable Member aware that the Local
Advisory Committee has recommended the raising of these platforms ?

Mr. P. R. Rau: On the Assam Bengal Railway ?
Prof. N. G, Ranga: Yes, Sir.

Mr. P. R. Rau: I am not aware of that, and if my Honourable friend
will kindly show me the proceedings of the Committee in which that re-
commendation was made, I will consider it.

Prof. N. G. Ranga: May I ask the Honourable Member to take - the
trouble of consulting that report of the Local Advisory Committee ?

Mr. P. R, Rau: I thought my Honourable friend had' seen the report

and I hoped he would .be Wwilling to spare. me the trouble of going through

- it myself. It will save me & certain amount of time which I can usefilly
employ in other directions.

Mr. 8. Satyamurti: Have Governmistit made ary inquiries after receivitiy
this question whether the passengers do or do not suffér gréat incon-
venience ?

Mr. P. R. Rau: No, Bir; becsuse Government conkider that these
matters of local i::fort,amce are best dealt with by the Local Adyisory
Committees who will bring specific inconveniences to the notite of the
Administrations in their limes.

Mr. 8. Satyamurti: Do Government refuse to take any action on
questions tabled by Honourable Members ih this House psintihg out
these inconveniences ?

Mr. P. R. Rau: No, Sir. I ath quite prepared to send 'a copy of this
question to the Agent of the Assam Bengal Railway.

Mr. 8. Satyamurti: Will Government make inquiries and take action
if the Honourable Member is found to be correct?

Mr. P. R. Rau: No inquiry is necessary to prove that if there is no
covered platform, and there is heavy rain, passengers are likely to sufter
inconvenience.

Mr. S. Satyamurti: In view of the categorical statement that, if thge
are uncovered platforms, the pamsengers will suffer inconvenience .in {he
rain, will the Railway Board or Government take steps to mitigate the

inconvenience ? .
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Mr, P. R. Ban: The question is whether the inconvenience is so greav
that it must be remedied at once; and that, I submit, is for the Looal

Advigory Committee to consider, '

TuRoUvGH CARRIAGES BETWEEN CHANDPUR AND SYLHET ON THE AssaM BeNgaL
o : RaAiLwaY. "

582, *Mr. Basanta Kuniar Das: Are Government aware that on
scccunt of the opening of direct communication between Shillong and
Syllet by the new Shillong-Sylhet motor road, theie his been an incresee
of through passengers between the main line of the Assam Bengal Railwa
and {he Sylhet Kulaura line? If so, are Government prepared to as
the Areain Bengal Railway to make provision for thinugn carriageg between
Chandp w1 and Sylhet to be atitached tc No. 2 Down Surma Mail and No.
1 Up turma Mail?

M. P. B. Rau: The reply to the first part is in the negative. As
regards the second part, I shall convey the Honourable Member's sugz-
gestion to the Agent, Assam Bengal Railway, for consideration.

PERSONS DETAINED WITHOUT TRIAL UNDER REGULATION III, PoraTioan
PhisoNErs, DETENUB AND INTERNEES..

633. *Dr. P. N. Banerjea: Will Government be pleased to stute:

(a) the total number of persons detained without trial under Regu-
lation 11¥'in Péngal and in other provimces, together with the
dates of comumencement of their detention and the periods
of such detention;

(b) how many of these political prisoners have not been given any
allowance for their depemdants emd: why;

(c) bow many detenus and internees have been permitted to appear
at the University examinations, and how many of them have
been suceessfhl; amd

(d) whet facilities Government aré resdy to ‘give to the successful
cendidaetes ab examinations for prosecutirig further studies?

The Honourable Sir Henry Oraik: (a) I invite attention to the reply
1 gave on the 6th February, 1985, to question No. 86.

(b) No family allowance has been samétioned in the case of twelve
State Prisoners detained under Regulation III of 1818 either because they
have no dependents or because their detention did not affect the circum-

stances of their relatives.

(¢) Only two State Prisoners now defained under Regulation III of
1818 have applied for permission to appesr at University examinations.
Arrangements are being madis fdr them to stady. for the examinations and
to appear in dus ocourse. , :

(d) Does nbt atiws;’
' 32
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Mr. S. Satyamurti: What does the Honourable Member mean by

stating that the circumstances of the dependents were not affected by the
detention of these persons?

The Honourable Sir Henry Oraik: I said no family allowance has
been sanctioned in the case of twelve State Prisoners either because they
have no dependents or because their detention dld not affect the circum-

gtances of their relatives. The second case is very much the same as the
rat.

Dr. P. N. Banerjea: Were these persons earning any incomes at the
time they were detained?

The Honourable 8ir Henry Oraik: I cannot say, but nobody except
themselves was dependent on that income.

Mr. S. Satyamurti: I am asking about those who have dependents.
How many of them had dependents ?

The Honourable Sir Henry Oraik: None of them had any dependent
at all.

Mr. Bri Prakasa: How do Government find out that the detention of
these persons does not affect the other members of their families?

The Honourable Sir Henry Oralk: By making local inquiries
Mr. Srl Prakasa: What is the nature of those inquiries ?

8ir Oowasfi Jehangir: ITas there been any protest from these twelve
people or from any of them?

The Honourable Bir Henry Oralk: I cannot say without notice.

PorrTicaL PRISONERS DETAINED WITHOUT TRIAL,

534. *Dr. P, N. Banerjea: Will Government be pleased to lay on the
table a full list of the political prisoners detained without trial, stating
at the same time their places of detention?

The Honourable Sir Henry Oralk: I invite the Honourable Member's
attention to my replies to question No. 96 on the 6th February and
question No. 228 on the 14th February, 1985.

ALTERNATE ROUTE BETWEEN BENARES CANTONMENT AND STATIONS ABOVE
ALLAHABAD TOWARDS DELHI.

535. *Mr, Srl Prakasa: (a) Are Government aware that though the
routes via Janghai andvia Moghalsarai are alternate routes between
Benares Cantonment and Allahabad, they are not regarded as such be-
tween Benares Cantonment and stations above Allahabad? C
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' (b) Are Government aware that this causes much confusion and results
in conflicting interpretations being put by the different Railway officials
dealing with pasgengers holding such tickets, and much unnecessary
harassment is caused to passengers travelling between these stations ?

(c) Are Government prepared to instruct the authorities concerned to
make suitable changes in the byelaws, so as to make that route alternate
not only between Allahabad and Benares Cantonment, but also between
Bensres Cantonment and stations above Allshabad towards Delbi?

Mr. P. B. Rau: (a) Yes.

(b) No. The rules in the East Indian Railway's time-table clearly
permit passengers holding tickets from Benares Cantonment to Allahabad
or vice versa to travel by either route. There is no rule permitting this
between’ Penares OGantonment and. stations above Allahabad.

(¢) T am conveying my Honourable friend’s suggestion to the Agent,
East Indian Railway, for oonsaderahon

Mr. Sri Prakasa: My auestlon is whether Government are aware that,
by limiting this alternative route to Allahabad and Benares, they are
oausing o lot of confusion in the minds of passengers as well as the minds
of the ticket collectors ?

Mr. P. R. Rau: The answer to that question is that the rules are clear
on the subject and there cannot be any confusion: but, at the same time,
I have forwarded my Honourable friend’s suggestion to the Agent of the
East Indian Railway for consideration.

Mr. Sri Prakasa: Will the Honourable Member kindly accept my
statement that travelling by this route I had to pay four annas when I
had a second class return ticket, six annas when I had an intermediate
class ticket, and one rupee and eleven annas when I had a third olass
return ticket, and it is possible that, if I had a first class ticket, they
would have made a refund. to. me? :(Laughter.) Does not that show
confusion? May I also inform the Heonourable Member that I have
written to the authorities and have head no reply?

Mr. President (The Honourable Sir Abdur Ba}um) This is the time
for questions, not to supply information. ,

Use oF THE WorD ‘‘ PorTER "' OR “ MAZDUR ” INSTEAD OF “ COOLIE ~ BY
RaiLway OFFICIALS.

530. *Mr. Srl Prakasa: Are Government prepared to instruct all
Railway authorities to desist from the use of the word ‘Coolie’ and to use
the word ‘porter’ or ‘mazdur’ instead ?

Mr. P. R. Rau: In the absence of o.ny reasons in support of the sug-
gestion made, the only reply I can give to the question is in the interro-
gative. The only difference between these words; so far as 1 can see, is
that both the words the Honourable Member prefers have a foreign origiz
while the word in use at present is, according to the Oxiord Dictionary,
probably of Indian origin, and i8 defived either from Tamil or Guzerati.
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Mr. Sri Prakasa: Is the Honourable Member aw that
‘e R TI s oot ﬁh
cooly’’ implies a certain amount of contempt ? e e ° word

Mz, P. R. Rau: No.
Mr. Sri Prakasa: Is he aware that the Maharaja of Burdwan got into
trouble when he referred to the late Mr. Xeir Hardie as the leader of
white coolies? Is he further aware that Mr. Balfour once referring to
British workmen told clearly in the House of Commons that they were
not Indian or Chinese coolies ? '

Mr. P. R. Rau: If my Honourable friend is referring to the associa-
tions which the word ‘‘cooly’’ has gathered round it, I am afraid it will
not be long before the other words he suggests will have the samse
associations.

Mr. Sri Prakasa: Is not the Homourable Member prepared to abeolish
this word just as the railways have abolished the words ‘‘native’” and
““Hurasian’ ? : ' :

Mr, P. R. Rau: I cannot really understand why the word ‘‘cooly’ is
«objected to.

Mr. Bri Prakasa: Because the word is offensive.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already amgwered that he does not see any objeetion to the
word ‘‘cooly’’, and, therefore, he is not prepared to di;act the disuge of

this word.

Mr. Srl Prakasa: Will he dare to call the porters at Charing Cross,
when he next visite England, ss coolies?

PERSONS DETAINED WITHOUT TRIAL UNDEBR REGULATION III oF 1818,

537. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
pleased {o lay on the table a list' of persons detained in different jails,
all over India and in detention camps sel up for their detention without
any sort of trial either in ordinary law courta or in special tribunals under
Fegulation ITT of 1618 as State I’risoners, with the dates of their arrest
and period of their detention and their present place of detention?

(b} Will Government be plensed to state if any such person with family

and dependants or with dependants only has been deprived of the allow-
anoe for dependants, and if go, will Government be pleased to state why?

‘The Honourable 8ir Henry Oralk: (a) and (b). I invite attention to the
reply I gave on the 6th February, 1985, to guestion No. 88, and to the
reply I have just given to part (b) of question No. 533.

Rareway CourTs AT DIFFERENT RAILWAY STATIONS.

588. *Mr. Amarendra Nath Chattopadhyaya: (a) Is the Honourable
Member for Railways eware of the creation of Bailway Courts at different
Railway stations, presided over by honotary magistrates, far away from
ftie crdinary diswict dourds and sub-divisioual gourts of law? If se, where
are such courts held and ot what tims of the day?
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(b) Are .Government aware that it is not a very inconvenient arrange-
ment for parties who have to attend such courts to answer charges, get
Jjustice and have redress, from a financial point of view as well as on
geeount of waste of time? ' '

- ) Are Government aware that the public as plaintiff or defendant
have to requisition lawyers from a distance and ‘that thig entails expense
and inconvenience ?

(d) Are they prepared to abolish Railway Courts and to resort to ordin-
ary courts of law for Railway cases?

Mr. P. B. Rau: In some provinces the Local Governments have, at
the request of a railway administration, agreed to magistrates dealing at
certain railway stations with the cases of persons ‘travelling without
tickets. I have no information in regard to the places in the stationsg or
the times at which these magistrates hold their courts. As these ‘arrange-
ments have been made at the request of the railway administrations
woncerned I have no reason to suppose-that they are inconwenient to these
administrations. As the object of the arrangements is to dispose of petty
aases on the spot and without delay I have also no reason to suppose
that the arrangements are inconvenient to the public but any representa-
tions on this point should be mads to the Local Governments concerned.

RATLwWAY AOCIDENTS.

589. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member in charge of Railways be pleased to state:

(i) the number of Railway acecidents during the year 1933-84 and
1984-85, showing increase or decrease;

(ii) the nature of accidents—simple hurt, grievous hurt, loss of life,
loss of property, etc.; and

{iii) the number of persons claiming compensation for such eccidents
on account of such injury?

(b) How many such cluims for compeneation had been settled through
courts of law, t!{rough mutual agreement or arbitration, and what was
the total amount of compensation paid in each year?

(c) Was every case of accident duly reported to the Magistrate of the
district in which such accident occurred, and to the officer in charge of
the Police station within the local limits in which it occurred or to the
_proper authority as the Governor General in Council appointed in this
'ﬁéhl'iﬂ? : _ ol et

(d) Did the Railway administration send a return of all such accidents
.dyring the aforesaid period to the Governor General in Council and
‘#he 'Honqurable ‘Member place that return on the 'table of this House?

r. P. B. Rau: (a) (i) and (ii). T regret figures for 1084-85 are nob
svaflablé: but & comparison of the figures for 1088-84, with ‘previous
ears, will be found in paragraph 87 of Volume T ‘and pages 387-260 of
‘%tﬂumo I1 ot the Reéport by the Railway Boerd on Indian Railways for
398884, The statistics compiled do not differentiste between 'simple
hurt’ and ‘grievous hurt’. °* ’
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(a) -(iii) and (b). The total amount of compensation paid by Class I
Railways during 1983-34 was Rs. 1,78,408. While this amount covers
all payments for loss of life and injury to persons, it may include compen-
sation paid for other reasons, but does not include compensation for
goods lost or damaged. Figures for 1984-85 are not yet available. Partie
culars with regard to the other points referred to are not available, and
their compilation will involve considerable labour. ‘

(c) No. Only such accidents are reported to the persons referred to
as are covered by section 83 of the Indian Railways Act.

(d) An annual return of accidents is received from every Railway, and
the particulars given therein are embodied in Appendix D of Volume II
of the Railway Board's Annual Report.

CERTAIN PARTIOULARS REGARDING EAST INDIAN RAILWAY EMPLOYERS..

540. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Railways lay on the table.

(i) a list of men of the East Indian Railway, in &ll the departments,
who had been thrown out of employment on account of
economic necessity, and :

(ii) a list of those who have been reinstated or reappointed,
and state by which time do Government expect to reinstate the rest?’

(b) What is the total number of men working on the East Indian Rail-
way getting salary (i) above Rs. 100, (ii) above Rs: 500, (iii) above Rs. 1,000
and (iv) maximum, both as officials and clerks and assistants?

(c) How many of them under each head are Eurepeans, Anglo-Indians,
Hindus, Muhammadans, Christians and what is the percentage of
Bengalees, Biharis, U. P, men, Hindusthanis, Punjabis and Sikhs?'

(d) What is the number of engine-drivers and guards?

(e) Have Government considered the neuvessity of mow admitting Indiam
engino-drivers and guards in larger proportion than what had been the
custom so long? 4

(f) How many engineers are working on the East Iadian Railway, and
what is the percentage of Europeans, Anglo-Indians, Bengalees, U, P.
men, Punjabis and Sikhs?

(8) What is the total number of coolies (labourers). and menials through-
out the East Indian Railway, and what is their average monthly income

Mr. P. R. Rau: (a) () The information available with Government
in this connection will be found on pages 78 and 74 of Volume I of the
Council of State Debates, 1938.

(i) I have called for information regarding the number of retrenched
staff re-employed and will lay it on the table of the House in due course.

(b) and (c). The latest information avsilable with Government is
given on pages 58 and 59 of Volume I of the Report by the Railway Board
on Indian Railways for 1983-84.

(d) and (g). The information is not readily available and its cdmpiln-
tion will involve an amount of labour, which, in tha: opinion of Govemn-
ment, is not likely to be justified by results.
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(e) Indiana are eligible for appomtment to all the posts for which they
are qualified.

(f) T would refer the Honourable Member to pages 7, 8 and 18—16 of
the Classified List of State Railway Establishment corrected upto 81st
December, 1933, which gives the names of the engineers employed on the
East Indian Railway. Accurate information regarding the points referred
to in the second part of the question is not readily available, but to &
certain extent can be guessed from the names.

Mr. V. V. Girl: With reference to part (a) (i), will the Honourable
Member request the Agent to supply the information immediately—a list
of men who have been thrown out of employment on account of economic
necessity in all departments of the East Indian Railway ?

Mr. P. B. Rau: I have already informed the House that the informa-
tion available with the Government in this connection will be found om:
pages 78 and 74 of Volume I of the Council of State Debates, 1983,

Mr. V. V. @Giri: T mean as regards (ii).
Mr. P. R. Rau: I have called for the information.

Srijut N. 0. Bardaloi: With reference to parts (c) and (f), is it & fact
that my Honourable friend has referred to all nationalities in India excep¥
the Assamese, because there are no Assamese in that portion of the railway
which runs through Assam ?

Mr. P. R. Rau: My Honourable friend must ask that question of the-
questioner.

Srijut N. O. Bardaloi: Is he aware that Assamese are not employed
in that portion of the East Indian Railway which passes through Assam?

Mr. P. R. Rau: I am sure, there are some.
Srijut N. O. Bardaloi: Is the Government Member quite sure about it?

Mr. P. R. Rau: I am not sure of it from personal knowledge: I have
not travelled over that line there.

Dr. Ziauddin Ahmad: May I ask whether the persons who will be
re%nsta?ted will have to join at the bottom of the service, or on their old’
salary

Mr, P. R. Rau: I think I replied to that question a few days ago and
I laid a statement on the table with reference to that.

Mr M 8. Aney: Will the Honourable Member repeat the reply that
was given?

Mr. P. R. Rau: I am sorry I have not got it here, nor can I carry it im
my mind.

Mr. M. 8. Aney: He does not know what the reply was?
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Mr. P. B. Bau: The zeply was that certain staff who were retrenched
and re-employed and who were originally employed before a certain date
would be on the old scales of pay.

COMPLAINT OF CERTAIN STATE PRISONERS.

541. *Mr. Amarendra Nath Ohatlopadhyaya: (a) Will Government be
pleased to state when the State Priscners are generally locked up (i)
during summer, and (ii) during different seasons of the year?

(b) Did Government get any complaint regarding the lock-up time from
the State Prisoners in the Rajahmundry Central jail?

(c) Did Government get any complaint from the aforesaid prisoners in
Rajahmundry jail in regard to the withdrawal of the privileges of exercise

and diet? . If so, what were the complaints and what steps have been
#taken to redress them? =~ o '

(d) Is it & fact that the monthly allowances of the aforesaid prisoners
have been curtailed? If so, why? '

(e) Will Government please state what allowances they used to get
and what they are receiving at present, and when the previous allowances
will be restored?

(f) Is it a fact that Pratul Chandra Bhattacharya, a State Prisoner in
the Rajahmundry Central Jail, has been asked 1o bear the cost of his
qnedical treatment—purchase of a nasal douche and medicine for himself—
out of the scanty allowance he receives? If so, why?

(g) Is it a fact that a political prisoner, Suresh Chandra Das, got his
eyes examined in November, 1934 and still he has not been supplied with
;g¥asses? If so, are Government prepared to see that he gets his glasses
without delay and enquire the cause of this delay?

The Henourable Sir Henry Oraik: (a) and (b). I would refer the
Honourable Member to the answer given by me to Mr. Satyamurti’s
starred question No. 213 on the 13th Febrpary, 1935.

(¢) The Government of India have received no such complaints and
have no information that any privileges have beean withdrawn. The
second part of this question does not arise.

(d) and (e). The allowances have not been curtailed, but, -owing to the
two State Prisoners having at one time overdrawn ‘their allowances, the
gmount is being recovered by deduction of Rs. 12 8 month from the
Foonthly allowances. _

(ff No. The State Prisoner was usked under n misapprehengion to pay
for a nasal douche but the cost has since been met by Government.

(g) Sanction has been conveyed to the supply of spectacles to tha.Btate
Prisoner Suresh Chandre Das. I will dssw the Local (Government’s
.attention to this question in case the spectacles have not yet been supphe .

Prof. N. G. Ranga: In view of the fact that the Honourable Member
~pas gtated that he has no information in regard to part ¢g) of the question,
will he be good enough to call for information from the Superintendent of
the Raja(l;;nundry Jail after making proper inquiries from the prisoners
concerne : . B
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The Honourabls Sir Henry Oraik: I have said, Sir, that we have
received no complaints and have received no information that their
privileges have been withdrawn. If any complaints had been submitted
and if any privileges had been withdeawn, . the fect would have been

reported to us.

Mr. Amarendra Nath Chattopadhyaya: Will the Honourable the Home
Member please state if the time for locking State Prisoners is different in

different jails?

The Honourable Sir Henry Oralk: I have already answered that
question in reply to Mr. Satysmurti’s question No. 213 on the 13th

February.

Dr. Zisuddin Ahmad: May 1 put this question, Sir,
Abdoola Haroon? I have written authority from him.

for Beth Haji

Mr. President (The Honourable Sir Abdur Rahim): Yes.

TINTEREST CHARGED ON THE SUKKUR BABRAGE DEBTS.

542. *Dr. Ziauddin Ahmad (on behalt of Seth Haji Abdoola Haroon):
Ka) With reference to my question No. 76, will Government be pleased
40 state the rate or rates of interest now being charged on the Sukkur
Barrage Debt incurred prior to 1932-33?

(b) Tf 'the rate or rates are above three and a halt per cent., have
‘Government considered the question of reducing the rate on the whole
débt to three and a half per cent., by redemption and re-issue of the
loans, involved, or otherwise? If not, why not?

The Honouralile Bir James Brigg: (a) A statement is laid on the table.

(b) The Honourable Member will observe from the statement that the
Tull benefit of the conversion operations of the Government of India have
alrendy been passed on to the Provincial Government. Any further
‘benefit which the ‘Government of India may derive from future conversion
.operations will similarly be passed on to the Provincinl Government,

Statement.
(i) The rate of interest on loans made from the Provincial Loans Fund ta the
tovernment of Bombay for the Bukkur Barrage Project are as follows :

'1921-22 6§ per cent. reduced to 43 per cent. from 1st April 1927
'1822-23 64 per cent. reduced to 54 per cent. from 1st April 1929.
'1823-24 6 per cent, reduced tp 5§ per cemt. from lst October 1933.
1824-25 54 per cent reduced to B per cent. from 1st October 1833
1925-26 5§ per cent.

1926-27 5 per cent.

'1927-28 5 per cent.

192829 5 per cent. reduced to 4] per cent. frem lai October 1933.
192930 54 per cent. :

1930-31 6} per cent. reduced to 5 per cent. from lst October 1933.
71031-32 6 per cent. reduced to 6 per cent. frum 1st Oclober 1033,

Prof. H. G. Rangs: Can this question be left over for tomarow?
‘The Honourable Member is not here.

. Mz_ President (The Honourable Sir Ahdur Rahim): All right.

15438 *

+This question wi]] be answered on the 26th February, 1886,
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CASE OF STATE PRISONER VIDYA BHUSHAN AzAD CONFINED IN THE
: MUZAFFARGARH JAIL. '

544. *Mr., Ram Narayan Singh (on behalf of Mr. Anugrah Narayan
Sinha): (a) Are Government aware that Mr. Vidyabhushan Azad, a State
Prisoner under Regulation IIl of 1818, now confined in the Muzaffargarh
sub-jail in the Punjab has developed serious trouble in the nose leading
to other complications, such as, amongst others, colic, and frequency of
urination with an abundance of mucous and phosphates? c

(b) Are Government aware that the jail autharities are of opinion that
an operation is necessary and that the local Civil Surgeon huas more than
once advised such an operation in the Mayo Hospital at Lahore where
the necessary apparatus and equipments are available ?

(c) Have Government received any recommendation from the Super-
intendent of Jail, as also from the local Civil Surgeon as to the urgency
of the operation at Lahore ?

(d) Do Government propose to order the immediate transfer of
Mr. Vidyabhushan to Lahore to enable the operation to be performed
there ?

The Honougable 8ir Henry Oraik: (a) to (d). The State Prisoner has
had some nasal trouble which gives him an occasional headache.: No
suggestion has been made by the Medical Officers that he should undergt
an operation but arrangements are being made for his examination by the:
Civil Surgeon of Multan. The other symptoms mentioned in the ques-
tion appear to be due to indigestion. The State Prisoner has gained tem
lbs. in weight during the last five months.

INDIAN OFFICER CADETS TURNED OUT BY THE TRAINING SHIP “ DUFFERIN".

545. *Mr. Ram Narayan Singh (on behalf of Mr. Anugrah Narayan
Sinha): (a) Will Government be pleased to state the number of Indian
officer cadets turned out by the Training ship ‘‘Dufferin’’ since it was
started in 1927?

(b) How many of them have been able so far to secure admission imr
the commissioned ranks of the Royal Indian Marine or the Indian Navy ?

(¢) How many of them have been taken in as apprentices in the service
of shipping companies operating in Indian waters, and of the latter how
many are British and how many are Indian concerns?

The Honourable Sir Joseph Bhore: (a) 14¢.

(b) Six ez-cadets of the ‘‘Dufferin’’ have so far been selected for
employment in the Royal Indian Navy. Of these, two have, got their
Commissions and are serving as Sub-Lieutenants, while the remaining four
are still under training in the United Kingdom.

(c) 116; 74 by British Companies and 42 by Indian Companies.

Mr. 8. Batyamurtl: Are there any candidates who have been trained
and have not secured appointments ? ' v

The Honourable Sir Joseph Bhore: 1 am afraid I could not tell you
oft-hand.



QUESTIONS AND ANSWERS, 13711
JINDIANS HOLDING A MASTER'S CERTIFICATE ON AN OCEAN-GOING STEAMER.

548. *Mr., Ram Narayan Singh (on behalf of Mr. Anugrash Narayan
Sinha): Will Government be pleased to atate the number of Indians hold-
ing a Master’s (i.e., Captain’s) Certificate of an ocean-going steamer, and °
ithe nature of their employment?

The Honourable Sir Joseph Bhore: (iovernment have no precise infor-
‘mation as to the number of Indians holding a Master’s certificate, but
ithe following ure the numbers of candidsates born in India who have
-qualified as Masters of Foreign-going and Home Trade Steamships, since
9920, when such certificates were first issued by the Government of India.
: i

1930 9
1031 .. 5
1932 .. . . 7
1933 .. . . . 8
1034 .. .. .. - ]

In addition to these, Government are aware that some Indians hold the
corresponding certificates issued by the Board of Trade in England. Gov-
«ernment are not. aware of the nature of the present employment of these
-gentlemen.

Mr. Ram Narayan Singh: Will the Honourable Member kindly try to
-get the necessary information and supply it?

The Honourable 8ir Joseph Bhore: I am afraid 1t would be almost
‘impossible, otherwise I should have been only too glad to try and get the
information.

“ENGINEER CADETS TURNED OUT BY THE TRAINING SHIP “ DUFFERIN ’ OR AS

A ResuLr oF TraiNING A8 MarIxE ENGINEERS IN THEX UNITED
KiNeDOM,
|

547. *Mr. Ram Narayan 8ingh (on behalf of Mr. Anugrah Narayan
‘Binha): Will Government be pleased to state:

(s) the'm'xmber of Engineer cadets turned out so far either by the
training ship ‘‘Dufferin’’ or as a result of training as Marine
Engineers in the United Kingdom; and

(b) the number of such Engineers who are employed (i) by British
shipping agencies and (ii) by Indian shipping companies ?

The Hanourable 8ir Joseph Bhore: (a) None from the ‘‘Dufferin’’,
‘but two of the nine scholars, who were sent tc the United Kingdom for
training, have returned to India after comnpleting their workshop training
while a third scholar is expected to reach India this month. They have
10 put in 18 months training at sea befcre they can sit for the examina-
tion for the second class Engineer's Certificate. .

(b) One of the above thres scholars has already been employed by a
British Company (the British India Steam Navigation Company) end is
now undergoing his sea training. The second one was, on examination,
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found to be temporarily medicaliy unfit for employment as & -Marine
Engineer. An assurance huas been received from a British Company that.
he will be employed by them for his sea {raining when he becomes fit
again. Arrangements have also heen made for the employment by an
Indian Compsany (the Scindia Steam Navigation Company) of the third.
scholar for his sea training as soon as he reaches India. -

Dr. Zianddin Ahmad: Was ha declared unfit for work in the Docks
nlso ? ) -

‘Phe Hiomourable Sir Joseph Bhore: I am afraid, Sir, that I do not
remember the details of the case, but if my Honourable friend will put:
down a question, I shall supply him with the information.

EMPLOYMENT OF INDIAX MARINE ENGINEERS BY THE PoRT TRUSTS AND
SH1PPING COMPANIES.

548. *Mr. Ram Narayan Singh (on behalf of Mr. Anugrah- Narayan
Sinha): (a) What steps, if any, have Government taken so far to impress:
on Rort Trusts and shipping companies e¢ngaged in the coastal trade of
India the desirability of their engaging Indian Marine Engineers to ‘the
extent they are available ?

(b) Do Government propose to insist on an undertaking being given
by such shipping companies regarding employment of Indien cadets and’
apprentices both in navigation and engineering lines and the Indianigation'
of their marine services ?

The Honourable 8ir Joseph Bhare: (a) Government have received assur-
ances from the principal shipping companies in India as to their willing
ness to employ properly trained and qualified engineer officers on their
ships, Government have also brought to the notice of Port Trusts the
desirability of Indianizing their superior services geneérally, and have parti-
cularly asked them to give. preference to candidates who have passed
through the ‘‘Dufferin’’ training ship.

(b) In view cf the readiness of shipping companies to employ such
suitable and qualified Indians as are available, Governinent do not' con:
sider it necessary to take any such action even if they had power to do
80.

Mr. S. Satyamurti: After the assurance has been received by Govern-
ment, how many Indians have been employed by the Shipping Com-
punies ? ’

The Honourable Bir Joseph Bhore: Actually employed?
Mr. 8. Satyamurti: Yes. ,
The Honourable Sir Joseph.Bhore: I am afraid I could not tel how

many were actually employed.
Mt. B. Batyamwrt: T am asking, Bir, whether the assurance given sy

the Shipping Companies has been translated into practiée?
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The Honourable Sir Joseph Bhore: I thigk 8o, Sir.

‘Dr. Ziauddin Ahmad: Is it not a fact that every eadet who has come
out of the *“‘Dufferin’’ has got an appointment?

The Honourable 8ir Joseph Bhore: I think my friend is quite correct
so.far.

WIRELESS OPERATORS TRAINED AT ALIPORE AND ENGAGED BY THE INDUAN
~ AND BriTisz SHrPPING COMPANIES.

549. *Mr. Ram Narayan Singh (6n' behalf of Mr. Anugrah Narayan
Sinha): Will Government be pleased to state the number of wireless.
operators trained since the opening of training class at Alipore in 1928
and the number of such operators as have been able to secure employ-
ment in (i) Indian shipping companies and (ii) Britigh shipping companies
engaged in India’s coastal tradae?

The Honourable 8ir Joseph Bhore: The Wireless Training School
maintained by the Posts and Telegraphs Department at Alipore was inati-.
tuted a long time before 1928 for the purpose of training personnel of the
Posts and 'I'elegraphs Department in wireléss and is: mot intended fbr the
training of other persons. As a special case at the request of an Indian
Steamship Company the training of 17 men a8 wireless operators for ships
was undertakén in 1928. Sixteen completed the full course and were
granted certificates of competency ag wireless operators. 8o far as Govern-
ment, are aware, these operators were employed by the Company at whose
request they were trained. :

CoNFIDENTIAL ENQUIRY MADE IN BifiaR a¥D ORisss FROM PRIVATE MEDICAL-
PRACTITIONERS ABOUT THEIR WILLINGNESS To VOLUNTEER POB WaR
SERVICE OR IN ANY NATIONAL EMERGENOY.

550. *Mr. Ram Narayun Singh (on behalf of Mr. Anugrah Narayan
8inha): (a) Will Government be plessed to state if they are aware that.
in the Province of Bihar and Orissa, a confidential enquiry is being made
from private medical practitioners us to whether they would be willing’
to volunteer for sqrvice either in ©thse of war or in any national emer-
gency arising ? '

_ (b) Is the enquiry being made undbr Govémnient mstructions, and
is such enquiry proceeding in other Provinces also ?

(¢) If the enquiry is proceeding at Goverriment instsnce, will they he
pleased to explain the meaning and significance of it ?

(d) Is the enquiry in questiom a mereé precautionary measure, or have
Government any reason to anticipate in the near future either & war, or
what. is described as ‘‘national emergenéy’’? If not, what is the ideu
behind the enquiry ? ' ’

(e) Has the enquiry anything to do with the quertion of the retention
of the c?;vxl branch of the Indisn Mbdieal Bervies on the grounds of s wir
reserve
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Mr. G. R. ¥. Tottenham: (a); (b), (c) and (e). No such enquiry is being
-made under the orders of the Governmen! of India. I have asked the
Jocal authorities for information on the subject and will lay a further
reply on the table in due course.

(d) Government have no reason to anticipate a war in the near future.

REALISATION OF FINES BY ATTACHING JOINT-FAMILY PROPERTY IMPOSED IN
OONNECTION WITH THE Crvi Di1SOBEDIENCE MOVEMENT.

'551. *Mr. Ram Narayan Singh (on behali of Mr. Anugrah Narayan
8inha): (a) Will Government be pleased to state if they have issued ins-
tructions to the Local Governments to realise fines, by attaching joint-
family property, if need be, imposed in connection with the civil dis-
.obedience movement, even thougb the sentence of imprisonment award-
.ed in default of fine has been fully undergone, in addition to the substan-
tive sentence, of imprisonment ?

(b) Are Government aware that according to judicial decisions, joint~
family property cannot be attached in realisation of a fine imposed on an

individual member of a family? If not, are they prepared to consult legal
opinion on the subject ?

.The Honourable Bir Heary Opelk: (s) No such instructions have been
;issued.

(b) Government are aware that there have been judicial decisions to
.the éffect mentioned by the Honourable Member.

Prof. 'N. @. Ranga: Is it a fact, Sir, that attempts are still being
made to realise these fines which were imposed at the time of the civil
,disobedience campaign, although this campaign has been stopped ?

The Honourable Sir Henry Oraik: My information is quite the contrary
.and no such attempts have been made since this decision.

Mr. Ram Narayan 8ingh: Are not Gevernment aware that by following
.these oppressive methods they are creating more enemies of the British
.rule in this country?

Mr. President (The Honourable Sir Abdur Rahim): That is
_question.

Mr. Ram Narayan Singh: Is there no answer, Sir?

Mr. President (The Honourable 8ir Abdur Rahim): That is not a pro-
-per question; it is not in order.

not a

VENDING CONTRAOTS OF FOOISTUFFS AT THE GAYA RAILWAY STATION.

552. *Mr. Ram Narayan Singh (on behalf of Mr. Anugrah Narayan
Binha): (a) Is it a fact that Messrs. Balisbhdas Ishwardas of Bomi)ay
have been given contract of selling foodstuffs at the Gaya Railway
Btation? 1If so, will. Government be pleased to state since when this

.srrangement has come into force and for how long it is to operate and
.on what terms? '
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(b) Is it a fact that foodstuffe exposed for sdle:dt the Gaya Railwsy
Station by the vendors of Messrs. Ballubhdas Ishwardas on examination by
the district medical officer on the 7th August; 1834 and 25th August, 1984
were found to be unfit for human consumption ? -

(c) Are Government aware of the growing coxﬁﬁfﬁiﬁis ot ‘the travelling
public against the leasing odt of the ven&ng‘conti‘ac'ta' of foodstuffs to one
person on the ground of dearness of price and bad quality of foodstuffs at
the Gaya Railway Station ?

Mx. P. R. Rau: (s) Messrs. Ballabhdas Ishwardas were given the
contract sometime sbout the end of March o ‘the beghhning oF April, 1084.
The contract is for a period of one year and is thereafter subject to can-
cellation on six months’ notice.

(b) Government have no information, but I am bringing the allegation
to the notice of the Agent, East Indian Railway, for investigation if the
matter has not already been taken up.

(¢) The Agent, East Indian Railway, etates that complaints against
vending arrangements have' 'nl:;:iys“mei‘ved serious attention, but most of
the recent complainéa on - investigation proved to be unfouhded and to
have been engineered by interented parties, prinocipally the vendors*who had
Hicen displaced by the new ocontractor.

Dr. Ziauddm Abmad; Jait net s fact, Sir, that these ooﬁtfncﬁs were
vermiinable on one month’s notice, and in this particular case the period
s been extended from one to six months? .

‘Mr. P. R. Rau: I am aware of the terms of this contract, but not
of previous contracts. S

Prof. N. G. Ranga: From' whérc did' “the - Distriet "“Medich] Officer
examine the foodstuffs in this particulsr shop? Did he examine them
from his bogey carriage or fram his trolley?” - - :

Mr. P. R. Rau: Sir, T have no informetiih whethér it was a fack
1that the District Medical Officer did make such remarks on the food-
stuffs exposed ? Lo

Maulvi Muhammad Shafi Daudi: What was the procedure adopted?

Mr. P. R. Rau: T believe the Agent called for the Report and sent an
inspecting officer.

Maulvi Muhammad Shafl Daudi: Is it not desirable that some
independent inquiry should be made into such matters instead of the
railway authorities themselves making an inquiry ?

1

Mr. P. R. Bau: Surely, Sir, the Agent who is responsible: forr the
‘management of the Railway can be trusted to hold an inquiry into matters

-of this sort.

Maulvi Muhammad Shafl Daudi: But when Government receive 8o
‘many complaints from Honourable Members, don’t they think it desirable
‘» adopt some other means of making an inquiry into such complaints?

(]
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Mr. P. R. Rau: This complaint is o specific complaini that certain
foodstuffs were declared to be unsuitable for consumption by a District
Medical Officer. That is & question of fact, and there cannot be any
difficulty about getting at the facts.

Dr. Ziauddin Ahmad: Are Government aware that prices at this part-
cular station (Gaya) are about 35 to 30 per ecent. higher than the market
rates ?

Mr. P. R. Rau: No.
Dr. Ziauddin Ahmad: That is & fact: take it from me.

THE RATL.WAY BUDGET—LIST OF DEMANDB—contd.

Mr. Pregident (‘Fhe Honourable 8ir Abdur Rahim): The House will ncw
12 wooy, Tesume discussion of the Demands for Grunts for Railways.
The Chair understands the Nationalist Party want to move a

motion for reduction in respect of Indianisation.

Mr. M. 8. Aney (Berar Representative): I will have to request the
Honourable Bir Joseph Bhore to move his Demand No. 2.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
wayvs): Is the Honourable Member quite sure that his cut motion is under
Demand No. 2 and not No. 8?7

Mr. M. 8. Aney: It is under No. 2. Audit is No. 2.

The Honourable 8ir Joseph Bhore: Might I suggest that the question

of Indisnisation may perhaps be taken up under Demand No. 6-A?
it does not make any difference.

Mr. M. 8. Aney: I have no objection. I have given notice of a cut
under that demand also.

Demanp No. A—WorkING EXPENSES~—MAINTENANCE OF STRUCTURAL WORKS,.
The Honourable Sir Joseph Bhore: T beg to move:

“That & sum not exceeding Rs. 8,66,25,000 be gramted to the ‘Governor Genersl in
Council to defray the obarge which will come in course of payment doring the year

ending the 3lst. dav of March, 1836, in respect of ‘Working Ex n.uo--nhf 3
of Btructural Works'.” ' § Spe arntenance

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That & sum not exceeding Rs. 8,65,25,000 be granted to the Gcvernor General im
Council to defray the charge which will come in course of paymant during the year

ending the 3lst day of March, 1936, in reapect of ‘Worki —Mai
of Sbl";ud-llrnl ‘Works'.” pect 0 orking Expenses—Maintenance
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Indianisation of Raiway Services.

Mr. M, 8. Aney: Sir, I beg to move:

"“That the demand under the head ‘Working Expenses—Maintenance of Structural
Works."” be reduced by Rs. 100."”

The cut is with a view to raising & discussion on the Indianisation of
Railway Services. 8ir, the subject which I am, by means of this cut,
bringing prominently to the notice of the House and of the Government
of India is almost & hardy annual: It has been discussed practically
every yesr, and it is really painful that an Indian Member should be
compelled to bring this grievance to the notice of the so-called Govern-
ment of India in the Indian Legislature and thet the process should go
an from year to year without the non-official side being satisfied that there
was no need for it left. The very question of Indianisation of the Indian
Railway Services implies that some wrong principle is being adopted in
the recruitment of the services, and Indian Members find it necessary to
remind the Government of India, almost every year, that they are neglect-
ing Indianisation. The Honourable the Leader of the Opposition said
the other day, the question of Frenchisation, or Englicisation or (Rermanisa-
tion of the services can never be raised in France, England or Germany.
It is the misfortune of this country only that the question of Indinnisation
has to be raised, has to be discussed and has to be urged on the Govern-
ment which reluctantly accede to it at times in principle only without
perhaps meaning o sorupulously observe it in practice. That is our mis-
fortune. The story of the Indian railways, which begins with the yoar
1858, to this date, so far as Indianieation is concerned, is a miserable
one. I will not speak of the earlier years. It was in 1869, if I mistake
not, thet Government practieslly entered upon the policy of owning the
railways. It went on doing this work through its own Public Works De-
pertment, and under & Directorase dor & number of years. Then, that
policy was changed in the year 1905 when the Railway Board came into
existence. It was in March 1905. XNow, it is :80 years that the Railway
Board has ceme into existemce .and teken nharge of the Indian railways
One object in -eatablishing the Railway Board and taking away the contral
from the former authority and vesting it in this body was to run the
Indisn railways principally in the interests of the Indian people and the
Government of India in & more profitable, commercial and economic
manner. 8o, it would mot be improper to examine the Railway
Board’s administration from the year 1905 to 1985, a period of 30 venrs,
from the point of view of what progress the Railway Board has boen able
to achieve in the Indianisation of the services.

Mr B. Das (Orissg Division : 'N'bn-Muhamfnadan): On the other hand,
it is retrograde.

Mr. M, 8, Aney: My Honourable friend, who is thoroughly conversant
with the statistical knowledge of the railways, infortns me that it is retro-
grade. If it is so, it.is certainly discreditable to the Railway Board, and

~have no doubt if judged properly, the verdict of the House also will

be that the word progress is & misnomer in that case. Tf we give up

the year 1905, the other important year in the history of the railway

administration in India is 1924 when the railway finances werc separated

from the general finances and the Railway Board also was constituted
02



1378 LEGISLATIVE ASSEMBELY, [25Te Fes. 1935.

[Mr. M. 8. Aney.]

on n more conslitutional and a more efficient basis. At the time of this
separation, a convention was accepted, and as a part of that convention a
condition was laid down that the Board should be more careful and
vigilent in Indianising the services rapidly. That condition was so skil-
fully introduced into the convention that it might be read as a part of
the convention or it might be treated as not being a part of the convention
dlgo. But the understanding when that convention was entered into was
that the Railway Board, in discharging ite duty of administering the
railways, was expected to give its prominent attention to the rapid
Indisnisation of the Indian Railway BServices. From 1924 to 1935 is &
period of 11 years. The Railway Board has been in existence for 30 years,
and with s specific solemn condition attached to its duties and obligations
in respect of Indianisation it has been in existence for the last 11 years.
The Board was given, by this House, all the facilities it wanted by allowing
the railway findfces to be separated from the general finances. We
know how far, during the last 11 years, the Railway Board has succeeded
in observing the conditions on which the separation convention was made.
Of course it would be out of place for me to deal with other points which
do not directly have a bearing upon the question of Indianisation, but,
bv the way, I may mention that some of the most important conditions
of that convention during the last five years the Railway Board has mnot
at all been able to fulfil. The Railway Board has not been able to give
to the Centra] Revenues even that little contribution which was fixed as
the minimum that was due from the Indian Railways to the Indian tax-
payers who have incurred the burden of something like 800 crores of
rupees of debt for the capital expenditure of the rsilways. The annual
contribution which only amounted to six crores a year could not be paid
off by them. The depreciation fund has been practically exhausted. The
reserve fund has been entirely swallowed. That is the way in which the
Railway Board has been managing the railway affairs during the last
eleven years. It will not be proper for me now to enter upon an examina-
tion of these points. I will only try to examine the particular point, wvis.,
Indianisation of services, and I hope to show that, even on this point on
which this House has been very keen and on which several recommenda-
tions have heen meade by Commissions which have come into existence for
the purpose of examining the guestion of Indianisation and other railway
matters, the Railway Board has not yet been able to come up not only
to our expectations hut they have not even made any appreciable progress
in that direction. The position of Indianisation when the Acworth Com-
mittee reported was this,

An Honourabla Member: Awkward Committee.

Mr. M. S, Aney: I see an Honourable Member calls it the ‘* Awkward
Committce’’. (Laughter.)

An Honourable Membar: We heard you like that.

Mr, M 8. Aney: It was due either to a mispronunciation by me or
it was misheard by my friends. This is what the Acworth Committee
said on page 58, paragraph 182 of then' report :

“At the date of the last report, tkere were employed on the railways of India
about 710,000 persona; of these ronghly 700,000 um-fu‘iﬁm and aonly 7,000 Europeans,
= proportion of just one per cent. But the 7.000 were like a thin film of oil on the
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top of a glass of water, resting upon but hardly mixing with the 700,000 Lclow,
None of the highest posts are occupied by Indians. very few ¢ven of the ligher.
The position of & District Engineer, ﬁistn’ct Traffic Superintendent, or of an Assistant
Auditor is, with one or two exceptions, the highest to which Indians have hitherto
attained.”’

The detailed figures are given elsewhere. This was the position when
the Committee made its report. Sir, after that, we had also this subject
discussed to some extent by the Lee Commission. The Lee Commission
report was made after the Montford Reforms came into existence. The
policy of those reforms as regards services was that there should be a
greater association of Indians in every branch of the administration. After
that the Lee Commission had made its report and the Lee Commission
distinctly laid down that the proportion of Indianisation must be hmore
rapid than what it was and it also suggested that the recruitment shoula
come up at least to 75 per cent. A report to that effect was made by the

Lee Commission.

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): That result
was to be achieved after a certain number of years.

Mr. M 8, Aney: I am coming to that. I am not unaware of what
has been done and I am fully conscious of what my Honoursble friend
is going to say in reply also. My object in referring to this is this—that
this is & question on which it has been found necessary, both by this House
a8 well as by the various committecs and commissions that have been
appointed, to bring this matter repeatedly to the notice of the Government
of India—that the progress of Indianisation is not at all deémed satisfac-
tory by them and it is really so. If you take the classified list and the
distribution return of establishments of all railways for 1988-34, and if
you go on reading the names yndgr the various departments of the Rail-
way Board and the different State g&ilw’ays, so far as the supérior services
are concerned, it is difficult for you to find out in the thick jungle of
foreign names any Indian name there. The Indians are so meagrely re-
presented there that if you want to find en Indian name there you must
make a serious study of the lists. : ’

An Honourable Member: Microscopic minority |

Mr M, 8. Aney: My Honourable friend opposite will tell me that from
the year 1925 to the year 1988 or 1984, from 28 point something, Indians.
have progressed and risen to 88 point something in the superior services.
I will read to you the figures from the Railway report relating to the

rogress made in Indianisation. In 1981-82, Furopcans 22 per cent.;

dians 25, of whom 16 were Anglo-Indians, 78 per cent. In 1932-88
Europeans 86'4 per cent.; Indians 68.6. These are the figures which my
Honourable friend might quote. In the first place, with regard to these
figures, I have got one particular point to bring to his notice.  In the year:
1931-82, I find that including the Anglo-Indians the rate of progress is
78 per cent, but in the year 1982-38, it has come down to 686 and the
reasons given for this reduction are very astounding. That is nlgo a point
which I want to emphasise in connection with this subject.

It is stated that the reduced percentage was on account of the appoint-
ment of three Europeans on the Burma Railways. And why were the
Europeans instead of Indians appointed there? We are told setiously
and gravely—as if it was an axiomatic truth which did not requirc any
demonstration at all, that in accordance with an understanding between
the Government of Burma and the Government of India, Indians were
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mot to be appointed but only Burmans and if Burmans were not avallable
then Europeans were tc be appointed. That is the sort of understanding
between the Gevernment of Burma and the Government of India. When-
ever there is a vacancy, it is to be filled either by a Burman or by an
European but not at all by an Indian. TIn what yesr did the Honourable
Member or the Government of India come to an understanding like that
with the Government of Burma? Is the Government of Burma an
independent Government with which the Government of India have to
make a treaty like the so-called Indo-Burman treaty which is to come and
of which we are hearing so much here. When the Indo-Burman Railwsy
treaty was made, was it brought to the notice of this House, or of the
‘Central Advisory Council? Was this fact ever brought to the notice of
the Standing Fmance Committee when they considered proposals for uew
construetion in Burma? Did that committee approve of that policy?
If the Government of India are prepared to make agreements with the
Government of Burma, which was undoubtedly a Provincial Government,
subordinate to them, can the Government of India say why they did
not make similar agreements with other Provincial Governments? On
‘what principle do the Government of India justify the policy of treating
Indians as aliens in Burma when Burms is still being recognised as part
of British India? When Burma will be separated from British India,
that will be a different proposition, but so 1ong as Burma forms part of
British India, what is the principle and what is the ground on which the
Government of India are prepared to justify the isclation of Indians and
treating them as aliens in Burma and giving preference to Europeans ag
being more skin and nearer to the Burmans? (Laughter.) Sir, they are
establishing a new relationship of blood hetween the Burmans and the
British (Laughter) and trying to teach them, as it were, secretly to trent
Indians us aliens and foreigners! (Laughter.) Tt was the result of this
teaching, this mischievous teaching, T say, secretly carried on
by very responsible officers that they have now succeeded in mani-
puluting the Burma-separation problem today and it is thus that we and
the Burman brethren find ourselves now in thls very difficult and
unenviable position. (Hear, hear.) . .

My point, Bir, ig that even in carrying out the niggardly policy of 75 per
cent. they are not consistent. On one excuse or another they are getting
over it, and I have pointedly brought this policy to the notice of the.
Aasembly, this point to which reference was made by the Government of
Indig in their Railway Report of 1982-83. I find it there and I have
noted this fact. With regard to thig principle of recruitment, wvis., the
recruitment of Indians to the extent of 75 per cent. what I find is thak
in the recruitment of the superior services and in the recruitment of the
subordinate services they are not uniformly following the principle of
75 per cent. It is no use giving a gmaller percentage of increase in the case
of the superior services and with a higher in the case of the subordinate
services and then trying to arrive at an average by dividing i by two and
sy that it ‘comes to somewhere near 75 or T¢ per cent, and 20 on. My
main complaint about this matter is that the superior posts are kept up in
the hands of Furopeans and the lower services are mainly recruited in
Indians and the Indisns are appointed there. In that way the thing is
going on, and today the result is that the top is white and the bottom
is black. (Laughter.) That is the position of the Indian railway services.
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' ‘Paundit Govind Ballabh: Pant (Rohilkund and Kumaon: Divisions: Non-
Muhammadan Rural): They are growing old!

My, M. 8. Aney: But not wise.

Now, Sir, in connection with this question of Indiansation, I also want
‘the Governruent of India to bear in mind one thing. After thirty years
we find the percentage of Indians in' the superior services to be 88 now.
At this rate, I want to know, after how many centuries are we likely
to have our Indian railway services completely Indianised? How many.
centuries will we have to wait for at least the substantial Indianisation
of the railway services? And when we look into the distant long period
for which we shall have to wait for that consummation, 1 am completely
dismayed ‘and: disheartened by the dismal prospects of the wholesale or
complete Indianisation of the Indian railway services. I then say to
myself that I do not know how many centuries, and what gealogical ages
it is going to take for us to have our Army completely Indianised. Sir,
the process, the principle, on which the Government of India are at
present proceeding is, in my opinion, not merely slow, but essentially
wrong. Thig is not the way to nationalise the services. 1f you want to
do that, you will have to change your method radically. My protest is
not that the principles on which: the Lee Commission wented the Govern-
ment to go and which the Government reluctantly accepted in 1925 are
altogether and entirely neglected by the Government of India. They are
trying to follow those principles in some niggardly way. I am aware that
on account of the fact that they have had to practise considerable re-
trenchment during the last five years: that there is no doubt that there
is not much tangible advance in the. Indimnisation of the services. My
real complaint is that if the Indian railways are to be Indianised, them
they cannot say that they will only direct their attention to the problem
by simply fixing percentages of recruitment for the Europeuns and for the
Indians both. Let them say;, Bir, that till the services are completely
Indianised, they will stop recruiting any European at all. (Hear, hear:)
Unless they take some such step and adopt some such method,— and let
me assure the House that I do not want to do any injustice to those who
are already employed and who are serving under covenants—no appreciable
progress can take place within any reasonable time. Sir, if they really
want to stand purely for the intereste of the people of India, the first
%ﬁn]g, g say, for them to do is to stop the recruitment of Europeans in
England . . . . .

Lieut.-Oolonel 8ir Henry GHdney: And have it in India

Mr M. 8, Aney: ... . and have it in India. Unless they take to
a policy like that, they will never succeed in Indianizing the Indisn rail-
ways within a reasonable time. 8ir, it was stated' that competent Indians
were not found, and for the purpese of training Indians and giving them
the necessary facilities for becoming competent, a college was started
at Dehra Dun. I do not know what happened, but that college was
closed in-the year 1982. Now on the one hand, they assert that we are
incompetent and hence our men cannot go to the top and cennot be
appointed to the superior services. Then, when protests have been re-
corded on the floor of this House, they make a grand show of starting a
«college. But they immediately get some excuse.for stopping that collegs,
and the process of trainitig Indians comes to a sorry end. f am told thas
that college has been turned into the Indian Military Academy.
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D, §ipuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): That was on the recommendstion of the Retrenchment
Committese. |

Mr. M, 8, Aney: So I do not know what other method they havé got
to train Indians in order to make them competent officers now. So long
as there was no college, the ground taken was, ‘‘we do not get com-
petent men’’. Then the college was started, but it was abolished on
dccount of retrenchment shortly afterwards, and now I do not know how they
aré proceeding. - But they are appointing a few men here and there. It all
seems to me, Bir, that t¢ regard a man as competent or incompetent is
more or less the discretion of the Railway Board or those persons who.
are entrusted with the dutv of making these appointments. Now, firstly,
1 have suggested that in the matter of recruitment, the Board must stop
the recruitmént in England altogether, and they must recruit Indiang here
in this country (Hear, hear.) Secondlv, if they consider that higher
technical training i necessary for qualifying men for the higher services,
then for the purpose of such recruitment they must grant or create all
the facilities on a sufficiently large scale so that large numbers of peopls
¢an come and take advantage of them and offer themselves for the higher
posts. It is undesirable to close such institutions us they did, and then
to point out to the paucity of competent men and to close the doors.
Then, secondly, one of the other things which was insisted upon before
the separation was ratified that the Indian Railway Board also should
have Indian members. B¢ far as the Railway Board is concerned, that:
Board has shrunk into a smaller number of Members than when I left
the Assembly in 1980; it is now a Board of three persons—the Chief Com-
Tnissioner, the Financial' Commissioner and there is one other Member only,
OF course there is a large staff wnder the Railway Board. There are five
Directors and some Secretaries and so on. That is the staff. Then we
‘come to the Agents. We have got some six or gseven Agents. For all
these posts, excepting one or two here and there, we are told that they.
d6 not find competent Irdians,

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
There is no Indian Member on the Railway Board.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
‘medan Rural): What is Mr. P. R, Rau?

Mr, M. 8. Aney: I inust say there is no Indian non-officia} member
on the Board. I know that immediately an Indian is appointed, he will
become an official Indian. The danger is there. However, we want an
Indian to be there who can look at the question from a non-official point
of view and not from the point of view of a Civilian who has been brought
up in the service traditions for all these years. There is a good deal of
advantage which even my Honourable friends on the Treasury Benches.
will not be able to deny in having a nop-official Indian to. work as their
colleague. He will be able to present to them certain points of view
which will never occur to the Centralised bureaucrat or those who are
brought up in that system. From that point of view the complaint of this
House has been from the very beginning to have a competent and qualified
Indian public man who is intimately conversant with the business affairs
and commercial and other activities of this country to be on the Board as.
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8 colleague of the other Members; and it frequently urged that they should
carry on the administration of the Railways in this country with the help
of such an Indian colleague. If they had the benefit of a man like that,
many of the grievances with regard to freight and rates and other matters
would have possibly disappeared or heen solved in a more satisfactory
manner. The absence of & member like that makes it difficult even for
those who are tliere and think otherwise to place their points of view
properly at the proper time. That is what I feel. If the ﬁonoumﬁle the
Commerce Member would have the advantage of having on the Railway
Board g non-official Indian of independent views, I really think . . . ..

Mr. M A Jinnsh (Bombay City: Muhammadan Urban): The Rail-
way Board is going.

Mr 8. Satyamurtl (Madras City: Non-Muhammadan Urban): And
what is coming is still worse, ‘ '

An Honourablé Member: Make a passing reference to it.

Mr ‘M. 8, Aney: This would be s funeral oration for the Railway
Board. The point is this. 8o far as the Indian services are concerned
from the very beginning tc this day I find that there has been no genuine
. attempt to bring in Indians and to train them for managing the respon-
| sible work, so that one day they should bé in a position to take charge-
| of the whole machine. That ideal is not present before their mind. Tge
- ideal is to silence the protest or to hush up the cry that is raised in the
. country. If somebody msakes & complaint, they tentatively look into the

matter and try to do something by way of a sop .a tentative palliative,
But there is no consistent policy before the Railway Board or those who-
are in charge of the Railway administration thet this is the machine which
is to be handed over to the whole charge of Indians and that cannot he:
done in one night or in one day. For that purpose they will have to see
 that from top to bottom competent Indians are being duly recruited 8o-
¢ that they should be in a position to assume, in the near future, the charge
" of the entire machine without creating any dislocation. That ideal is not
kept by the Railway Board. My main grievance is that it is only by doing
these tentative things that they want to say that the policy of Indianisation-
is being followed and not altogether neglected by them. Bir, Indianisation
is not demanded bv the people in order to secure g few jobs for their sons
and brothers. Indianisation is demanded by the people for the sake of
making the Railways a truly national asset. We have been clamouring
here for the sake of asking the Government to nationalise the Indian rail-
ways, asking them to make them a State industry and a State business.
We had been urging that point here on the Government and ultimaetely
we prevailed upon them to assume the charge of the direct managements
of the State Railwavs. Now, what was the object of doing that? If even
after the assumption of the direct management of Railways, Government
is going to run them in the same way in which they were being run when
they were the Company-managed Railwaye and not as the coneern of the
Btate, the Indian Nation, then the object for which the people have been
struggling and labouring during all these long years is altogether defeated
in my opinion. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already spoken for half an hour.
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Mr. M, 8. Aney: 1 will soon finish my speech, Sir. My point is this.
In view of all these things, my main complaint against the Government
of India is that the present system of Indianisation is in itself not being
scrupulously and honestly carried out. That is one thing. And if they
go by that system, it will be centuries before the Indian Railways can be
Indianised. Therefore, a radical change in the system and a steady
adherence to the policy of completely Indianising the services within a
definite period must be steadily kept in view by those who are responsible
for the management of the Indian Railways. That is a grievance which
we on this side of the House have against the Government. My Honour-
able friend, Bir Joseph Bhore, in the touching peroration of his speech on
the Railway Budget said that the proper ideal which should be observed
by the railway authorities is economy and efficiency combined. Now, from
the point of view of economy, if you really want these railways to stand
on their own legs even in lean years and if vou want these railways to
be a business proposition even in the midst of times of depression, that
can be helped, considerably only if the railways are completely
Indianised and not otherwise. It is certainly not possible when there are
more than three-fourths Furopeans in the higher services and only a frac-
tion of it goes to the Indians. It is economic to employ Indians and,
therefore, 1 say that even from the point of view of economy for which
my Honourable friend, the Member for Railways, has entered such an
eloquent plea, we urge that the process of Indianisation should have been
more rapid particularly during the last few years when he found himself
face to face with a situation of deficit budgets. The one thing that should
have suggested iteelf to him was this that these foreign servants who have
‘to be given such fat salaries should be dispensed with as far and as
-quickly as possible and persons who are Indians and equally competent and
who can be had at a lower pay sliould have been employed by him. If
the Government had taken that step, the period of the depression would
have been tided over by them more comfortably than they actually found
it to be. Let us hope that at least the lessons of this difficult situation
would not be lost upon the Government of India in the future. In this
‘hope, 8ir, T move,.

M:, President (Tlie Honourable Sir Abdur Rahim): Cut motion moved' :

“That the demand under the head ‘Working Expenses—Mauintenance of Structural
Works ’ be reduced by Rs, 100.”

: 1

Jﬂ‘. A. K. Fugiul Buq (Bakargunj cum Faridpur: Muhammadan Rural):
‘Bir, on a motion urging Indianisation of services, no Indian
can possibly withhold his whole-hearted support to the principle involved.
But I wish to emphasise that this Indianisation should ensure to the bene-
fit of all. It will not be enough if non-Indians are merely replaced by
Indians. Care must be taken that in the process of this replacement;,
~extraneous forces do not' come into: play to: interfere with' the free flow of
recruitment to services or the operation of the rules according to whi¢h
the recruitments are made. 8ir, if, in the past, Indians have sufferad
from inadequacy of representation in the services, particularly the rail-
way services, I think I may fairly claim that Muslims have suffered the
most. Bir, before I proceed further, T wish to make one point clear. T
-lo not wish to raise any discordant note or to emphasise anything like
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communalism, but I am taking up this position simply because I am con-
vinced that the gravest possible injustice has been done to my ccmmu-
nity, injustice which should he vedressed as seon as an apportunity pre-
-sents iself. Only the sther day, the Leader of the Opposition said that
Indians are between the devil and the deep sea. [ entirely agree with
him, snd I go further and say that Indian Muslims have been between
rany devils and many deep seas. Sir, the reports published, from year
t0: year, of the working of the various departments, show very clearly
how Muhammadans have been dealt with unjustly in the maéter of re-
cruitment to the public services. In the railway services the report of
the Railway Board shows that the Muslim representation is only seme-
thing like four per cent. I do not believe for a momaet that it can be
honestly urged that suitable Muslims have not been forthsoming. I am
convinced that injustice has been done under various pretexts and the
result is that Muhammadans are not getting a fair and proper treatment.
Because I am convinced of the injustice done to my ecommunity, I am
here to urge the claims of my community and I would equally urge the
claims of the Parsi, the 8ikh or the Hindu community or the Christian
community or of any other ccmmunity if I were convineed that their
case alsy is one of injustice. 1 plead for fair play and equality for all,
no undue preference to anybody. I have got certain figures with me, but
T do not wish to go in great detail over them. I find in one of the De-
partments of the Railways, namely, the | Accounts Department, the
Muslims are most poorly represented. I amn singling out the case of this de-
partment, because I find from the enquiries that T have been able to make,
within the limited timé at my disposal, that many of the emplovees in
this Accounts Department have pussed only the matriculation examination,
while there are severnl Muhaminadun gradustes out of employ and who
are willing to take an appointment at the lowest rung of the ladder and
work their way up by sheer merit and by a proper discharge of the duties
that may be entrusted to them. There is another office, called the €entral
Btandardisation Office. I do not kmow if I bave got the name eorrectly,
but it is something of that kind which is soon going to be made permam-
ent, and I am informed that in this Departmemt over 50 apnointments
have been made, but there is not a single Muslim . . . .

- Bhai Parma Nand (West Punjab: Non Mubammmadan): May I have’
your rulimg whether the motton is for Indianisation or for Muslimisation?
I want your ruling on this point of ordor.

Mr. President (The Honourable Bir Abdur Rahim): Order, order. There
s no peint of order. . '

Mr. A. K. Fuzlul Hugq: I want by Indiamsation that all eommunities
should have a fair share.# Tf the result of Indianisation is to be that only
Brahmane will get in, then I will say that it is Brahminisation und not
Indianisation. I am pleading for equality of treatment, and I hope my
Honourable friends will bear with me when I say that injustice in any
share or form must be put down. I am pleading for my community, not
hecause they are Muslims, but because they sre Indians. J eubmit that
Indians should be provided for in railway services comsistentty with the
question that efficiency of service is not impaired, and if qualificd Mushms
are forthcoming, I do not see any reason why they should not be given
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a. fair chance. Does not my Honourable friend know that although rules.
regarding recruitment to services arve in force, various influences come
into play in the way of a fair application of the rules? There is indirect
pressure, there is favouritism and many other forces that come into play
which keep out really qualified Muhammadans from entering into railway
services. I am not at all surprised that if & man at the top has got some
near relations he has a natural feeling that his dependants relations, his
jathbhais and hic kith and kin should be provided first, and that is the
reason why the Muhammadans are kept out and that is why members of
various other communities are kepi ont, exéépt the community to which
the top-man belongs. I want to see all jobbery, favouritism and hepotism
of all kinds that work to the prejudice of the really qualified entirely
wiped out from the services, so thut we may get the best value for the
money we spend.

Mr. Lalchand Navalrai (Sind. Non-Muhammadan Rural): Is  there
tavouritism in the Public Services Commission also?

Mr. A. K. Tuzlul Huq: I have had no information on that subject.
I have never been acquainted with the doings of the Public Bervices Cem-
mission, because I have no relation of mine depending for selection by
the Public Services Commission. I will soon find out, in course of time,
how the Public Services Commission is doing its work. I do not wish to
take up any more time of the House. I submit that while care should
be taken that the services are Indianised, equal care should be tuken that
no injustice is caused to the members of wany particular community,
because it is Indianisation we want and not favouritism for anybody,.
whether Hindus, Sikhs or Muslims or Buddhists. or anybody else.

Lieut.-Oolonel Sir Henry Gidney: Sir, I enter this debate not with
the desire of defending the Railway Board, because they can well do that
themselves, but to support the Mover very largely in certain things that
he stated. The Honourable the Mover of this motion has charged the
Railway Board with insufficient Indianisation or a slow-movie Indianisa-
tion instead of the pace he wants. With my knowledge of the. subject,
I do not think that this charge can be honestly levelled against the
Railway Board as far as State Railways are concerned. But, I do submit,
it can be levelled with every justification against the operation of Indiani-
sation as far as Company-managed railways are concerned. (Hlear, hear.)
One has only to scan the statistics that are supplied to us yearly to see
that the Railway Board, as far as the Btate Rsﬂwayq are cm}cemed, have:
not only satisfied the Lee Commission demand, but in certain cases have:
exceeded the percentages . . . . . .

Mr. B. Das: You are wrong there.

Lieut.-Oolonel Sir Henry Gidney: I wi'l not say that my friend is am
ass, but sometimes he makes interruptions like one.

Mr. M. 8. Aney: Is it parliamentary to use the word ‘ass’’ with res-
pect to an Honourable Member of this House?
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Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
think the Honourable Member meant ary sort of reflection. As the ex-
pression has been objected ta, he must withdraw.

Lieut.-Oolonel 8ir Henry Gidney: fle is & very wise man who, at
times, maketh himself an ass. I did not mean that Mr. Das was an ass.
I did not mean that, Sir. I am sorry if he has misunderstood me, but
he sometimes makes interruplions . . .

Mr. B. Das: Do not make yf;m'ee'lf an ass by your explanation.

Lieut.-Oolonel §ir Henry Gidney: If one really looks at the statistics
-of Company-managed railways, one will find that not only is Indianisation
more or less at a stand still in the official grades, but also in the upper
subordinate grades. For instance, take the railway workshops of the
Bombay, Baroda and Central India Railway. That Company .has made a
habit, or a fetish, of bringing covenanted men into the upper subordi-
nates ranks of the workshops at Ajmer as foremen gnd assistant foremen,
men who are Europeans, covenanted or domiciled, and cunningly wangling
their promotions to the prejudice of scnior Anglo-Indians, and Indians.
The Railway Board, I am aware, has frequently insisted on the poligy
-of Indianisation being rigidly adheréd to by Agents of Copmany-managed
railways. T make a charge here on the floor of the House and T chal-
lenge contradiction from the Government that most of the Company-
managed railway Agents have flouted their orders and have not carried
them out. T go further and say that the Reilway Board have warned
‘Company-managed railways against their non-observance of the policy of
Tndianisation and that these Agents have taken very little notice of it.
I sit down and await a contradiction of my statement.” (After a pause.)
‘There is no contradiction. If my Honourable friend, the Movar, had
«confined his charges to the Company-mnnaged railways, I would have
supported him whole-heartedly. I do think he was a little bit toa hard
-n the Reilway Board so far as the State Railways are concerned.

Bir, the superior services of the railways are today recruited very
largely in India and pertly in Lnglind. In England, the procedure of
recruitment today is divided between the Secretary of Btate in Couneil
and the High Commissioner for India in London. Certain appointments
are made by these two high officiale and the cther appointments, which
are today called Indian services,—specially the Indian Service of Engi-
neers and Transportation and FPower,—-sre made by the Public Services
Commission. The Honourable the Mover of this Motion in commentipg
on this point in anticipating greater fear for the future made, what I can-
sider, rather & faur pas. He said it is bad today, and what is about to
be given in the new Railways Staiutory Board will make bsd. I am
afraid T eannot agree with him, beeause, if he studies the Statutory Rail-
way Board Report, he will find that the poeition, so far as reeruitment of
officinls is concerned, will be infinitely better in the future, because it
distinctly lays down in that Report that all superior appointments to the
railways will, when that Board berowes operative, be the duty of the
Federal Government, which means that India will then really have the
role power and authority in the selection of its superior railwny services.
T do think there is much in favour of what the Honourable Member
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said that all railway recruitment should be stopped in Hngland. But
there are certain railway appointmments that demand certain highly
skilled qualifications and experience and we must insist on these sineo India
cannot give us such men; the faull is,—may be our own, may be the
result of the Government policy whish the severe critic would say has
been a ‘‘studied policy’’,—in that India has not been given facilities to
train her sons in these higher skilled technical and manufacturing works,
and 8o we are unable to provide our own men who can fil these higly
technical appointments, and, therefore, they must continue to be reiruited
from England. Until this state ie remedied, it is, T submit, necessary for
us to indent on foreign countries for such experts. I do think, Sir, that
the railways being so highly technical anrd scientific in - certain of its
branches, we must continue to recruit people in England for some time
to come. But I do hope the day is not far distant when we shall be
able to recruit all our railway servants in India. My Honourable friend
showed o greab desire ‘to get at the bottom of things. Wel, Bir, he
would have more quickly got at the bottom of the thing had he confined
himself to the pace in which Indianisation is going on, not as a whole,
but in certain Departments and communities.

My Honourable friend, Mr. Fuzlul Huq, with whom I am not very
often in agreement, referred tc the .paucity of Muslim recruitment and’
bhe was interrupted by my friend, Bhai Parma Nand, who asked whether
he wanted Indianisation or Musiimisation. 1 do think that Mr. Fuzlul
Huq brought before the House a very scrious position. I remember about
eight years ago, on the floor of this House, I pointed out thig very fact to
my Muhammadan brothers, and it was then that they, for the very first
time, interested themselves in their representation on railways. My
Honourable friend, Mr. Ghuznavi, will remember the occasion when they
came to me and together we collected certain information which was used’
in a demand before this House. Sir, there is no doubt in my mind, that
if any community has suffered from non-employvment on the railways, it
has been the Muslim community.

Mr. Lalchand Navalral: So you are the culprit!

Lieut.-Oolonel 8ir Henry Gidnmey: Sir, if my friend from 8ind would
only place a barrage around his voice, T would he saved his barrage of inter-
ruptions.

Bir, I would draw the Honourable vhe Railway Member’'s attention to
the flagrant violation of the policy of Indianisation indulged in by Company-
managerd railways, specially so far as their workshops are concerned, and,.
in this connection, I wish to muke special 1eference to the Bombay, Baroda
and Oentra] Indis Railway where, as I have said, covenanted men and
Europesnisation is the established order of the day and the appointments
cf foremen and assistant foremen are so manipulated as to be a preserve
for them and them only, and what is worse is, the Railway Board cannot
interfere and stop this malpractice. )

My Honourable friend, the Mover of thie imotion, made a complaint
about the closure of the college at Dehra Dun for the training of officers
in the superior railway services. But, I ask, who closed that college? T
think it was the Retrenchment Committec that was appointed by this
House. I believe it was they who suggested it; but why, when you have
the opportunity, do vou, in vour lustful guest for economy, dry to operate
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reprisals on the Government by closing ar institution which was doing
good work, that is, harming ourselves and India? But apart from that, I
think myself that if we mean to push this demand, it is no use doing
it by words in this House and by moving a cut of Rs. 100. The Railway
Board can easily afford a cut of one hundred lakhs and yet function;
a cut of one hundred rupees can do no harm to them. Why not let us
be more practical? TLet us insist that we must be trained in our own
country for all branches on our reilways. That is what we must have,
and & beginning must be made now.

‘My Honourable friend, the Mover of this motion, labours under a
-very wrong idea when he points out that there are very few Indians in
the official and upper subordinate classified lists. Bir, last year, I made
an appeal to Government that an Indian should be appointed on the Rail-
way Board for the vacancy that was about to exist and I mentioned ‘the-
name of a very distinguished officer, Rai Bahadur B. R. Singh of the
Eastern Bengal Railway. I very much regret that no notice was taken
of that, because that was an opportunity for the Government of India to.
make a gesture to this House. But, apart from that, there is no Indian.

in the Railway Board today.
Mr. B. 8. 8arma (Nominated Non-Official): There are.

Lieut.-Oolonel Sir Henry Giduney: I am glad you interrupted me, but.
I shall be very glad if you can show mc that there is an Indian on the
Railway Board. My Honourable friend, Mr. Rau, brilliant as he is in
the profession, is not & member of the railway service. He is the watch-.
dog of the Finance Member to coutrol the financial expenditure of the
railways. But he is not a Member of the Railway Board, so far as the
railway service is concerned. I repeat, there is no Indian on the Railway
Board. Our worthy friend, Bir Joseph Bhore, has certainly a controlling
effect on that Board, but he is not a member of the railway service.
T'he actual working Railway Board consists entirely of Agents of the rail-
way service. They represent their own interests. I know they are honest
enough to look after the administration and welfare of railway adminis-
tration as & whole; but behind their heads there is that one paramount
point, viz., they must look after their own railway interests first, especially
in so far as their European officials are oconcerned, for blood is thicker-
than water.

Mr. Prosident (The Honourahle Sir Abdur Rahim): The Honourable.
Member has only two minutes more.

Lieut.-Colonel 8ir Henry Gidney Thank vou, Sir; T have very little:
more to add. 8ir, T provisionally support this motion. (Laughter, and
criezs of "*You will vote with Government’’.) Would you mind keeping-
quiet until I finish? Tf in interrupting me yeu want to make use of your
12-bore guns, I'll use my cannon. When I said I provisionally accept
this motion, I meant that my acceptance depended on the reply Govern-
ment give. If Government prove to my satisfaction that they have carried
out their policy of Indianisation on the State Railways, and if Govern-
ment admit that the Company-managed railways have not carried out
their policy and they will insist on this being remedied, I shall not walk
into the lobby with the Mover of the mction. TIf they do not, then 1 shalk
‘vote with the Mover of the motion.
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Dr. N. B. Khare (Nagpur Division: Non-Muhammadan): Mr. President
I rise to support the cut moved by my friend, Mr. Aney. Sir, I am s
new arrival in this House and it is possible that I may com-
mit some mistakes, but T hope you will bear with me for some
time. Being a new arrival, I am not conversant with any Ackworth or
awkward commissions or Lee loots. I will lpok upon this question from
-a different point of view, from the Congress point of view. 8ir, this
complaint about Indianisation is not only a hardy annual, it is a perennial
-one, & perpetual one, and so long as weé are what -we are, it is going to
remain so. There is provision made in the Act itself, under which the
government of this: country is carried on, for this complaint. If I am
right, I remember that there is some phrase in the Act somewhere to this
effect: gradually increasing associstion of Indians with the task of the
-governance of the country. The phruse is clear enough: the increasing
asgociation of Indians must be gradual; and for it to be gradually increas-
‘ing it must never be complete: otherwise it will cease to be gradually
increasing. (Laughter.) 8o, in this phrase itself, you can find grounds
for the complaint. There are several phrases on a par with this. There
is one more phrase of which some people of a particular political persua-
sion are very much enamoured, which runs thus: gradual realisation of
responsible government by successive stages. Here ngain the. realisation
-of responsible government must be gradual . . .

1 p.M.

An Honourable Member: Progressive.

Dr. N. B. Khare: Progressive: it does not matter—it makes no
-difference. If the realisation ever comes at all, it will never be
progressive: it must be progressive, therefore, it must never be complete.
We are in this situation, and, therefore, it is no wonder that such
perennial complaints arise in this House, and we have to come to this
House and cry ourselves hoarse for the redress of these complaints. If I
may say so, this complaint is as old as Johnnie Walker 120 years old and
-still going strong. This complaint is very kindly nurtured and watered by
-our benign Government so that we might come hera every year and please
our palate by chewing this complaint with our sweet tounges. If really the
Government is serious in giving heed to our complaint they must do
something substantial towards the removal of that grievance; but are they
doing it? They cannot, because, although' the Government consist of
foreigners, and we are under foreign domination, that is not the only
worst thing about it. The domination is not only foreign, but is meant
to be for exploitation; and so long as the exploitation is there, of course 1
do not expect that this Government will do anything in the matter of
removing our complaints. The whole fabric of this administration is
really based on two simple small Anglo-Saxon words: what are those
words? Grab, and  Brag. When ~we place  our grievances
thut a certain pledge is not kept, that a  promise is not kept,
we get some sort of yarn from those Benches and we are asked to be
quiet and behave like good children. ‘That s brag: and when they plot
ond scheme to keep us away still further from our desired objects, that
'is grabbing: these two things go on merrily together hand in hand . . . .

An Honourable Member: Permutation and combinationl
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Dr. N. B. Khare: Yes: really spesking, if this Governmen
honoured their pledges given in the past, we would have had no o:;cn:::g
to come to this House and make these eomplaints. But even a pledge of
that august Queen Victoria, which was given in 1858 after the mutiny,
was and is being honoured in its breach:.and s Viceroy had the effronterv
to say that it was an impossible churacter. What value can you attach
to promiscs given on the floor of this House or any where else when such
pledges given by august personages like the Bovereign himself are
trampled upon in this manner? They say that something is being doné:
1 am sure they will continue saying 3o, repeating this pledge to-Indianise
the railway services: let alome big jobs: even when they do something to
Indianise the smaller jobs, they act in & niggsrdly and miserable manner.
Really speaking this cry should not be raised: or rather we are helpless
in this matter: Why? Because the Government are the worst com-
munalist in thié matter: they have reserved everything worth having, so
far as they can help it, for the Europeans. If we ery for Indianisation,
they must thank themselves for it: we cennot help it; but so far as I am
concerned I do not care what community there is. 8o long as it is Indian:
it should be Indians alone, whether they are Anglo-Indians or Muham-
madans, or Hindus or Parsis—I care a tuppence for it; but it should not
be Europeans. But I do not blame the communalists among us because
naturally they take their cue from the paternal Government which is
communalistic in this matter . . . . . ’

An Honourable Member: Paternal or maternal?

Dr. N. B. Khare: It is Mo Bep—combined both. As an example of
how the Government carried out the polisy of Indianisation even in small
jobs in the most niggsrdly and fraudulent manner, I will quote one
instance. Let alone the big and soft jobs: this is with regard to a small
job of an Assistant Station Master at Itarsi on the Great Indian Peninsula
which is a State-managed railway so far as I understand: my friend,
Colonel Gidney, will note—he made & great excuse for the Railway Board:
and it is in this railway that these things happen. This Assistant
Station Master's appointment was ‘A’ grade—it is not for Indians; and
when the administration wanted to Indianise it, they sent a man there
sn Indian—on Rs. 75: the pay of the job up to that time was Rs. 345.
This is Indianisation. Naot only that: there are some bigger posts there
carrying Rs. 845 and held by non-Indians if I may say so: they are not
very big jobs, but still they are held by non-Indians, and if Indians aré
appointed, whut pay was given to them? Rs. 80 per month.

An Honourable Member: Economy!

Dr. N. B. Khare: Why do not they have this economy all rquud? Why
do they have this partivular kind? Thexe is & still more funny instance,—
again at Itarsi; and this time it is the Btation Master’s job. en it was
in the hands of a non-Indian person—whether he was 16 annas European
or not, I do not know—he was getting Rs. 395 and the station was classed
as first clags. When it was Indianised the Indian was given Rs. 225 qnd
# was clasaed as a sscond class: station. Bubsequently, when the Indian
wae removed snd another non-Indian was agein brought t%ml;?, he was
givon again Re. 805 and the station was again classed as A" Thi ;s
how they are carrying out Indianisation with a vengeance Sir, this I8
' D
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the niggardly and fraudulent manner in which things are managed by the
Railway Administration,—let my friend, Colonel Gidney, please note.
Now, iif this is the way, if this is the fashion in which Indianisation is
carried on, I will say, Sir, God save us from Indianisation. Really.
speaking, I am not at all for any kind of ‘‘Isations’’. I want power to
appoint people, to carry out my policy in the interest of my country,
dictated by my Government, and if that policy is carried on by any kind
of people, whether Europeans, Hindus, Muslims, Christians or Parsis, 1
do not care so far a8 I am concerned. (Cheers from Congress Party
Benches.) I am perfectly certain about one thing; we may cry from
year’s end to year’s end, but we will not gain our object, because, as I
said before, the whole administration is unrighteous. They will benefit
themselves, their own pockets, and so long as we do not create sanctions
behind our demand, I do not think that we shall gain anything in making
these demands; but still we have to carry on things like this as sometimes
we carry on our religious functions .

Mr. M. S. Aney: Without believing in God ?

Dr. N. B. Ehare: Yes, in the same way we have to carry on these
things, until we are in better times from our point of view. 8ir, it is our
birthright to have our administration in our own hands, to run it by our own
personnel, for our own benefit, and this birthright cannot be obtained by
making grievances in this House, especially when the people in whose
hands lies the remedy for setting right our grievances have interests
diametrically opposed to ours. So in coming here this is what we find.
And when we go back we will be in a mood like this. It is a common
couplet which says:

““Sangdil ko sang leke sangdil ke sang gaye,
Jinka dil tha sang marmar unke sang mar mar gaye''.

““Of course, they are white no doubt, and they have got a heart, but
it is not only as hard but as cold as Sanga Marmar or marble rocks’’. 8o,
we have, after all, to dash our heads against that marble and return from
this House and see what we can do outside and come in again to see if
that stone will melt at all. With these words, I support the cut.

The Assembly then adjourned for Lunch till a Quarter Past Two of the
Clock.

The Assembly re-assembled after Lunch at s Quarter Past Two of the
Clock, Mr. President (The Honourable 8ir Abdur Rahim) in the Chair.

~ Mr. Presiiant (The Honourable Sir Abdur Rahim): The Chair desires
to remind Honourable Members that the European Group would move
their cut motion at 8 o’clock according to the arrangement arrived at
between the Parties, and the Chair would ask them to bear that in mind.
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Sardar Sant Singh (West Punjeb: Sikh): Bir, the very fact, that year
:afler year a cut motion on this subject is tabled worded as ‘‘Indisnisation
of Railway Services”, goes to show that there is something wrong in the
whole system of administration in India. We, Indians, who should be
the only claimants to the posts in our own country, really feel humiliated
when wa find that we have to fight for our rights even in our own country.
As a matter of fact, we should have expected that the motion should be
worded in some such language as this, ‘‘a few Europeans to be recruited
for certain technica] subjects’’. But, on the contrary, we are told that in
this country of 350 millions of people they have not yet been able to find
Indians who can know something of railawy technique or are expert in
various branches of the railway administration. May one ask a simple
question from the power that be, that how is it that when a small country
like England could furnish experts in all branches, in all services and in
the various activities of the State, a country of 850 millions cannot produce
those experts? 1f they have not been able to produce these experts in
the last 150 years of British rule here, may I know when we are going to
have those experts? Or are we not going to bhave them at all? Are
Indians intellectually inferior to such a degree that even with the best of
masters Indians have not been able to come up to the level which fits them
to fill up the jobs in their own country ? This is & monstrous proposition to
which no Indian with any self-respect can subscribe. We have not been
able to understand the position taken up by the bureaucracy in India that
Indians are not able to fill any job which requires technical knowledge.
Why introduce any service if Indians cannot be trained as experts to
‘handle that service? Why not begin with a planned scheme by which the
technical branches of the Indian railways may be classified and the quali-
fications necessary to fill up the appointments noted,—open training
institutions where that technical knowledge may be imparted; fix up &
time limit within which the whole of the technical branches should be
replaced by Indians after due training. Why has it not been done so
far? Every year we are told that technical men must be imported from
abroad. May I know why? What is this logic, what is this reasoning?
There is no sense in it. I can understand if technical men are imported
for a year, for six months or some time, for even a couple of years, but
not for all time to come. The want of a planned scheme of some sort i8
adding to the unemployment that we find today amongst our own educated
classes. My Honourable friend, Sir Henry Gidney, has told us that, so
far as the State-mansged reilways are concerned, Indianisation is going
on with a rapid pace, but so far as the Company-mansaged railways sare
concerned, the need for hastening the pace is greater.

Mr. A. H. Ghuznavl (Dacca cum Mymensingh: Muhammadan Rural):
Not in the Bengal Nagpur Railway.

Sardar Sant Singh: I do not know much about that railway, and,
‘therefore, I cannot say one way or the other.

Pandit Nilakantha Das (Orissa Division: Non-Muhammsadan): Did the
Honourable Member say that the Bengal Nagpur Railway has been
Indianised ?

Mr. A. H. Ghumavi: I said it is going on with Indianisation repidly.

»2
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Mr. President (The Honourable Sir Abdur Rahim): Order, order. No
conversation across the floor of the House is allowed.

Sardar Sant 8Singh: My point is that State-managed railways are as
badly off in this respect as the Company-managed railways. I do not
thin]z any gentleman can safely challenge me when I say that if we are
serious in bringing about Indianisation in services generally and in the
railways particularly, it should not take more than five years to do so if a.
proper will is behind it.

Mr, A, H. Ghuznavi: How in five years?

Sardar Sant Singh: My Honourable friend, Mr. Ghuznavi, asks me-
how it can be done.

Mr. A H Ghuznavi: In five years I said.

Sardar Sant Singh: I say it can be done in & lesser period than five-
years if we put our shoulders to the wheel. How is it that, when a new
service comes into existence in foreign countries, those experts come into-
existence simultaneously, while, in India, it requires the importation of
foreigners each time new services are imtroduced? I refuse to believe in:
the supposition that we are inferior to any race in intellect, physique or
mind. ose who want us to remain suppressed say that this cannot be
done within this period or that cannot be done within that period. Comin
to another question which was raised by my Honourable friend, Mr, Fuzl
Hugq,—I do not find him in his seat . . . .

Mr. A. H. Ghuznavi: T am here.

Sardar Sant Singh: I am glad that there is a substitute sitting in this
House. Mr. Fuzlul Huq said that there was a paucity of Muslims in the
railway services and he wanted that, if Indienisation was to come at all,
it should come at all, it should come through the Muslimisation of the-
services, and not otherwise.

An Honourable Membser: There is no doubt about it.

Sardar Sant Singh: Of course, there is no doubt about it. I quite agree-
with this, but in & different sense. Such & claim reminds me of & story.
A beggar saw a very pretty lady riding a camel, adorned with very valuable
jewellery on her person, and her very handsome husband going slong with
her. The beggar asked for some alms from the lady who gave some alms
und she asked the beggar to pray to God that she may get something more.
He was surprised at such a request and said: ‘‘My dear Lady, you have got
a pretty face, a very handsome husband and lot of jewellery and you are
riding a camel. What more do you need? If you want something more,
I will advise you to put up a pole on the back of the camel and ride higher’’.
The Muslims, atter getting all they wanted, cry for still something more.
That inequitable and most abominable circular that has recently been
issued by the Railway Board for the employment of Muslims in the various
departments of the railways has practically Muslimised the services. Yet,
Mauslims went something more. I am thankful to my friead, the mew
Honourable Member, who spoke last,—for the two very happy expresgions.
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“‘grab and brag’’ which exactly apply to the case of Muslims. The Muslims
act on the motto. “Take all you get and then go on bragging. We have
got nothing’’ This is the way in which our Muslim friends are proceeding
in this matter. However, I am not dealing with this subject. If 1 get a
«chance t0 move my out, I will show from facts and figures how my com-
munity has been ignored in the railway services. I will only say this
now, and then finish. 1 expect the gentlemen belonging to all the com-
munities in this House to put their shoulders together and vote in order
to make it clear to the Government that we are ruther serious in making the
pace of Indianisation speedier and more rapid than it is at present.

U Thein Maung (Burma: Non-Europesn): We shall vote for the motion
as we understand that Indianisation means Burmanisation so far as Burma
b concerngd. Af the same time, we wish to protest very strongly against
the suggestion that qualified Burmans might not be available. Our Uni-
versity has been turning out a large number of graduates every yeur, and
me maintain that they can hold their own against graduates of other Uni-
versities. We also have others who have had their education in English
Universities. As o matter of fact, some Burmsans have been tried in the
superior services of the Burma Railways, and they have been found to be
guite capable.

Mr. Ahmed XEbdrabtm Hurooa Jaffer (Bombay Central Division:
Muhammadan Raral): Bir, in the convention of 1924, the Government
gwe a solemn undertaking that they would expedite the Indismisation
of pervices in the Railway Department. Indiavisation does not meen
the recruitment of one particalar eommunity. but Indianisation veally
means fair and equitable treatment of all. It is not fair for the mejority
community to deprive the minorities by catchwords of nationalism,
efficiency or acquisition and distithution. ‘lhe majority community who
:ﬁa advantageously placed cannot prees the minmorities not to bring forward

eir claims . . . . . '

My, D. K. Lahiri Ohaushury (Bengal: Landholder): Even the majority

«community has not got adeguate representation in the Railway Service.
I

Mr, Ahmed Ebdrahim Maroon Jaffer: That is not my lookout. You
pee the Railway Authorities. No nationalism can be formed until and
unless the majority community comes forward and safeguards the interests
-of the minorities. The story of the Mussalmans in the railway services’
is woeful.

Mr M. 8. Aney: May | inquire if the Honourable Member is support-
ing my cut?

Mr. Ahmed Ebrahim Haroon Jaffer: If thc Honourable Member will
hear me with some patience, he will know. Year after year, the Muslim
representatives press tho claims of the Mussalmans. Year after year,
undertakings are given by the Railway Board, and year after year we
find them in the same position. Out of all the minorities, the N{ussslmsr!l
suffer the most. They form about 25 per cent. of the population of this
country, but their representation in the higher services is only 4'41, i»
the upper subordinate services 4-7, and, in the lower grade services, it
is in the neighbourhood of 12. The percentage is made up by peons and
«chaprasis,
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The Government of Indis, by a recent Kesolution, has fixed 25 per
cent. for the Mussalmans, but it is extremely unfortunate that the share
of the Mussalruans has been whittled down from 88% to a meagre figure
of 25 per cent. The Railway Board, without consulting the Mussalmans
aund .against the statistical caleulations of their own Department, has
issued a circular reserving a certain proportion in various lines. The
proportions fixed are 60 per cent.  for the North Western Railway, 45
per cent. for the Eastern Bengal Railway, 35 per cent. for the Assam
Bengal Railway, and other railways have been asked to maintain the
existing low proportions of Mussulmans on those lines. This order about
this new proportion is exceedingly unfsir. No mention is made for the:
deficiency in the present deplorable proportion. Before these orders were
issued, the Qovernment of India satisfied themselves that the present
paucity of Mussalmans in railway services was not due to their own
fault. It was proved to the satisfaction of the Government of India that
even one division of the North Western Railway can produce a sufficiently
large number of qualified Mussalman candidates for all the available posts.
on the whole of that railway. Tt is a matter of common knowledge that
the railway accounts offices, in which the proportion of Muslims is the
smallest, are manned mostly by non-matric Hindus. Muslims with better
qualifications are available and have always been available,

There are certain defects in the orders recently issued by the Govern-
ment of India for the recruitment of minorities to which the attention:
of the Government has ulready been drawn by some Members of this
Legislature, but no action has been taken on them.

During these days of retrenchment and economy, the proportions of
certain other minority communities who were already over represented
in the Railwa g Department have actually been increased, e.g., the pro-
portion of Sikhs, Indian Christians and other classes taken together was
4:58 per cent, in 1981. It went up to 4.74 per gent, in 1882, and, in.
1934, it stands at 5-06 per cent. In particular, the total number ‘of Indian
Christians has increased from 14,398 to 16,167 from 1982 to 1984, although
during this period the total number of the eptire staff. on railways fell
from 7,831,979 to 7,01,862. In other words, whereas there was a total
reduction of more than 30,000 during these two years, the number of
Indian Christians was in fact increased by about 2,000. The only minority
community which is not adequately represented in the railways is the
Muslim community. Its share should not have been further reduced.

I appreciate the efforts of my Honourable friend, Mr. Aney, for
Indianisation of services, and I hope that my Honourable friend will.
equally appreciate our desire which is equally sincere that the minorities
shoul! be treated in a fair manner and fair justice and an equitable share
gshould be reserved for the Mussalmans in every grade of service for the
same reason which my friend has advanced for the Indianisation of services.

Sir, I support the motion.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Mr.
President, there is just one important point that I would like to hring
to the notice of this Honourable House and specially to the notice of the
Honourable Member in charge. Mr. Aney complained, and rightly com-
plained, obout training for Indians to qualify them for railway service.
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1 think he stated that Government may be able to say that there are not
sufficient qualified Indians to fill the higher grudes. I think that is
wrong. There are Indians, and what I desire to point out to the Honour-
able Member is that the number of qualified Indians that have been
retrenched from the department lately is pathetic. There have been many
Indians, educated in England, with degrees and qualifications equal to
any held by Englishmen or Europeans, who after having served in the
department for eight to ten years have been ruthlessly retrenched. Well,
Bir, that does not appear to be a sound way of Indianising the services.
I am not communally minded, but I am quite prepared to see the
minorities properly represented in all our services, and I trust that oy
small community will not be forgotten (Laughter) (Hear, hear), because
we happen to be merely concentrated in one part of India. I am not
making any complaint about it but I do say that if we are to get on
peacefully in this country, we must see that the minorities are satisfied,
and I do not think, Mr, President, there is anybody in this House who
really desires to deliberately neglect any minority. (Hear, hear.) Bir,
it is rather pathetic to see qualified men, who come from these minority
communities, 80 ruthlessly retrenched, and, having examined several of
the cases of retrenchinent that have been brought to my notice, I will
repcat, of men edueated in Fngland, some of them recruited on a tem-
porary basis by the Secretary of State. I must say I feel doubtful about
she principle of Indianisation. And perhaps these men will not be
employed again by the Railway Companies, but recruitment will take
place afresh from England, and these men's lives will be ruined.

"‘Mr, A. H. Ghuznavi: They will have the first preference.

Sir Oowasji Jehangir: My friend, Mr, Ghuznavi, says that these men
will have the first preference. I can only hope and trust that that will
be 80, but I have my doubts. (Hear, hear.) Once a man has left the
service for two or three years, he is likely to be forgotten . . . . . ’

Lieut.-Oolonel 8ir Henry Gidney: Quite right, quite right.

Sir Cowasji Jehangir: . . . . . regardless of his qualifications, regard-
less of the number of years he has put in, regardless of the sacrifices
he has made. Some of these men, Mr, President, who were recrui.ted
in England on a temporary basis, were given hopes of permanent appoint-
ments. They got married, they had families, and after eight or ten
vears’ service they were thrown on to the streets. Is that a fair way
of treating your services, and is that the best way to India‘niagtion? I
should have thought that when your principle was Indianieation, you
would not have retrenched & single Indian qualified to serve you, who
had spent his own money to go to KEurope, to get educated,
you would not have retrenched those men at all, and that you would
have seen that you nursed them until better time came. I think, Mr.
President, these criticisms of mine are founded on facts; and, notwgth-
standing the attention of Government being drawn to this state of affairs,
I still regret to find that nothing has been done as a remedy. Another
tact, Mr, President, I would like to bring the attention of this House to.
T am not on such solid ground here as I was on the other point. There
is 8 complaint amongst Indians, qualified’ Indians, in 'ﬂ}‘e railways, that
very often their services are dispensed with without legitimate grounds.
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Mr. A H. Ghusnavi: Before their time?

8ir Gowasji Jehamgir: 1 have got one or two cases before me now.
1 am not going into details, but, on the face of it, it does seem to me
that it is ocurious that when this House has been urging for years that
the wervices should be Indisnized, we should find men, well-qualified,
and moet of them that 1 have in mind, educated in England, suddenly
turned away from service on one pretext or another. The allegation is—
1 am not inclined to believe it—but the =allegation is that their places
are taken by some below them who do not happen to be Indians. Well,
Mr. President, I was one of those who did not pay attention to these
complaints when I first heard them. I thought there was a certain
amount of exaggeration, that I had only heard one side of the question.
But when such cases begin to multiply, I must say I begin to feel rather
suspicious. I begin to feel that there is something wrong about this
principle of Indianisation, that some at least of those who have instruc-
tions given them to carry out this policy of Indianisation do not mean
to do so, but mean to take every advantage of their position and their
authority, to see that that policy is not carried out (Hear, hear); and
when such cases are brought to our attention, we find a fairly good case
put on paper before us for justifying the dismissal. But when these cases
begin to multiply, I will repeat. I begin to get a little doubtful. Mr.
President, I trust that this policy of Indianisation will now become a
serious problem with the Railwav Board. and that they will see to it thet
no Indisn is replsced unless they are dead certain themselves that he
deserves to leave the service, and that they will not depend upon reports
trom howsoever high an officer who may have in his hands the destinies
of many a voung Indian. (Applause.)

Mr, Bam Narayan Singh (Chota Nagpur Division : Non-Muhammadan):
Sir, 1 thank you for the opportunity you have o kindly given to me to
take .part in the disoussion on the subject of the ‘‘Indiansation of the
railway services''. But, 8ir, I do not understand the subject itself. Sir,
I hear the cry of Indianisation every now and then. -Bome say:
*‘Indianise the railway services’’. My friend, Mr. Aney, for instence,
says that. Others say, for instance, my friend, Sardar” Mangal Singh,
may come forward and say, ‘‘Indianise the Army of India’’. 'Then, a
friend from the Independent Party may say, ‘‘Indianise all the public
serviees of the country’’. Now, may I ask, Sir, what then will the British
do? (Laughter.)

Mr, 8. Satyamurti: Gc home. (Laughter.)

Mr. Ram Narayan 8ingh: Sir, the Government is foreign, and all the
Departments of that Government are meant for particular purposes of
their own, und iu every Department there is the question of the ruler
and the ruled. The rulers will frame the policy, will hold all key positinns,
and do all the brain work, and the ruled are meant only to do according
to the orders they receive. In riding men do the riding and enjoy it and
horses are used for the purpose. If the horses come forward and claim
the responsibility of doing the action of riding, is not the claim impossible?
I take it for granted that all the services of the country have been
Indianised, of what good will it he to the ccuntry? I see some Indians
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occupying the Treasury Benches. 1 hear that they form the Government
«of the country. But what is the good of it? Are they doing any good
to the country? I say they are more dangerous. Sir, the Honourable
the Leader of the House is craning so that he may hear me clearly. I,
therefore, say more loudly that Indians in the services are more dangerous
than the Government themselves to the cause of the liberty of the country.
Sir, the thing is this. The monopoly of the railway services by the British
people will continue till the Government will continue. That 1s a foregone
conclusion. If we are men of action and if we are men at all, we should
get rid of the Government first and then the Government officials will go
.away sutomatically. 8ir, I do not study and quote figures because I con-
.gider it perfectly useless. What is the use of making o learned speech in
this House when I see defeat after defeat is being inflicted upon thie Gov-
ernment and yet they are going on as merrily as before. 8ir, does it not
amount to this that the constitutional methods of this country are & total
failure? If the Government are not going to listen to the opinions, votes
and judgment of the representatives of the people of the country, let them
know that they are encouraging those who advocate the use of [»hysical
foroe end violence in this country who, if this policy fails, will come forward.
We know the Govermment and we know the several departments. The
Honourable Sir Joseph Bhore, before he concluded his speech, said:

“I would ask the public sametimes to glance at the other side of the picture, at
the organisstion, the forethonght, the unremitting care, the technical skii and the
devotion to duty on the part of the lowest to the highest official which are essential
if the milways of India are to meet effectively and e%ﬁciently the administrative and
«conomic needs of the country.”

Sir, T do not understand whether my Honourable friend is himself
misled or was trying to mislead others. 1 think he was misled only to
mislead others. Sir, do the railways of India provide for the administra-
tive and economic needs of the country? To sav yes is to talk nonsense.
Bir, the railways of India are meant for the speedy transport of British
troops from one place to another throughout the country, to force the
people of this country into abject slavery and subjection and also for the
discovery into the interior of the country of markets for British goods.
These, in fact, are: the aims and the objects of the Railway Department,
and, these heing the aims and objects of the Railway Department, the
question of Indianisation does not arise With these words, Sir, I do not
like to support the motion, but I shall yote for it, because it is a pleasure
to vote against this Satanic Government.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa:
Muhammadan): Sir, I rise to support the motion of my Honourable
colleague, Mr. Aney, for Indianieation, but, before I do so, I would like to
understand the significance of the word ‘‘Indianisation’’. This word has
been very much misused by certair. communities who are advantageously
placed. The claims for Indianisation of services are certainly not based on
grounds of efficiency, but on grounds of patriotism and with a desire to find
living for the sons of the soil of this country. Had efficiency been the
objective, the distinction between Indians and Englishmen and even bet-
ween Englishmen and Continentals would not have been in question. We
see that an Englishman is preferred to a German or Amecrican in spite of
inadequate quaiifications. Under the conditions prevailing in this ~ountry,
I think I am perfectly consistent in pressing for an adequate share of
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minorities on the same ground of patriotism ae any other and I must be
sure of the position of the Muslims before Indianisation on' the present
bagis is actually given effect to. The majority community, to whom
Mr. Aney belongs, sometimes most unfortunately change their vision in
making distinctions between one Indian and the other and do begin to-
talk of efficiency, experience, this and that, to keep away the minority
conimunities from their adequate and legitimate shares. This has been the
position in many departments if I am only allowed to say so without
interruption of the Opposition Benches. Last year, while discussing the
question of the paucity of Mussalmans in services, in the Assembly,
Diwan Bahadur Mudaliar explained the attitude of the majority commu-
nity by introducing a stor.y by way of an example. He said:

“There is & saying in the South that two people went out and one of them
suggested to the other; ‘You bring the rice and I will bring the husk; let us mix the
two together, and we will divide it equally after winnowing.”

That is the sort of argument that is at times suggested and probably
the majority community sometimes feel that the other communities do not
share them in the trouble as much as they do. That is why the majority
community thinks that certain privileges should be only theirs and none
else, and all those who are in a comparatively advantageous position do not
like arguments of adequate shares as they class such arguments.
as onti-national and communal when any demand of @ equality
w pressed. When we are busy in asking for further powers {rom
‘our so-called masters, the Englishmen, the majority eommunity does not.
feel at this time inclined to discuss the question of adequate division.
We, the Mussalmans, are so unfortunately placed, that even if Indians do
get into powers to manage their railways, we will have to face our rival
friends the majority community, in this country who at times are not
willing to accept us as partmers in the same position as they may be
themselves placed. Of course it would be too much for me to say that
sometimes they give themselves the air of ‘‘masters’’ or of kartas of
a joint family of India, where the other members are in constant danger
of being ignored. Our unfortunate experience has been that if we at all
climb the bar of ‘‘our masters’’, our legs are pulled down by our own
majority brothers. Sir, I admit that the position of Indians is most un-
satisfactory on the whole, but the position of the unfortunate Muslims is
much worse in subordinate services. It is deplorable in intermediate and
upper subordinate services and absolutely hopeless in officer’s grade. I
draw the attention of the House to the figures on pages 58 and 59 of the
recent Administration Report where I find the Muslims in higher services
‘are only 4.41 per cent., and, in the intermediate grades, they are only 4.73
per cent. I am confident that non-Muslim Members of the House will
agree with me that Muslims deserve more than 4.73 per cent. in subordinate
sorvices, '

Sir, we claimed 33 1/3 per cent. as the adequate share of Muslims in all
the services in India. Unfortunately the Government brought down the
percentage to 25 per cent., but here I find that our share is not even five
per cent., and no steps are taken by the Government to increase this
percentage to any reasonable figure. The most unfortunate feature of the
whole argument is, as I notice, that in all the arguments brought forward
by certain classes of Honourable Members, including my  Honourable
friend, Mr. Aney, they have never laid any stress on the point that Mus-
lims and other minority communities in India like the Indian Christians
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and the Sikhs or any other minority community will have their respective
share in the services in the same ratio as the majority community claims.
8ir, it is common knowledge that Muslims are kept back from promotion
sometimes on the ground of absence of seniority, sometimes on the ground
of efficiency and sometimes on the ground that there is no one to speak
in their behalf. It is not surprising, therefore, that in many cases the
Englishmen, that is, our masters, are not responsible for the supersession
of Mussalmane, but our own brethren belonging to the Hindu community,
are responsible for such actions. There is very poor representation of
. Muslims in the higher grades and they are treated everywhere like orphans.

The next point to which I would like to draw thc attention of the
Railway Board is the great injustice done to Muslims in the manner in
which the twenty-five per cent. proportion of jobs have been distributed’
to the Muslims among the various railways. This distribution is not done
in the interest of Muslims, not in the interest of the Hindus, but entirely
in the interest of the most favoured Indian community—the Christians.
Mr. Hassan, in his report after elaborate calculation, recommended & cer-
tain percentage according to which 25 per cent. of the places reserved for
the Muslims may be distributed in the four State railways. The Muslim.
Members of the Central Legislature repeatedly drew the attention of the
Railway Board to the fact that they agreed to the distribution, but the
Raijlway Board, for reasons which they alone understood and which we can.
not understand, changed the distribution. They never published the
figures on account of which this change was made, and I challenge the
Honourable Member for Railways and the Railway Board that their
recommendation of the new distribution does not give us 25 per cent. in
the State-managed railways. They had only one point of view. They did
not care for Muslims or for Hindus. They only cared for Anglo-Indians
and Indian Christians. I do not say that they should not have a propor-
tioriate share in the services, but all I say is that they should not have a
favourite position. This is what I object to. (Hear, hear.) It was ori-
ginally recommended that the percentage of Muslims in the Kast Indian
Railway should be 35 per cent. but the Railway Board wanted to keep the
present percentage of the Anglo-Indians who were employed in large
numbers on this line unaffected. I have very great regard for my Honour-
able friend, Colonel Gidney, and his constituency, but I also have some
regard for myself and for my community, and I want to impress the
whole truth of the situation. 8ir, I ask the Government whether they can
satisfy the Muslims that the new distribution which they have made does
really give them 25 per cent. Can they meet my objections by publish-
ing the figures or satisfying the representatives of the Muslims in the
Central Legislature.

Sir, before I sit down, I would like to point out one thing more, that

3 p in spite of our continued efforts, in spite of our demand in the

¢ P Legislatures, in the House and outside, and in spite of solemn
g;omises of the Government, both inside and outside, the percentage of
uslims has actually gone down. The law of diminishing return is applied
8o far as Muslim recrnitment is concerned. The greater the efforts, the
less our percentage. We have so far received only verbal and empty
ptomises, and I should advise my community to take every possible step,
8o that Muslims might get their adequate share. I would also invite the
attention of my Hindu friends that they should be more generous and they
should give us a more adequate share than they have agreed to at present.
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Mr 8. 8styamurti: Then drive out the Europeans.

Mr. Muhammad Nauman: So far as Europeans are oconcerned, they
claim @& oertain percentage. By sll means let them have it, but they
should have some percentage only in the Company-managed railways
on the ground of vested interest representations. Of course, at the present
moment, they have not o fixed percentage, but they usurp the whole thing.
This is simply most disgraceful and was only possible here in a country like
India. This is rather a new theory. We, in India, are not treated pro-
‘perly so far as representation in services is concerned. I remember an
incident that took place in 1922. In that year, a group of American visitors
rame to India to visit India, and I had an opportunity to meet them and
narrate to them the way in which things were managed in India by the
Government and by vested interest companies, and they were simply
shocked. Probubly the Englishmen do not tell the outeide world how
things go on here and how the vested interests in the Company-managed
tailways are taking sdvantage of poor Indians: However, it will be out of
order to discues these things here. I would impress on the Govemment
that even in those reilways, which are not State-owned, the Government
should always try to give adequate share to the soms of the soil keeping a
eertain share for the Englishman on the ground of vested interest. With
these words, Sir, T close my remarks.

Mr. Fakir Ohand (Jullundur Division: Non-Muhammadan): Sir, I rise
to support the motion of Mr. Aney whole-heartedly and not half-heartedly
a8 my Honourable friend, Colonel Gidney, has done. Of course, # is qafte
true that most of the Honourable Members belonging to different commu-
nities have put in their respective claims for special percentage for their
own community, but I may submit that T do think that I do not belong
to any particular community, except the Indian community. I do mot
claim to belong to any particular community. We have had from the pre-
vious speakers that the question of Indianisation has gone through seversl
stages. We had first the Islington commission in ¥910. Then we %ud
‘the Montagu Reforms declaraticn in 1917 that they wanted to have an
increasing association of Indians in every department of the administra-
tion. Then, after that, we bad the Lee Commission in 1924 which stated
that the recruitment of Indians should be 75 per cent. to the superior
services. In spite of all this, just look at the ggurqs. You will find that,
a8 a matter of fact, so far as Indianisation goes, we are still very backward
so far ms the figures are concerned. I will just read one short sentence
from the latest report of Railways for 1988-84, because the report of
1934-85 is not available. At page 18, para. 76, we find:

*“It will be observed that the Indian element in the superior services has risen
from 28.02 per cent. on State-managed and 17-74 per cent. on Company-managed Rail-
ways in 1925 to 4125 per cemt. on Btate-managed and 33.21 per cent. on Company-
managed Railways in 1834 by a corresponding reduction in the European elemant.”

So that, up to 1883 or 1984, the maeximum limit to which Indianisation
Lad reached was 41.25 per cent. on the State-managed railways and 83.21
per cent. on the Company-managed railways. Now, after about 70 years
-of the advent of the railways, is it not a matter for great regret that the
Government should not have thought it fit to increase the ratio of Indians
in the services? They only come up to 41 per cent. ao far although we
have had several pledges and declarations x{)y various Prime Ministers
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and Royal Commissions that the representation of Indians in the higher
services will be increased even up to 75 per cent. It is not only that.
Another plea is advanced that, so far as certain departments are concerned,
Government are not going to employ Indians inasmuch as they lack special
technical knowledge. Well, there may be some such departments, but
the question is, what about those departments which do not call for any
special technical knowledge other than what is possessed by Indians?

ake the Stores Department or the Engineering Department. Have you
completely Indianised those departments? I submit you have mnot. So
that, so far as these excuses are concerned, they have no meaning. The
Lee Commission recommended the provision of increasing facilities for the
training of Indians for special services, and what was done? A college
was opened at Dehra Dun, but, soon after, it was closed, and we have no
college since. 8o that it is only an empty excuse to deny to Iudians
their birthright to be associated in all departments of rasilway adminis-
tration. They have only to pay for these railways but so far as appoint-
ments go they are not to get them, particularly so far as appointments in
the higher grades are concerned. And there is something still more funny
about it. In the North Western Railway, so faor as I know, the policy
in the last few years has been to increase the number of superior officers
and to decrease the number of subordinates. For imstance, take this
divisional system about which two Honourable Members spoke, though
they did not dwell upon it in detail. If you only look at it with &
greater scrutiny, you will find that it means this. We had firet of all the
district system under which the district officers controlled their subordi-
nates. They were in touch with them, but now they have introduced the
divisional system. The whole of the North Western Railway area has been
divided into seven divisions and divisional officers have been appointed,
each drawing from Rs. 500 to Rs. 900. But there is absolutely no neces-
sity whatever for the appointment of these divisional officers. On the other
hand, so far as the personal touch goes, that is gone and the higher officers
are not 8o much in touch with their subordinates now as they used to be
before, and they have no chance of coming into contact with their sub
ordinates. And the expenses of the railway have increased to a very greal
extent by the employment of this divisional system. I submit that it is
entirely unnecessary. Many speakers have dwelt on this subject, snd T
appesl to the Railway Board to abolish this system.

In addition to that, I say that when you talk of Indianisation, you
have not only to look at the matter from one point of view. Indianisation
means, as a matter of fact, looking after the interests of the Indians. But
what is going on now is this. 8o far as the higher officers are concerned,
they are given all sorts of privileges. - Take the case of Delhi, for instance.
You will find that Government have got specially built bungalows for the
highly paid officers. On the other hand, so far as the subordinate depart-
ments are concerned, these clerks whn may number about three thousand
or more have no arrangements made for their nccommodation. They have
to go to Subzi Mandi or some other dirty quarters of the City, with the
result that they have got to take medical advice on every subject con-
cerning the health of their families. Not only have they to pay high rents
in the City, but they have to live in dirty quarters and to pay for the
medical attendance of their families and children. Just look at the
matter from this point of view that, for these highly paid officers, Govern-
ment provides special accommodation on cheap rent. Bo far as the
subordinates are concerned, they are nowhere. And it is not in Delhi
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[Mr. Fakir Chand.]

only that you find this. In other places also like Karachi or Lahore, there
is no provision for them, nor is any allowsnce given to these subordinate
‘officers.  So that, when we talk of Indianisation, 1 say you must treat
these subordinates who are all Indians at least fairly and justly. So 1
submit that not only should there be Indianisation from top to bottom in
the railway administration, but also that the Indians who are employed,
whether they sre in the subordinate staff or elsewhere, should be treated
fairly and squarely. With these words, I support the motion.

Several Honourable Members: The question may now be put.

The Honourable 8ir Joseph Bhore: Sir, the subject of Indianisation
hag heen described by cne or two spenkers as a hardy annual. It certainly
raises its head at every budget discussion, and it raises criticism along
more or less familiar lines. 'Equally, it evokes s reply which, from the
very nature of things, cannot differ very materially from its predecessors
-except in so far that the figures which are marshalled in support of the
reply may have to be brought up to date. Now, B8ir, so far as the
principle of :ncreasing Indianisation is concerned, there can be no differ-
ence whatsoever hetween Government and Honourable Members opposite,
always excepting, Mr. Ram Narayan Singh. We are committed, 8ir, to
‘the principle of Indianisation, but we are committed to something more.
"We are committed to its definite and effective application in practice; and,
I am quite sure, that if Honourable Members would study the figures care-
fully, they would realise that we have done everything in our power to
secure an effective increasing Indianisation in the superior services of the
railways.

Now, 8ir, Mr. Aney was quite correct in saying that the year 1924
was an important year. It was then decided, following the recommend-
utions of the Lee Commission, to regulate the racial proportions in the
services, so as to secure definitely a considerable preponderance in the
recruitment of Indians. My Honourable friend was quite right when he
said that the proportions then laid down were 75 Indians to 26 Europeans.
Now, 8ir, let us see since that time what progress has been made. Let us
also take account of the limitations imposed by the fact that, until that
year, recruitment of Indians had not been made on a substantial basis. I
expressed in connection with another motion that it was the, general view,
a view shared by one of my European predecessors, that Indianisation
had begun late in the day. It is no use now going back to those old un-
happy far-off days. I would ask the House to realise that we have, once
a new policy was instituted, done everything in our power to give effect
to that policy. Let me give the figures which Mr. Aney anticipated that
I would give: but evidently he has been alone, I think, in studying these
figures, because no one else seems to have made reference to them. This
is what I said last year:

““Take the question of recruitment to the superior services in the last four vears on
Btate-managed railways, and those are the railways for recruitment to which we are
ourselves responsible. The ratio of Indian recruitment is 74.62 per cent for saperior
services and over 70 per cent for all gazetted posts. It is perfectly true that during
the last three years our recruitment has been diminished very considerably but
Hononrable Member know the reason for that. Owing to retrenchment we have either
definitely stopped recruitment or cut it down to a very large extent. Notwithstanding
that, and notwithstanding the size of the cadre there has, since 1926, been a very
-eonsiderable improvement in the enlargement of the Indian element and the reduction
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.of the European element. Since 1926 when the Indian element of gezetted officers on
State-managed railways amounted to 28 per cent. we have progressed to 38.79 ner cent.
in 1033, the number of Indian officers having increased from 320 in 1826 to 429 in
1933, and the European officers during the same period having decreased from 822 to
6T7—a decrease of 17 per cent. My Honourable friends will reaiise when they ask
for more rapid Indianisation that we really are limited in this matter by the number
of recruitments which we are in a position to make from year to year owing to
retrenchment.’’ :

It is a little difficult to answer Honourable Members opposite who
speak with different voices and voice different sentiments. For instance,
my Honourable friend, Mr. Aney, advocated Indianisation on the ground
that it would conduce to economy. One other speakor got up almost irme-
-diately and said: ‘“Here are cases in which Indians appointed to posts
which Europeans have held have been treated differentially in the matter
of pay.”” We are then at once accused of discriminatory treatment. I
.-am afraid that my Honourable friends do not specialise in consistency . . .

Mr. S. Satyamurti: What is your policy ?

The Honourable Sir Joseph Bhore: Then my Honourable friend,
Mr. Aney, pointed out that no progress had been made in the matter of
-appointing Indians on the Railway Board. When it was brought to his
notice that owing to reasons of ecconomy—I think he mentioned the fact
himself that the personnel had been reduced in numbers owing to eco-
nomy—and when it was suggested to him that out of the three existing
members one was an Indian, he said: ‘‘Oh, yes, but he is an official
Indian: what 1 want is a non-official Indian.’”’ Now, if that is the view
held by my Honourable friend, Mr. Aney, then he should welcome the
new Railway Statutory Authority with open arms (Laughter), because the
majority or possibly the whole of them may be non-officials . . . .

Mr. M. 8. Aney: I am sorry I have not got the right of reply . . . .

The Honourable 8ir Joseph Bhore: Then, Sir Henry Gidney made the
point that while State Railways were following the policy of pushing on
Indianisation on a substantial scale, the Companies were not following in
the foot-steps of the State Railways. My Honourable friend is perfectly
right. As far a8 my recollection goes, it is only the South Indian Railway
‘which has worked up to 75 per cent: the Assam Bengal Railway, I think,
has worked up to about 70 per cent.; but all the other railways are in
deficit and that despite of pressure which has been exerted by the Railway
Bonrd. I can only assure the House that that pressure will not cense to
be exerted in the future. '

Then, certain Muslim Members of this House drew attention to the
state of Muslim recruitment to the railway services. I do not think that
I should go into details in regard to this question, for the simple reason
that I think we are for the moment considering the much larger pringiple
of Indianisation as a whole; but I would like to say this: that now that
a definite percentage has been fixed and orders have been issued in respect
of Muslim recruitment, I hope that the sense of grievance under which the
Muslim community have been labouring in the past will be removed. We
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[Sir Joseph Bhore.]
realise that in giving effect to those orders, difficulties may be encountered,
and for that reason the Chief Commissioner will be censulting the Agents of
Railways who are expected to meet here next month in order to ascertain.
whether any special machinery is required to give effect to those orders in:
practice. If that machinery is required, then we shall not hesitate to bring
it into bheing . . . . .

An Honourable Member: You will not get votfes in spite of that!

The Honourable Sir Jogeph Bhore: Then, certain Members have
referred to the paucity of Indians in the higher posts of the railway ser-
vices. In regard to that, 1 think, I can only say, with all the emphasis
I can, that it is not due to any lack of desire to give effective application
to the principle of Indisnisation. We are limited by certain inexorable
litnitations, and T will just repceat what T said in regard to this last year:

““Therefore, we are bound by a basic consideration, namely, the consideration of
justice towards merving officers. Honourable Members will realise that Indian recruit-
ment on any material scale did not take place till comparatively recently. The result
is that the senior officers are largely European. When, therefore, it comes to appoint-
ments to the higher selection posts, it naturall follows that the officers who ave:
senior must have their olaims considered first. ow, I can understand the aititude-
which says that if an Indian and a Kuropean oflicer have approximataly the same
claim, the balance should he weighted in favour of the Indian. That attitude 1 can
understand, but I am sure that the House like myself cannot and will not agree to pass.
over & European officer who is efficient and who has superier claima for a pest simply
because he is a European.”

Nevertheless it seems to me that the Railway Board itself affords the
best illustration of the spirit in which the prineciple of Indianisation is being
applied in practice. My Honourable friend, Mr. Aney, said that so far as
the Railway Board is concerned, there had been practically no improvement
since the year 1924. Now, let me give to the House just a few figures.
In 1924, the superior officers in the Railway Board’s office were 17 in
number. Of these, fifteen were Europeans and two were Indians. Today,
the number of superior officers in the Raiflway Board’s office is fourteen,
and of these no less than eight are Indians, and six are Europeans. I hope
that the figures which I have given will satisfy the House that we are
doing everything we can to puﬂil forward the principle of Indianisation,
subject to the limitations imposed upon us by tﬁe racial proportions in the:
higher ranks of the service and subject also to the limitations imposed
upon us by the necessity of treating fairly and equitably serving personnel.
I hope, 8ir, that Honourable Members will not persist in pressing this.
motion, and that I have satisfied them that, although in the aggregate the
results may not be what they hoped for, still the fault for that does not
rest at our doors, and that we have, so far as lies in our power, pushed
forward the principle and applied the rules in order to secure the appli-
cation of that principl as effectively as we could.

Mr. President (The Fonourable Sir Abdur Rahim): The question is:
“That the demand under :‘hﬁ'!_\esd ‘Working Expenses—Mafintenance of Structnrak

Works," be reduced by Ra
The Assembly divided: .
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Manipulation of Railway Freight Rates without due regard to all the
Interests involved. .

Mr. W. B. Hossack (Bombay: European): Sir, I move:

“That the demand under the heal ‘Working Expenses—Exponses of the Traffic
Department’ be further reduced by Rs. 100.”

This cut ie moved in order to ventilate the opinion of this Group in
regard to the manipulation of railway freight rates without due regard to
all the interests affected. In our opinion we are supported by a large num-
ber of commercial organisations, both Indian and Furopean, and many
important public bodies.

The motion is made in the hope that a principle will be established to
protect those interests whose contributions to the ecomomic well-being of
India is as important as that of the Railways. themeelves.

The interests to which T make particular reference are the ports of the
country, their eommunications and the livelihood of those connected with
the ports.

At the outset, 1 would say that it is universally recognised today that
any claim of one mode of transport to enter into competition with snother
must be considered on public and economic grounds and only permitted
if, after an exhaustive enquiry, it is found that it will serve the public more
efficiently and at cheaper rates than the existing service. Any attempt to
increase earnings by capturing traffic, which hag been built up step by step,
by private or other  enterprise, from the very foundation, often at huge
initial loss, is to be deplored and should he vigotously opposed unless the
good of the country is at stake, "

At the Rond-Rail Conference held in 1988, it was said by the Chief
Commissioner for Railways that what the Railways claimed was fair play.
This being so, the Railways should respect a claim for fair play from other
modes of transport—e.g., Inland Navigation and Shipping, which were
established long before the rsilways came into existence.

I wish it to be understood that in anything I hereafter say I do not
include any concession railway rates which may be quoted for the henefit
of a particular trade or industry which has no bearing. on the general eeono-
mic position of India.

I have no definite knowledge of any manipulation of rail freights in
order to detract from the traffic of the Inland Navigation Companies in
Bengal and Assam, but, if proof is needed to show that the railways
are out to capture as much of this river traffic as possible, I need only refer
to a reply which the Tnland Navigation Companics received when they
advocated the construction of a few miles of road leading to their waterways
in Assam. They were told these might be found detrimental {o the inte-
rests of the railways in existence or projected.

I turn, however, to concrete cases. The railway freight on tea from
Caleutta to Bombay is Rs. 1-2-0 per maund, the rate to Nagpur (half the
distance and on the same line) is Rs. 1-8-0 per maund. This special rate
of Re. 1.2-0' was, I submit, introduced in order that the traffie should go
by rail aeross India instead of by the cheaper sea route round India. On
piece-goods the railway freight from Bombayv to Calcutta is Rs. 1-1-0. The
freight to Lahore which is approximately the same distance is Rs. 8.9.2
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per maund. Here the Punjab is pennlised, not for the benefit of Bengal,
ibut in order that the traffic shall not go by ses, the naturally cheaper
route., :Now, these low rail rates introduced cannot be said to be econo-
mical ones. If they were, then the same rates should apply generally
throughout. But they are not, of course, in view of the enormous losses
the railways have incurred in the past five years which my Honourable
friend, Mr, Govind Ballabh Pant, clearly showed in his speech on Baturday.

Then, there is the recent policy of the Railway Board under which sup-
plies of coal for the Madras and Southern Mahratta Railway are now carried
by rail instead of by sea as formerly, aud it is now rumoured that the Board
are also bringing pressure to bear on the South Indian Railway  similarly
to get their supplies by rail. As I have already said, it is incontestible that
‘sba carviage is cheaper thun rail unless the latter reduces its rates for such
.earringe to an uneconomic level. On g previous: occasion, the Europenn
“GGroup pressed for a radical change intended to secure the co-ordination of
the Departments of the Government of Tndin, including those of the Rail-
‘way Board.

There is one comnmodity, wheat, 1 rogard to which Karachi, the port in
‘my constitueney, may claim to be the most important in India. Here
-again the policy of the Railway Board is to divert this traffic to all rail
routes. In ease any one doubts the Board's polioy, permit me to refer
‘to Mr. Rau's reply to a supplementary question asked in March, 1934, when
the said: ‘‘1'reight per maund of wheat from Lyvallpur was reduced in 1932
in order to-encourage the tramsport by rail and discourage shipments from
Karachi by sea”. Varying regulations in the rail rate of freight on wheat
have been made from the Piinjub to Bombay, Madras and Caloutta, all
«of which have been designed to divert the trade in Karachi's pnrtioular
rcommodity from Karachi by sea route to the consuming centres. It is on
‘record that these special rateg for wheat from the Punjab to Caloutta and
Bombay were given in adjustment with the rates by tlie rail cum sea route
via Karachi, Naturally no ocorresponding reduction was made in the
freight rates from the Punjab to Karachi over the North Western Railway,
which was principally, if not entirely, converted to broad gauge for the
-carriage of this particular commodity. In the North Western Railway's
reply to the Municipal Corporation of Karachi on this subject, it was
stated that as the railways will henefit by keeping the trafic to the all-rail
roufes, it would not he congistent with this poliev tu reduce the rates to
Karachi 80 as to render ineffective the special rates by the all-rail routes.
T am very doubtful if the railways as a whole really do benefit but if they
«do now, will thev be able to supply the new rolling stock which will be
necessary to meet the additional traffic and at the same time stil] mamn-
tain the present cut rates? T am sure not. Where does this railway policy
lead ua? Already it is depriving firms and individuals of their natural liveli.
hood and if puraued to the utmost will threaten to isolate the ports complote-
v ar Tndia becom=s more and more self-confained and imports diminish,

In time it can only mean that the ports will be hard put to it o find
the intercst on the loans raised on their behalf. These ports are national
-48seta and I submit it is of the utmost importance that their #rade be
‘maintained in so far as it i8 humanly possible 10 do. s, T am well aware
that the railwayg are also a national nsset. hut thev sheuld not he used in an
uneconomic manner in competition with private enferprise. What would
nnt some. countriea give for our portr. and our sea bonrd which reanires littlo

r?
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or no maintenance. Any uneconomic sdjustiment of freight rates by raik
to ‘capture the legitimate trade of others is no policy at all, and I hope it is
realised that so long as we have s deficit budget, these rates must be un-
economic. What is wanted is that in any co-ordinated transport system
ports and railways should be regarded as comsplementary to each other and-
any rate cutting should be discouraged as contrary to national interests. 1
consider that the country’s genera] well-being should not in this matter be-
subordinated to railway interests.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Working Expenses—Expenses of the Traflie
Department’ he further reduced by Rs. 100.”

Babu Baijnath Bajoria (Murwari Association: Indian Commerce): Sir, if
1 say anything on this subject, I do so not with the motive of only ecriticising
the uctions of the Government, but with the sole motive of bringing to their
notice certain defects in the freight policy of the Government, which, if
removed, will tend to the betterment of Indian agriculture and Indian indus-
tries. My standpoint is quite different from that taken by my Honourable
friend, Mr. Hossack, but both of us want a change in the policy. I lmow
that Government have a soft corner in their heart for Indian agriculture
and industries (An Honourable Member: ‘‘Question’’) and are trying to-
help them in various ways. They have also helped Indian industries by
giving some concessions In ruilway freight for raw materials required by
them, and I must thank them for all they have done till now. .(An Honour-
able Member: “‘For what little they have done.”’) But, 8ir, what I wish
to prove by citing a few caseg is that. the action taken by Government is
not sufficient to meet the situation. I think I must not dilate on the ques-
tion 10 prove that the freight policy of any National Government is based
with the sole object of developing the national industries in a country. T
think I will not be wrong if I say that India, being an agricultural country,
has abundance of raw produce, and, if opportunities are given, Indian-
industries can be developed very rapidly.

[ At this stage, Mr. President (The Honourable Sir Ab&ur Rahim) vacated’

the Chair which was then .occupied by Mr. Deputy President (Mr. Akhik
Chandra Datta).] :

Bir, the main difficulty that the Indian industries are experiencing is
that, in & vast country like India, the cost of transportation of raw materials-
from the distant parts of the country to the factory site and again the
transportation of finished products to the various parts of the country is
a very costly affair, and this is one of the main handicapg which restricts
the development of industries in India and this is & matter in which the
railways can go a long way to assist the industries. The present railway
freight policy is simply guided on the principle to levy the railway frgigﬁt
on goods to the extent to which the traffic can bear and is based with the
sole object of having an increased goods traffic earning without having any
other obiective in view. T object to this principle and to this policy, and,
in the past, this verv Hounse has alro denounced this theorv and proved it

! to be ‘inintious-to the interests of the conntry. What T demand is that
the freight policy of the Government should be so manipulated by which
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‘the movement of agricultural produce from place to place or from the sites
-of such produce to the ports may be increased and also by which Indian
industries may secure ‘the required raw materials at cheap rates. S8ir, the
present rates of freight were levied at a'time when the prices of all agri-
dultural produces were ot a much higher level, and, indeed, in many cases
the prices were double than those obtaining'at present. 'Henoce, in my
opinion, it is high time that there should ‘be a revision and reduction of rail-
way {reights on agricultural and industrial comirhodities. If the railway
freight rates gfe manipulated in the way suggesteéd bhy me, the traffic on
the railways will greatly increase and the price level of agticultural produce
will also increase which will go' a great way towards givifig a substantig}
relief to the agriculturists. o ' . R '
Now, -Sir, in coming to the side of industries, I may quote an example‘
by which the railway freight policy of Government is gqining an indugtry
in Bengal ‘which wag once in a very prosperous condition. 1 quote the
example of the musterd oil mills in Bengal which are being :uinqd,.“d\.xe,
only to the railway freight policies of. Government. These oil mills. in
Bengal have to depend for their mustard seeds from Northern India, as
very small quantities of mustard seeds can be. grown in Bengal. During
the last few vears, the Railway Administration has increased the railway
freight on mustard seeds from Northern India to Bengel. This is having
a very disastrous effect on the once prosperous oil mills in Bengal and
several of them have had to elose down. - I think by this small example 1
have been able to prove to the House how - the freight.policies on raw. pro-
duoe oan have & ruinous effect on industries: <« .
" Phen, Sit, T quoté the examplé of another nations] industry in Bengal,
namely, the coal industry. During the last few ye#irs;- the industry has
beep passing through very bad times, and, instead of giving relief to the
itdustry by the reduction of railway freights for ite ‘movement from Bengal
to other industrial centres like Bombay, '‘Almadabad, Surat and other
places, the Railway Board imposed, a heavy surcharge:-of fifteen~per.cent
on it. T must thank my Honourshle friend,;Sir desaph Bhore. for reducing
the surcharge by two and a hall pey ent, with 8. meximum charge of one
rupee per ton for long.distances. .1 ﬂilill?k.it«"ﬁu give some relief to the
industry, but this. small .mercy at such a lete hour is not sufficient to
‘improve very much the pondition.of phe.indugtry, as foreign coal from South
Africa is still compseting with our Indian coal a:these,industrial centres
very unfairly. As such, I would still request the Government, not only to
-abolish the-surcharge ‘altogether, but to manipulate the railway freight in
such a way as to give impetus to Indipn cosl to compete favourably with
imported coal at; the industrial centres. g et ;

" Then, 8ir, T would like to bring to the notice df the Railway Administra-
. tion one question regarding the differential rates charged on the
" same class .of goods by different railways. .I do not understand

the reason for such differential rates, and I must insist on having an uni-
form rate for a particular commodity on all railways. T quote here the
example of the railway freight charged by the Fast Indian Railway and the
East Bengal Railway on jute and hemp.. The freight on such articles over
the East Indian Railway is lower than that charged bv the Fast Bengal
Railwav on these very articles. Again, the rates of freight for jute to
Calcutta from those stations on the East Bengal Railway, -¢.5., Goalundo
and others, where an alternative facility of transperting goods by river
steamer gervice is obtainable, are much less than from thoge adinining

«
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stations where suoh alternative service is not available. This proves that
the rates for jute on the Bastern Bengal Railway have Leen purposely _apd
unjustly kept on a much higher scale than it should reasonably be. 8ir,
jute ig one of the most important agricultural produces of Bengal, on the
price-level of which depends the prosperity of the Bengal agriculturists. 1
am confident that if the railway freight is redueed on jute to the porte and
to the mills, it will go towards raising the price of the commodity at the
growing centres which will be of great benefit to the agrieulturists of my
province. T think I will not be wrong if I say that every Government in
the world in these days of trade depression is trying to find out ways and
meang by which the price level of the produce of the respective countries.
can be raised, and I think it deserves serious consideration by Government
as to how fur railway freight manipulations can raise the price level of
this particular commodity and for all classes of agricultural produce in the
country generally. S8ir, there is another way in which the railway cam
assist Indinn industries, and T venture to suggest that this is Iy fixing
differentinl rates of freight for goods manufactured in this eountry and for
those imported from foreign countries.

Before 1 conclude, 8ir, I must sav that it is up to the Railway Adminis-
tration to take the Indian industries and Chambers of Commerce into
confidence 30 as to investigate as to how best the freight policies may be
revised by which the freights not only on raw materials required by. our
Indian industries should be redwced, but also to give favourable freight
rates to the manulactured goods to compete favourably with imported
goods in the Indian markets. Sir, the standpoint taken by my Honournble
friend, Mr. Hossack, may be different from mine, but still both of us
want a change in the freight policy of the railways, and, ag such. I shall
go into the same lobby with him. (Applause.)

Mr. B. Das: Sir, while I congratulate my Honourable friend, Mr.
Hossack, on his excellent maiden speech, I do not congratulate him on
the theme he has chosen. 8ir, as nsual, my mind is always suspicious.
and whenever any new stunt comes from my HMonourable friends of the
European Group, I rather naturally grow very suspicious. 8ir, if my
Honourable friend had wanted, for the sake of the economic well-being
of the Indian people, that the railway freights should be revised, if he
would have insisted that the Rates Advisory Committee should be changed
into a0 Rates Tribunal and that the rates and freights for Indian manu-
factured commodities a8 now charged from place to place should be:
revised, T would have supported him; in fact, that point received only
ten per cent. of his support, but what my Honourable friend wanted was
o different thing. It was the thin end of the wedge by which, under
the new Constitution and under the new Statute, my Honourable friend.
Mr. Hossack, and his friends want to compel the Railway Authority and
the Government of India to grant economic rates, so that British ship-
ping interestse may thrive along the coasts of India.

Sir Lealis Hudson (Bombay: European): No, no.
Mr. B. Das: Sir, we know what happened to the Coastal Traffic Bill.

and we know what the desire of an Indian shipping company to demand a
certain proportion of the traffic on the Indian coasts costed us. It forced:
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ot Burmw separation from India: If Burma wants to be separated.
let Burma be separated, and I wish Burma all good luck, hut 1 esnnct
be & party to any scheme whereby a British shipping company, that is
dloating on the patronage of the Government, on the subsidies that 1t
receives, the royalties that it receives for the carriage of mail und
other things, today con be allowed to come in competition with our own
raflowaes,—railways which are running at « loss for the last five vears.
Sir, 1 do not think five years hence the railways will be as prospercis
as to be able to pay buck to our genmeral revenues the contribution of
five to six crores that we asked them to pay us annually and which
they have not paid for the last five years. g'tmt being so, Sir, I cannot
allow any claim that the shipping companies should be granted speeinl
facilities.  8ir, | know the claim of the Secindia Shipping Compuny to
be called ‘‘national’’—and yet my Honourable ﬁriencf. i{r. Hossack .
called all the shipping companies ‘‘national’. Well, 1 am glad 1o wei-
comne my friend, Mr Mody, back from his toils at Bombay; he isx a Direc
tor of the Seindia Steam Nawigation Compeny, too, and will he agre.
to style the B. 1. 8. N. Co. or other British shipping compunies as
“‘national’’.  But, Sir, where is the spirit of co-operation between the
Seindia Steam Navigation Company and the Shipping Company under
the eomtrol of my Honourahle ﬁan , 8ir Lesle ﬂgldac'm?

8ir Lealle Huadson: It has nothing whatever to do with me.

Mr. B. Das: 1 am glad to lmow that. It was the old love of my
Honournble friend, 8ir Leslic Hudson—the B. 1. B. N. Compuny and the
P. and O. Company—that conspired together in Lomdon. I know that
the management of the Scindin Company came back with a little bit of
» smiling Tace from London beeause of {he infercession of my Honoursble
friend, the Commerce Member. Yet this combine between the B, I. 8. N.
and the Scindia hes wrought great harm to the travelling public. B8ir,
from Rangoon to Orissn. the coolies used to be conveyed in old times for
Y. 8 and the Nationsl Scindin Steam Navigation Company, combined
with other ‘‘national’’ shipping companies, —the B.Y.8N. Co.—raised the
third cines farer to Ra. 1134 per passenger.

The Hunourable Sir Joseph Bhore: They are not coolies, but porters.

. Mr. B. Das: Any labourer that goes from Orisea to Burma has to

pay today Re 14, and that is the result of this national combination of
the Scindin Stemm Navigation Company and the British India Stesm
Navigation Company. I would like to know from some friend of the
European Group, when he rises to speak, whether the Scindia Bteam
Navigation Company is a party to this demand, this unnatural demand,
which my Honourable friend, Mr. Hossack, has made that Government
<hould reduce the railway freights, so that it may enable the constal
shipping companiea to carry goods in competition with railways.

Mr. N. M, Joshi (Nominated Non-Official): Bupposing it is a purty.

Mr. B, Das: If it is & party, then we know who i what. Bir, my
Honourable friend aiso talked of the Tuland Stesm Navigation Corapauy.
This is not the first time—probably this is the hundredth time—when
this House has been told how Inland Steam Navigation Companies,
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wtarted by Indians, were driven to the wall by the rate war which the
Inland Steam Companies, controlled by Europeans in. Bengal, launched
on them. My Honoursble friend, Mr. Ghuznavi, if he rises after me,
will be able to give those distressing tales and even today we know what
is happening on the Bombay side. The small Indian shipping companies
are not getting the same advantage from the B. 1. 8. N. Company or the
Scindia Steam Navigation Company although s bird has whispered into
my ears that the Directors of the Seindia Company are interesting them-
scives on behalf of these small Indian shipping companies. Of course,
1 nm speaking subject to correction by my Honourable friend, Mr. Mody.

My Honourable friend also taliked nf co-ordination of vosd and rajlwoy
traffic. Last year, my Honourable friend, Mr. James, demanded that
1he portfolio of railways should be under a Minister of Communications.
1f that is the demand, I support it whole-heurtedly. I would liire to re
mind the Treasury Benches of the promise made by Sir George Schuster
that when portfolios are to be changed next, they will hypve an Exgoytive
Councillor in charge of the portfoli> 0f Communications:: "I will be sorry
to part with my old friend, Sir Joseph Bhore, but when it new Member
is uppointed in his place, 1 hope that Member will be in charge of all
communications—Railways, Aviat'on, Posts und Tolegraphs, ete.. But. there
it will end. 'Jf today motor transport has developed, il has fultilled a
uccesgity of the public and let it be developed freely. The.reilways \Xave
sqyandered 800, ¢rores of rupees and have mismanaged then.selyes. Ajter
taking 800 crores. of rupees from the public revenues and writing it ol
9§ .cqntribution to. the :gumnntee] system of railways, today, to save
themselves from bankruptey, they would like to controi and restrict she
motor transport. I have .never been g -party to it, sud I am not going
io be & party to -permit any, Provincial Government or the Central Gov-
crament to: control motor transport, so that in its disguise the Railway
Board or the new Statutory Railway. Authority will eonceal their bud
system of anagement and mpaladministration of the Indian railways.
Liet there be co-ordination. I would sypport thet part of his speech where
he suggested that there should be co-ordination of all communications
under s Minister. But I. would nof -hke .that, today. anybody . in -this
House, in the name of nationalism—whether it is Indian nationalism or
the nationalism of Westminster,—should claim reduction or enhancement
of railway freights in the interests of shipping. - Not only that, but my °
Honoyrable ‘friend. laid the: charge of manipulation agsinst the (ovorn-
ment. . 8ir, 1.am not in-love, with this Government. This Government
did manipulate the railway freight. I think my Honourable friend, Bir
Darcy Lindsay, will be able 'to tell the story as to how British goods
were transported .at cheap rates upeountry, while Indian goods could
not .get the same concession by the railways. If there had been mam-
pulations, they have been in the interests of the British nationals. And
today for British nationals to pose as Indian nationals and to charge
this Government of manipulation of railway freights, in order to damage
the British shipping interests, is; as my Honourable friend, the Com.-
merce Member, would.say when he gets up to reply, ‘‘et tu Brute’—*‘you
British merchants, for whom the Government of India have sacrificed »l)
honour and all prestige, you also.charge us’’. Therefore, Sir, I do hope,
my friend, the spokesman of the European ‘Group, will be wise enough to
withdraw the motion. ' e T ' '
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Sir Oowasji Jehangir:. Whatareyougomgboda?& 2

.Mr. B Das: I have condemned it and I condemn t.he insidious at-
tempt by which they are bringing forward a proposition, and & year or
two hence, they will compel this Government to yield advantages, so
that British shipping will thrive in India.

Dr. Ziauddin Ahmad: Sir, I would like (o concentrate my attention
only to.one point. I would not like to mention the rates and freighte
of .various articles from onc ‘place to enother. The point which I would
like to make out is that rates and freighte should always be fixed by
the Government which is respansible tq ihe Legialature. This is really
the point which I would like {o -emphasise. It shoyld be. the duty of
the Government to avoid the rate war between the river communications
and rail- communications and also to avoid a rate war between one gom.
pany and another company, a8 we have already drewn attention to- it in-
ronnection “with the traffic between Chittagong and: Rangoon. Now, in
support of my argument, I should like to mention that in every. country
the rates amiy fares are never left to railway administrations. ‘Tt is the
business of the Government to ‘supervisé them. I have got béfore me
the constitution of varjous European countnes Tiet us, first of all, take
Belgium: She has a_sort of 'a Statutory. Railway Board, but the power
of incregsing or deminishing rates restg mth tile Govemment will
read to the House the actual WOrtiS" D

IFTTIE [

sy

(The Honourable Member road o*ut in I"M\wh )

Innlhl llwu' -Baran’: Benares und Goia.khpur vamloum I\‘ml-’\[ulmm-
madsn Rural): On a point of order, Bir.. Is an Honoutable: Member en-
tmtled to use:a lsnguage ‘which most of' Us do’ ot 'undomtund A

lhnddm Ahmad 1 trunsluie it.
lr. I. 8: Anoy: Whut m the guamnﬁee 'that bhe‘tramlutmn in. umcct?

Dr. Ziauddin' Ahmad: T have slso got & pnmd mnsl;imn of this
document nnd I ahnll read from it _n : o

Pﬂdit Gwllll am Plnt' Where ‘was 11: pnnwd?
M Ahmad It, was_printed in London
‘Plndlt Govind Bll.ltbh Plnt. Are you satisfied about its go ‘muineness ?
‘ Dl’ Zisuddin Ahmld When tmnslnted m means: ;.' S i

. "Noverthelma the Govemment wpll uvavn hn\e the rlzht to mmt on raies heing
Jowered or being raised.”

i RSN

'

In Geunany also, we have the same provisions:

Xi “(;1;136 .Honourable Member read in Germnn language from Sarter nnd

‘Mr. A. . Ghumavi: Does it relate to rsiilWays or shipping ?
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Dr. Zisuddin Ahmead: I am dealing at present ‘with railways. I will
come to shipping later on. As I said, you have in Germany also similar
provisions. DBut, here, in this country, we find that the fixation of *ates
and fares is always left to Government. Now, in the London Commit-
tee, we discusscd this question of rates and fares, and it was clearly
suggested in the report that the maximum and minimum rates and fares
should be fixed by the Railway Authority subject to the control of the
Federal Government, and, by Federal Government, the Committee meant
it must he n Government responsible to the Federal Legislature. Un-
forbunately in the Bill that has now been placed before the Parliament,.
they changed entirely the substance of the report and the purport of what
the London Committee recommended and what is the practice in every
country. 1 would just like to quote one clause about it from the Bill:

- “That the amendment making provision for regulating the farcs and rates to be
charged on any railwsy shall not be intreduced ar moved i eithar ‘Chamber of the
Federal Legisature except on the recommendation of the Governor General,”

So, the power which in every country is exercised by the Government
of the day, re:fonsib‘le to the Legislature in fixing the rates amd fares,
18 denied uccording to the present practice and will be denied in future.
What is the practice now? The practice now is that the maximum and
winimum rutes are fixed by the Government, but the maximum and
minimum rates are so wide that according to my friend, Diwan Baha-
dur Ramaswami Mudaliar, who was here in the last Assembly, that even
an elephant could pass through it. The Government prescribed the
maximu und the minima, but there is such a great difference between the
two that the Companies can do anything they like. The present practice
is that although the Railway Beard have prescribed the maximsm and
the minimum, the range is so wide that the Agents could arrange the
whole thing in any way they liked. In this way, the Companies mani-
pulate the rates. 1f the public have got any grievance, they have only
provided an Advisory Committee, called the Railway Rates Advisory
Committee, but that has only an advisory capacity according to the Ad-
ministration Repors, shat Committes decided only four cases during the
vear. I refer to page 7 of the Administration Report where all these-
four cascs are mentioned. What is the cost of decidg these four cases?
We have got a votable item of Rs. 57,000 and a non-votable item of
Rs. 28,000 total Rs. 85,000. The Committee has got only an advisory
cupacity, but the cost of the Committee is enormous, compared with tiwc
amount of work entrusted to it. We expected that Government would
appoint au Rates Tribunal on the lines provided in the British Railway
Act. But no such provision is made in the Bill which is now before
Parliament.

Mr. M. 8. Aney: On a point of order, Bir. In view of the ruling of
the Chair yesterday, that the provisions of the Bill before Parliament
should not be discussed here, on & cut motion, is the Honourable Mem-
ber in order in referring to that Bill.

Dr. Ziauddin Ahmad: The point I should like to make out is, the
oxisting provisions of determining the rates and fares are anything but
satisfactory and they will be much worse in future, and the present prac-
tice is quite out of keeping with the practice in every other country-in
the world. This is the issue I should like to make clear, and I believe
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this is the issue in the cut motion before us, us I understend it. We want
some. kind of Government control to fix the rates; that is, we want a Govern-
ment responsible to the Legislature to fix these rates. This, I believe, is the
issue before the House. In the intevests of the people, in the imterests
of the agriculturists, 1 hope the Government will so regulate the rates
that ueither the Companies nor individuals nor any pamicular class of
people will be made to suffer.

Mr. A, H, Ghuzxnavi: Sir, I oppose the motion. If T understood the
Honourable the Mover correctly, what he wants to do is this, thai he
wants the railways to imcreame the freight to all ports, the port of Cal-
cutta, the port of Bombay, the port of Madras and the port of Vizags-
patam and the port of Karsohi.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
resumed the Chair. ]

He wants this to be done, not in the interest of the railways, the
national assets, s the Mover called them, but in the interests of British
shipping. 8ir, in this Honourable House, last year, when we were dis-
cussing the Railway Budget, it was pointed out to the Homourable the
Ruilway Member that for many years coal for railways was sent to
Mudras, not by rail, but by ships, and the railways had beau losing to-
the tune of more than a erore of rupees.

An Honourable Member: Prove it.

¥Mr. A. ®. Ghuznavi: Not now; but 1 shall do so tomorrow. I do not.
want to go into it just at the present moment and thereby waste the time
of this Honourabl: House. &} Honourable friend, Sir Henry Gidpey,
who also supported me when I raised the question last year, pointed out
that blood wus thicker than water. Why were the railways throwing
away this freight and giving it to shipping companies? Sir, the Honour-
able the Railway Member gowve us to understand that, in spitc of en-
deavours, the Compsany-managed railways still persisted in having their
conl sent to Madras by boat, but ‘after great persuasion thcy agreed to
have their conl carried by rail. In these times of distress, when the
rolling stock of railways was rusting, we were sending coal from Caleutte
to Madras through British shipping concerns. Even ‘then, it was pointed
out that if it cost a little more to send out coal by rail, the whole money
remained in the country, because the railways earned it, and not any
vtie ontside India, ns indeed would be the case if the coal were to be
sent by ships and the freight earned by shipping compaunies as at present
constituted. To tell the truth, there is no Indian shipping company ex-
isting now except Scindia which does very little business, so far as t’hf:se
ports are ooncerned, and has no independent existence for all practical
purposes. The business is practically s monopoly of the B. 1. 8. N.
Company now. My Honourable friend quoted the rate of Rs. 1-2-0 for
tea from Caleutta to Bombay and Re. 1-8-0 to Nagpur, and said how
ubsurd it was. May I ask him, what are the shipping freighte from Cal-
cuttn to Bombay? They compete with the railways. Therc is no such
thing as a controlling board. They reduce day in and dsy out to eom-
peie with the railways. The roilways, however, cannot reduce their rates
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without the sanction of the Rulway Btmrd and there is also the minimom
rates fixed. The shipping companies have been keeping out the railways
frtom ‘emrrying these commodities to ‘these ports by fgequent.ly reducing
their rates. But they increase itheir rates mamy times more to destina-
tions not fed by railways and thereby make up for the losses due to rail-
way competition. The railways do exactly the same thing. They cer
tainly lose when they have to carry by rail at Rs. 1-2-0. They charge
similarly Rs. 8-2-0 to Lahore to make up the losses. 'Si¥, I wshduld have
thought that the time has come for legislation, so that the shipping
companies may not at their sweet will reduce the rates whenever they
like and ‘compete with the railways. BSo far as the coastal ports are con-
cerned, the time has come for regulating ‘the 'rates by lcgislation. 8ir,
why has this motion been brought today? At the beginning I thought
it was a very good motion. ' I saw it wad about freight, and I thought
the Mover was trying to reduce the freights, so that Bengal coal might go
from Caleutta to Lahore and other places at cheaper rates. But when he
developed -his point, I found that that was not the case. The point was
to put money into thd packets of the Shlp‘p‘lng oompsmes

Mr. M. A .'Iinnah And the eoa.l is to remsm in- Caleuttm.l

Mr oA H. dhumm Hes, and the ooel is to remain in Caleutta. He

finds that the South Indian Railway which used to have'its coal carried
by ships i not going to do it now by ships, but by rail; and he raises
his voice against it in the interest of the shipping -tompaniea. it We, on
the other hand, want the Railway Board, not to give it to shipping com-
panies, but to carry it by rail, which in the long run is also chegper.
And that I will prove here and pow. Sir, carrying coal from Caleutta to
Madrss, you, load. it 8, the -collieries, you unlpad it at the Kidderpore
décks. Again you loez it on. board the steamer and unload it at Mad-
ras. You load it once more in the railway wagons and you unload it in
the railway ysrd. Sa these six loading and unloading processes reduce
the coal by ten per cent. at least, if not more, and the coal is reduced
to dust. erefore, even a little lnghea' freight. which the consumers have
to pay is cheaper for them in tha long run. On these grounds, I oppose
this motion. .
-_‘ Hr Frank D’Bnuu (Govarnment of India. \.()lmnniﬂd Official): Sir.
in.the course of the debate on this subject, reference hss been made to
the question of uniform rates. I think it was my Honourable. friend,
Mr. Baijnath Bajoria, who suggested. that for all commodttlea on all
railways ‘we should hn.ve uniform rates

. Babm Baijnl.ﬂl. RI.}OI'II No. that was mot my point. My point was
that for one part.wulm- commodity there should be & uniform rate.

~ Mr. Prank D'Boun' I accept that coirection. It comes to this then
that if we start off with one particular enmmodity, say wheat, and- apply
uniforin rates, by which I understand is meant rates per maund per mile,
itrespective of the distance over which wheat is carried, or even if we had
a telescopic scale of rates, these rates are to apply to w.heat booked to an
atdtion in India, we would get into a pceition where we would not be
.able, with the rates that would he quote? on that basis, 1o gel any traffie
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te move for the longer distances. The point I wm muaking is this, that
we_have to consider India us a whole and must base our rates on uniform
scales 8o far as their genmeral applicability is concerned.” But conditions.
arise necessitating reductions being made. One illustration will, I think.
explain the whole position to the House, and it is this. If we start off,
far instance, with grain, we find that on the distance basis the rate for:
it from Delhi to Karachi would be something -like Rs. 1-10-0 a maund.
That would be on the distance by the North Western Railway route from
Delhi to Karachi. But there is a shorter metre-gauge route via Kuchaman
Road and Hyderabad (Sind), the distance by which is only 779 miles. "The-
rate by that route comes to something like Rs. 1-6-0 & maund. Now, if’
we allow the rates from Delhi to Karachi by the broad-gauge North:
Western Railway route to remain at Rs. 1-10-0 a maund, not one maund
of traffic in grain would be carried by that rcute to Karachi. The result
would then be that the metre-gauge route would get the whole of that
iraffic. You might say that that would not be unreasonable. But this
forces the other railway concerned, which is the North Western Railway
in this case, to quote a rate equal to that by the shortest route tn Karachi.
Then, apart from the two routes to the port of Karachi. there is another-
port, Bombay, equally interested in this traffic. The traffic, if we have
to consider wheat, is really or was formerly export traffic, and with two-
railway administrations equally interested in securing the wheat traffic for
their respective ports, it is not unreasonable that the railways serving the
port of Bombay should seek for cqualisation with the rates to Karachi.

Now, my Honourable friend, Mr. Hossack, suggested that because the
rate from Calcutta to Bombay for tea was about Rs. 1-2-0 a maund, the
rate of Rs. 1-8-0 from Calcutta to Nagpur for tea would appear to be un-
reasonable. It is not unreasonsble, for the simple reason that at the rate
of Rs. 1-8-0 tea would move in the ordinary course from Calcutta to
Nagpur, and if we had a rate on the sanie basis from Calcutta to Bombay
it would be something like Re. 2-14.0. But tea to Bombay would not
move by rail at this rate, and the entire traffic would go by the sea route.
Now, by reducing the rate for tes from Calcutta to Bombay to about
Rs. 1-2.0, the railwayvs hope to secure some additional traffic which helps
to pay their overhead charges, and this revenue, which they earn, enables
them to maintain lower rates for other commodities moving in other
directions.

Now, taking the question of coal to which reference was also made
by more than one Honourable Member, I am glad that we have the sup*
port of my Honourable friend, Mr. Ghuznavi. But the point of view that
he took is not entirely the same that we in the Kailway Board take. We
look at this question merely from the point of view of railway economics.
We had wagons lying idle; the coal was railway coal, and surely it can-
not be suggested that when we have our own traffic to carry, we should
allow a shipping company to come in and carry it for us by sea. Take
the reverse position. The shipping ccmpanies carry enormous arounts
of coal from Calcutta to Bombay for bunkering purposes. Even' when
tonnage was scarce, they did not dream of sending that coal by railway
to Bombay for bunkering purposes. They took it in their own steamers.
We did not quarrel with them for doing that: may the Railway Board
not, therefore, ask, why should they dispute the rajlways’ right to carry
their own coal when thev have their wagons lying idle? Tt has been
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suggested that our doing this i® uneconomic. Well, the mers statement
-does not prove it to be uneconomic. “We examined the position very
carefully, and found that by -carrying cur coal to southern Indin we were
-seoring to the extent of roughly Rs. 9 lakhs.

Reference has also been made to the question ¢f the wheat rates from
the Punjab to Caleutta. Now, T think if my Honourable friend. M.
Hossack, had examined his statistics, for, sav, four or five vears back,
"he would have found that little or rio traffic in wheat was being carried
from Karachi to Caleutta: whatever traffic there was offering for Caleutta
went from the Punjab direct by rail tc Caleutta. Now, it was at the
request of the exporting firms in Karacln ir. 1980, and again early in 1981,
that it was decided to reduce the rates for wheat to Karachi to facilitnte
exports overseas. Those reduciions dic not result in exports overseas,
but gave an impetus to the coastal trade from Karachi to Calcutta. The
-shipping companies having secured thot traffic by the reduction in the
railway rates from the Punjab to Kirachi have been making every endea-
vour to keep this traffic to the sea routc. T ask the House to ngree that
the Railway administrations have n right to make cvery endeavour in the
interests of the Btate to try and get that {raffic back to the all-rail route.
"The Railways have done nothing mcre than attempted by just a little
reduction in the railway freight to get that traffic to move Hv the route
by which it had been moving up tll 1980 or 1931 , . . |

8ir Oowasjl Jehangir: May I ask the Honourable Mcember why il was
legitimate for the railway company to capture the tea traffic from Caleutta
to Bombay which, I presume, was carried by the sen beforc?

Mr, Frank D'S8ouza: The particular point raised by my Honourable
friend, Sir Cowasji Jehangir, has been aiso examined by us, and the posi-
tion, as far as I have been able to make cut, is that even in the pre-war
period the railways were carryiug a large amount of traffic beiween
Bombay and Caleutta by rail; and 1t wus only the action of the steamer
. companies in cutting down their rates by sea, belween Bombay ond
Calcutta, that forced the railways to reduce their rates. As my Honour-
nble friend, Mr. Ghugnavi, pointed out, the shipping companies sre not
hound by any minimum as the railways are. The railwuys ean go down
in their rates to the minimum of 1;10th pie per maund per mile for com-
modities like grain, wheat and other low.priced commuoditivs. For the
more valuable commodities, such as piece-gonds, the railways cannot. get
.down to a rate below 1/6th of a pic per maund per mile. If the ship-
ping companies are prepared to have similar linitations placed upon them,
1 suggest then it would be time enough for represcntatives of the ship-
ping companies and those interested in them {0 sny that the railways
-ghould be controlled as regards any action they may take to compete with
:the shipping companies.

There was another suggestion made, if T 1hay just refer to it, and it
was hy my Honourable friend. Dr. Ziauddin Ahmad. He referred to the
possibility of putting an elephant ‘throngh the wide margin that oxiets
between the maximum and minimum rates; but T do not know whether
he realises that in many other sounttics in the world roilways are not
bound by minimum rates. They have maximnm rates imposed by Gov-
ernment for the protection of public interests as in India, merely because
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vailways have a monopoly. The fixing of minimum rates herve in India is
only intended to prevent railways from exercising their discretion so very
freely as to result in a definite loss of railway revenues. Railweys in

.-other countries in the world are not controlled by such minima; so that
if you can drive one elephant between our maximum and minimum rates
in India, you cen drive things much bigger than an elephant through the
power railways have in certain other countries in the world.

Referring again to what my friend, Mr. Baijnath Bajoria, said about
reductions in rates for agricultural cornmodities, may I just say that people
have come frequently and asked me whether they could not get a con-
«cession for the movement of their praduce? 1 have always agked' them if
they realised what the rate was between the stations to which ‘they re-
ferred. Except in the case of men who knew their business theroughly
well, the reply always indicated that they had no knowledge of what the
position was. I do not suggeet for &« moment that my friend, Br. Baijnath
Bajoria, had no knowledge of what he waes saying: My point is that
gencrally, when peoplé ask for conoessions, they do not really realise what
-concessions already exist. In the case of the main agricultural commodi-
ties, particularly the lower priced commodities, the actual rates charged
~on railways are considerably below the rates which the railways arc autho-
rised to charge. That, I think, will be recognised as the granting of
-concession rates. My friend, Mr. Baijnath Bujcria, also rcferred to the
mustard oil mills of Bengal which, he said, might go out of cxistence,
merely becaude the freight rates on mustard sceds . '

Mr. M. 8. Aney: Muy T ask the Honourshle Member whether he will
illustrate the point that railway authoritics are charging less rates than
‘they are aut.l*}orised to do?

Mr. Frank D’Souza: If T may go back to the point made by Mr. Aney,
the maximum rate for wheat is ,88 pié pet maund per mile. With «
few exceptions, railways charge rates wliich, for distances over one hundred
miles or so, represent reductions varying from about 15 per cent. to nearly
50 per cent. as the distance increases. Apert from the reductions that
they make, which are of genersl applicability, railways also quote other
rates on a lower basis between those points where their enquiries show
that lower rates than those normally ajplicable are required to facilitate
the free movement of commodities. Again in the case of agricultural
commodities, we have to consider the possibility of existing mariets ¢lse-
where being affected, a point that was specially brought to our notice
during the discussion at the Crop Plenning Conferenee, in .June last ¥ear,
‘when a suggestion was made for reductions in the railway freight rates for
agricultural commodities. More thar. one representative of the vasious
provinces pointed out that they would not like railways to make these
reductions without first consulting the agricultural officers of those other
provinces into which thess comrnodities were likely to move, to cnable
them to examine the extent to which, if at all, the commodities in which
they were conceorned were likely to be affected by eommodities from other
provinces coming into their aress.

. Reverting now to the mustard oil question, when T was interrupted by
my Honourable friend, Mr. Aney, Mr. Baijnath Bajoria stated ' that
mustard oil mills in Bengal were likely to be ruined. The mustard ail
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question hae been under examination now for nearly two years. and the
knowledge which the trade hud that the Bast Indian Railway were con-
templating making womc adjustments in the rates for mustard seed from
the United Provinces to Caleutta brought forth a howl of protests from
practically every oil mill in the United Provinces and also from certain
Chambers and other trade organizations interested in the oil mille of the
United Provinces. It is believed that the pesition of the oil mills in the
United Provinces would be very seriously nffected if a reduction in the
rates for mustard seed were made for the oil mills in Bengal. But we
have & machinery in the Railway Rates Advisory Commitbee to undertake
the examination of conflicting interests in ceses of this kind, and so long
us this machinery exists, I think the trade interests concerned will realise
that they have u means of obtaining redress or rather of having their
particular point of view examined in detail for the ccnsideration of Go-
vernment. There is nothing more, Bir, that I think I need refer to.
(Cheers from Official Benches.)

Mr. Sami Vencatachelam Chetly (Mudrus: Indian Commerce): Bir,
may T ask u question to the Honourable Member who just sat down?
Is it a fact that the railway freight on piece-goods from Bombay to
Mudras is considerably higher than the shipping rate from Bombay to
Madras, and, if so, is it particularly designed to facilitate the shipping
trade as against the railway traffic ?

Mr. Frank D'Souza: [ have not guite enught the l'l'()nt_u'n'#ﬂv Member's
point. '

Mr. Sami Vencatachelam Chetty: Then, I shall repeat it. Is it correct
that the railway freights from Bombay to Madras for piece-goods ure
considersbly higher . . ., ?

_ el

© Mr. Frank D’Souxa:.  |.7have no idea what the shipping rates from
Boniba}' to Madras?d il but I;hw could not be greater than the railway
$veight from Bombn‘;

- M. wlmcatachelsm ‘Ohetty: No, it is less, and why is it?
Mr. Frank D’'SBouza: Substantially less.

Mr. Sami Vencatachelam Chetty: Yes, why is il less?

Pandit Govind Ballabh Pant: Sir, it occurred to me in the course of this
discussion that lest our position should be misunderstood or misconstrued,
it is nocessary that I should make a few observations. 1f I may be per-
mitted, I should like to offer my congratulatiors to the Honourable the Mover
on hig eloquent speech. If it had been a motion for a general revision of
the tariff rates and freights with a view to bringing about a reduection, I
would have supported it, because I have very strong feelings on the ques-

Babu Baijnath Bajoria: That is my demand.
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Pandit Govind Ballabh Pant: But that iy aot _ypuy.mEl,i_?q: As I under-
stand it, the grievance of the Mover has arisen out of the reduction of' the
freight tatos on goods'on’inldnd traffic from ports to porté in India which
are also corinected by ‘maritime routes.  That seems to be the gravamen of
hig ‘charge. I believe' T have interpreted him eorrectly. He nods assent, and
8 Y'take it that'that is the gist of his sharge. 1 may say at once that
I ‘am blinded neither by prejudice nor by greed in determining my attitude
towards this ‘question. ' I would ‘liké' to Jmow " How the' 'Honourable the
Mavér attacks the railway position; what is his res} ¢othplaint? Has thé
prodicer of raw mbuterials suffered because of this reduction’ in the rate?
g'thb traderd suffered becatise of this reduetion in rate? ' Has the exporter
stiffeted Because of the' reduction 5in'1;qta? Pele s s v
. PR NS AL R T T R TR RETE AN S B [T LS PR PRERNS SRR Pl e
~ ¥y, LdleMand Wavalrai: Knrachi says it has suffered: '
Pandit Govind Ballabh Pant: He says that the Karachi Pbrt Trust will
not be able to raise & larger revenue than it would if it had_regeived a
larger | quantity ‘of 'goods; But the pecple of Tndia do”ridt exist for the
mainténance of the potts. The porty exist for the promotion of the fhtercdts
4t kHe peopls; Whieh!bf Ske tw5 is to bo given preferémég? < "

Sir, the question seems to me to be a very simple one. In fact, the
ria?:me of the Mover ssems t0 ba thut thre retesidre st el o, sl pu-
ated s to yield & protection to the shipping industry. . If that be'ithe
charge, then, unfortunately, I do not, pgree with him. He wantg manipnla-
tion‘ughinst 'a Hatiohlal organization in'the'irterest of n PHrticular trade, for
the benefit of the individual's interest in that trade. Ak 1. heve. corvectly

interpreted his motion, then he has to justify his position.
Mr. ¥, E. James (Mgdres; Europesn): No. . ; abis i 4

St tgtinidr s ot BB e

Pandit Govind Ballabh Pant: I hope he will throw further light xnd
correct me, and I shall be glad to keep my -mind, opens, Bup ha- hag to
satisfy me that I am wrong. Sir, is this the first occasion when the. rail,
wayp have !1it others by their competition What da the history of the leat
80 years since the first mile of rail road was lsid in this country, Has
it not displaced milliong of people engaged in trapsporting goods in this
country? ‘What was the state of affairs in former days? People with
bullock carts, people with -Enck ponies, people with other contrivances snd
devices of an indigenous character, used to carry goods from one plsce io
another. How many of them have not, been thrown into the wilderness?
How many of them have not been practically killed? . On sccount of. the
extensive net-work of the railways, millions.of transport workers in this
country 1Im‘ve_ been economically annihilated, L do nnt stress this point
further ns it' wn:‘gerhaps. inevitable.. . Unfartunately, mcchan'mai mesns of
transport :ind_ P ductinn have come to ,sta’y', and. they .are bound to have
their reactions. But' 'did it ever strike the Honourable Members nm'-:ng
over there, that, on account of thig competition in the matter of fares and
rates, the poorest in the cointry had been made poorer, and for s series of
vabits large sums of moneyv had been sent abroed. on aecouns of interest on
capital and purchase of railway material? The diffieulties arising' out of
competitive rater should have heen realised earlier. ..In. fact, the compoti-
tion, of which the complaint is now made, is just of the 'right‘ type: healthy
rivalry of ithin sort againbt a privite corporaition for the bensfit of the State
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is perfectly wholesome und desirable in the larger interests of the country.
Sir, this doctrine that the State should not come in conflict with private
enterprise is one of those old shibboleths which stands discredited today.
There was a time when such propositions were put forward by economists,
but there has been a cons.derable change during the last 80 years since
Joseph Chamberlain parted from the Cabinet of Balfour, and now when
his sou, Neville Chamberlain, is directing the policy of protection and Impe-
rial Preference. Today the State stunds as the representative of the econo-
mic interests of the people, and it is the foremost duty of the State to
promote the economic welfare of the people as a whole. In these circum-
stances, 1 submit, Sir, Honourable Members should not be scared by the
old bogey of laisse faire or immunity of private enterprise. In fact, unless
the motive of profiteering is shackled, there is no hope for any progress in
the world today.

Mr, P, E. James: I wonder whether my Honourable friend would permis
me to interrupt him for a mnoment. I think, quite unwittingly, be i a little
misinterpreting what my Honourable friend, Mr. Hossack, meant, and I
am quite sure.

Pandit Qovind Baliabh Pant: 1 should have thought that Mr. Hossack
would be able to correct me better. You may be misinterpreting him.

Mr. ¥. E, James: I know lus mind better than the Honourable Member.

Mr. M. A, Jinnah: 1g this really in order, Sir,—some other Member ex-
plaining.

Mr. President (The Honourable 8ir Abdur Rahim): No. The Honourable
Member (Mr. Hossack) can explain it for himgelf,

Pandit @Govind Ballabh Pant: Today the State, in fact, stands for
nationalisation of means of transport. That is one of the first and foremost
tunctions which civilised States discharge; in fact, the principal method
by. which trade and commerce can be encouraged is by means of nationali-
sation of means of transport. If the Honourable lgembers oppusite are
prepared for the nationaBsation of the shipping industry for the promotion
of maritime trade, T for one would advise the Government to acquire their
imterests, .80 that this competition, this conflict between the railways and
the shipping industry in this country might be put an end to not only for
a day or two, bus for ever. "I hope they will consider this suggestion and
put aa’ end to the present unstable order of things before it is too late. The
world today does not accept any interest apart from that of the masses,—
the producers and the consumers. When you take all this into considera-
tion, the only rationa] policy which the railways in this country need adopt
is one which would promote production, export and import trade, snd
if the railways have introduced such rates as will facilitate the movement of
goods from thie country side to the ports or from the ports to the coumtry
side or from one port to other, they are for once in the right, and I see no

reason why any reasonsbly minded person should complain against this
sound and -eorrect policy. ‘

" Sir, T will not take more time of the House. I can assure Honourable
Members opposite that we do not allow ourselves to he deflected from the
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right by any racial considerations. In fact, we want to eliminate all invi-
dious racial discriminations in this country. If we have to bring in the
racial point, it is not to exploit racial bias but because the dies are weighted
against us on the racial ground and we are the victims of it. We are not
in any way actusted by any petby considerations and I would advise the
Mover and hig Group, in case they want to secure the position of true
citizens of this ancient land, to merge their sectional interests in the larger
interests of the people und masses of this country.

Some Honourable Members: Let the question be now put.

Mr. President (The Honourable Sir Abdur Rahim): The question is that
5 pae. the question be now put.

The motion was adopted.
Mr, President (The Honourable Sir Abdur Rehim): The question is:

“That the demand under the head ‘Working Erx; s—Expenses of the Traff
Department’ be further reduced by Rs. 100.” § Trpomte penses of the Zraffle

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
26th February, 1085.
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